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of with a direction to

em = SAPplicant(s)

Respondent(s)

Advocates for the applicant(s)

M,FE_G_‘_ Sarma ﬁfl_dulv QC__CiS_C_, e o e e — — Rdvocates for the Respondent(s)
i ~—Office Notes _ . ... .t Date ' _ _ __ . ___ . _Courts' Orders _ _ _
) 1
H
129.8.96 Learned counsel Mr M. Bir
. . . Sharma for the applicant. Mr G. Sarr
This apalication is in §

learned Addl. C.G.S.C. for the responden

Mr M.B. Sharma requests tl

. this application may be taken up toc

unlisted as he has come from

the urgent natu
Con31dered his prayer and the s«‘
allowed.

Imp

and matter is of

Mr M.B. Shérma,moves tt

application on bephalf of'the app7

against = his order" _0fo
No.EST/JTO/TFR/96-97/39 ‘dated 10.g.19S

4?

-1
0.A.No.113/¢f6.
impugned, butl‘
dated 14.6.1996 of

applicant had not been disposed of

Annexure—A‘/ 15. In

same order

was

representation

the respondents that O.A. was dispos

the responder
the said representati
within one month from the date of receii
of the order dated 2.7.1996 in that O.
by respondent No.l. The respondent Ng
has since disposed of the representati
dated 14.6.1996 vide his order No.STB/E
3/TENURE/X1/265 dated 22.8.1996, Annes
A/28, rejecting the prayer of the applicar
on ‘the ground that his transfer is justifie
as he being the longest stay JTO und
TDM, Imphal in Manipur SSA. The applic

this

has inst

therefore, submit;ed



29.8.96;

application under Section 19 o/th A umstratlve -
Tribunals Act, 1985. The com%ntwn of Mr M.B. |
Sharma is that the transfer of the applicant is.
based on malafide. In the transfer order dated 25.8.1995
his name was not included and Shri Rashid Ahmed
Shah, JTO, Wakha was transferred and posted under
TDMIP vice first longest JTO at the Station who

stands transferred and posted to Wakha. The longest

JTO in the station Imphal at the relevant time

was one Shri P.B. Singh. The order was, however,nol
implemented because Shri P.B. Singh 'was:due for
his promotion and he was promoted on 22.3.1996.
Had this order beeﬁ‘l implemented immediately Shri
P.B. Singh would have gone on transfer to Wakha.
The clarification dated 31.5.1996 states that
Shri R.A. Shah was to be releived by the longest
stay JTO in Imphal. But ' the applicant was not in
Imphal, but he was posté‘d in Loktak at “that time. -
According to him the appllcant is the seniormost
JTO in the Manipur Division and the transfer order
dated 10.6.1996 was issued simply to deprive him

of his promotion to one of the vacant posts of

~ TES Gr.'B' in Manipur Division. Further, according

to . him, the malafide intention of the .respondents
is™ clear from the order dated 22. .8.1996 above which
had’ changed the situation from longest stay JTO
in Imphal to longest stay JTO under TDM, Imphal.

The other contention of Mr M.B. Sharma
is that the transfer order dated 10.6.1996 ‘was made
in violation of Rule 37(A) of P. & T Manual, Vol.IV

affecting the education of his children.

Heard Mr M.B. Sharma and perused the .
contents of the application and the reliefs sought.
The application is admitted. Issue notice on the
respondents by registered post. Written statement.

within six weeks.

, ~ List for written statement and further
order on 10.10.96. ’ .
/ .

Shri M.B. Sharma submits for an interim:

order’ on thé interim relief prayer prayed for in
the application. Learned, Addl. CGSC Mr G.

Sarma, opposes the submission of Mr M.B. Sharma

However, having heard the learned counsel for th€

contd-/.ee.
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0.A.No.184/96

A

parties the natife of the

and considering relief

sought in this application I am of the view that
is to be

the

interim order
~that

an issued. Accordingly it
shall keep the
impugned order dated 10.6.1996

in abeyance till disposal of this O.A. The respondents

is directed respondents

operation of the

may, however, take steps for early disposal of the
O.A. keeping in view that this is a matter of
transfer. '

Copy of the order may be furnished to

/.‘ o . '

the counsel for the parties.
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the applicant. Learned Sr. C.G.S.C. Mr S. Ali’

for the respondents. Written statement has

been submitted on ‘9.10.96. Copy of the same

may be served on Mr M.B. Sarma.

By order of today in M.P.No. 16"/1{51

the applicant has been allowed to_/amend the

application. Therefore, the applicant is directed

to take steps on the amended application within

respondents may thereafter file additional written o
A .
List for written statement} and further ‘s{"‘

orders on 28.11.96.

2 days and serve copy on the respondents.

-

statement. . -

!

Member

None nresent

Written statement has been submitted //’”
by the respondent NO. 3 and additional writter
statement submitted by respondent No. 1,2, and 3. 1
Copy of each one of them be served on the
applicant imﬁediately. Case is ready for hearing.

List for hearing on 18.12.1996.

by
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0.A.No.184/96

Learned Sr. C.G.S.C. Mr
| learned 2Addl. C.G.S.C. Mr G. Sarma  for
respondents. | \ ‘
Seen the petition dated ;'16.12.1996
submitted by Mr M.B. Sharma, learned counsel for
the applicant. In view | of the perscnal

difficulty, the hearing of the O.A. is_adjourned

f
Inform the counsel for the applicant.

by

Member._
nkl‘;/. ]
i
ja)7> ;
Mr. S.Ali, Sr. C.G.S.C. for the
respondents.
None for the applicant.
It is seen that Additional
written  statement submitted by the

respondent Nos. 1,2 and 3 and thé written
statement submitted by respondent No.3 have
not been served on the appiicant. These are
to be sent on the counsel of the applicant
immediately in his address Shri M.E.Sharma/
Nagampél, Singjubu birak, Imphal—7§5001.
The respondents ‘may also served
copy of the additional written étatemeh*
filed by the respondent No. 1,2 and 3 as

~well as copy of written statement submltted

by respondent No. 3 on the appllcant
separately.

Adjourned for heaqlng on’
14.2.1997. Inform the applicant and his

counsel. : i

MemBer
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(7 1-5F, 'TSijA e 14.2.97 Let this case be listed for next C1rcu1t
e Counsat 6F T _ Bench at Imphal. S
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P W /S 'En Led J’)’ K-
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0
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: 173499 The applicant appeers in person. Mr A. Dek
};u,- ' ? 3.5 5 _ (Imphal) ~ Roy, learned Sr., C.G.S.C. appears far the
3 respondents, ‘
e /L(W% o Kooy Hhas been submitted by both sides that
the applicant had submitted request far
\9" - vithdrawal of the applicatioan. The applicant

present canfirms the fact that he has submitged
request for withdrawal of his epplicatiar, = '~
Mr Deb Roy dlso cenfirms that there is réqa;va“""
for withdrawal of the apphcamm. Today also _“j

14437 the apphcau-. submits that he may be allowed
Py ) She to withdraw the applicatian, Prayer allowed.
- Lepesr D |
~ ey~ A%M.b/: :! In view of the above the spplication -
o :ﬁi /A‘;f & is dismissed an withdrawal, ‘
[ Py st
Lv I ‘Ao /2 b No arder as to costs.
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0eh. No. 184 of 1996

‘shri M, §. Singa . -.... Applicant
e . | Vr ‘S ¢ - .
-JT}?““n,/ ‘ The Union of India “* v...Respondents

e, and two others

A

Application on behalf of the
applicant for an adjournment

Most respectfully Sheweth  :
1. That the Petitioner is the counsel for the
applicant in the above referred to case which is fixed

‘on 18-12-1996 for hearing.

2o That owing to the demised of one of the near
‘relatives of the petitioher, the petitioner is unable to
~appear personally.the Hon'ble Trlbunal on behalf of che!

applicant, : _,f

3. . That if the case is proceeded without the

petitioner/counsel, the applicant shall suffer an irrepeara

loss, | .
‘ It is, therefore, préyed that Your Honour
be pleased to fix anothér date preferabiy
‘in the third week of January, 1998 and the
date may be communiéated in the interest
of" justice,
Imphal, the - - - Signature of the Petitioner

i ~ 16th Dec.,'96 3 <2>k~'vxﬁfiizs‘ =

_—._‘__'_____________.-—v .
(M., Bimol Sharma)
Advocate,
Nagamapal, Slngjubung Leirak,
Imphal ~ 795 00L




IN THE CENTE XOMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

GJWAHATI CASE O« . NO« 184 OF 1996

IN THE MATTERCF -
Application under section 19 of

the Administrative Tribunal Act,
1985 read with Rule 4 of the

Central Administrative (Procedure}
Rules, 1987,

AN
IN THE MATTERCF «

Shri M, Samarendra Singh, Junicr
Telecom Officer, Loktak, Manipur,
Department of Telecommunicat on,
o+ APPLICANT
- Versuse _
l. The Union of India,
represented by the Secretary,
Ministry of Communications,
Govt., of India, New Delhi -~110 001,

2, The Chief General Margger,
North Easter Circle, Shillong,
Department of Telecommunications,
Shillong «~ 793 001, Meghalaya,

L LI ) 30 That )

ul



3. The Telecom District Manager,
Department of Telecommunication,
Manipur Division, Imphal, Manipgr,
Pin « 795 001.

In the matter of an application on

behalf of the applicant for redressal

of his grievance or for quashihg Order
No, EST/JIO/TFR/96~97/39, cated 1061996
of the Telecom District Manager, Imphal

- (Respondent No, 3, (Annexure A/15) and

letter No, STR/ES-3/TENURE/XI/265 Ltd.
at Shillong 22nd August, 1996 of the
Respondent No, 2 (Annexure A/28),

Most respeétfully Sheweth ¢

l.

(1i1) Designation and

PARTICULARS OF THE APPLICANT :
(i) Name of the applicant
(i1) Name of Father

Shri M. Samarendra Singh

Shri Moirangthem Meghe
Singh :

Junior Telecom Officer

[ 2]

L 13

articulars of office Loktak/Bishngpur ,Manipurs
name and station) in Telecommunication Ceparte-
which employed before ment, Covt., of Indie

ceasing toke in service
~ (iv) Office Address

Office of the Junior
lelecom Office, Lcktak/
Bishnupur, Department of
Telecommunication, Govt,
of India,

o

(v) Address for service ¢ The above address

described in S1,No, of
item No, 1 (iv) OR at
M,=Samarendra Sirgh,
Khangalo k Awang Part-I,
Khangalp k Village, under
Thoubal Districg of
Manipur,

‘«-e. 2. PABTICULARS
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4,

& 5 -

PARTICULARS OF THE RESPONDENTS : -

{a) The Unien of India, represented by
by the Sécretary’, Miriisti‘y of Communications,:
Govt.of India, New Delhi &« 110 001,

R S

(b) The Chief General Manzger,
Morth Eastern Circle, Shillong,
Department of Telecommunicatidons,
Shillong = 793 001, Meghalaya,

(c) The Telecom DListrict Managevr.f,:v

Department of Telecommunication, ,
Manipur Division, Imphal Manipur, C
Pin « 795 001, ‘ RN '

PARTICULARS OF THE CRDER AGAINST WHICH
APPLICATION IS MADE_: ‘ o

* ‘The application is against the
‘following order ¢ T ‘

."" 1) Order No,  $ No. EST/JTO/TFR/96~97/39 and

No, STD/ES-3/TENURE/X1/265

T 7 44) Date - - ¢ Imphal, ithe 10th June, 1996 and
S Shillong the 22nd August, 1996
s respectively.
iii) Passed : Telkcom District Marager, Imphal,

Deptt. of Telecommunication, Imphal,
Manipur :(Respordent No. 3) ~ and
Chief General Marager N.E. Telecom
Circle,Shillong (Réspondent No, 2)
respadkfuliy respectively., . .

iv) Subject in Transfer the applicatt hol ing the
brief post of Junior Telecom Officer, .
. Loktak/Bishnupur, Manipur Division
to Wakha, Nagaland under Nagaland
Division with immediate e ffecy§ and
disposal of theprep: esentation of
the application thereby rejected the
representation respectively.

That the applicant d eclares that .

«ee the subject |
\ -

i



B
!

' in seétion 21 of the AdministrstiVe Tribunal Act, 1985, !

lN%ﬂmdml&%w%

- 4
the subject matter of the order against which he wants
edressal is within the jurisdiction of the Tribunal.'

5, o lhat the applicant further decleres
that the appiication is withif the limitation preseribed

6.  EACTS OF THE CASE :
The faéts 0f~the cééé afe given

“belows e

(1) - That. the applicant is a parmenent

resident of Khengabok Village under Thoubal District
 of Manipur Stote and he has passed Graduation, He was

appointed as Phone Inspector in the Department of thé
the Posgt & Telegrp§ﬁ now Department-of Tele«communi &
cations-vide order No. E«101/P.1/95, Dated ‘at Dimapur =~ =
the 2nd. February, 1977-(0rder 1ssued-éfter comﬁletion |

of treining) however, he joined his service at Kohima, .

Annexure A/1 1s the copy of the
appointment 1etter dated 2-3-1977

(2) _ That after Serving as Phone Inspector
at Kohima for about 2 years, the applicant wasg trans-'

ferred as Phone Inspector at Imphal , Manipur.~

The applicant was promoted to the

post of Junior “ngineer ( @k now Junior telecom

Officer for. shor'JT0%) while he was undergoing Junior

o ee o Eﬂgi!ieel’



a5 -
Engineer Treining at Jabalpur, Madhya Pradesh end
posting was given at Guwahati vide Order No. SIBul/
JE~ Trainee/Posting, dated at Shillong, the 15th Octow
ber, 1985 of the “espondent No, 2 Accordingly, the
| Account Officef (TRG) ¢ for G.M,TTC,, Jebalpur issued
order of strikihg off blie the Junior Engineer Tralinees
for joining to thelr concerned officers/places after
completion of the said Training vide Order No, TIC/TL/
3510/JE M010, dated at Jabalpur, the 13/10/85,

Annexure A/2 is the order gated

Ammexure A/3 is the copy of the

order dated 18~10-85,
(3) That according to the said orders
in Annexure A/2 and Annexure A/3 above, the Asstt,
Director Telecom, Imphal released the applicant for
Joinigg at the new station vide Release Order No.
E8T/JEwl/Trg/374, dated at Imphal, the 19th nov, '85
The applicent was joined at his new posting at Guwae
hati and he vwas sttached 2s J,E, Grievance Cell
attached to the Commercial Officer, 0/o the DMT
Guwahati vide No., DMI/EST- 2/T& P/L/85486/10, dated
at GH, 29.10.85, | ' '

' Mdmexure A/3 (a) is the said
Teleased order dated 19-11-85;

and

Annexure A/4 is the order dated
29~10-88 of the Divisional Engineer
P & 4), O/o the D, M, I, GH,

RPIPI (4) That e e

-~ -
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'(e) o That after serving about 3/4 months. ‘i-
"-es Je E at Gauhati, the applicant was transferred asl
fJT@ Lamphel vide order of the Respondent No. 2 in its
-Order NQ, STB/ES-S/Tenure/VII,Adated‘at Shillong, the
;énd’Jénnary, 1986, Aécorﬂiné to the said order the
appiicantmwas'released from the Guwahati te‘enable him
to joln at Lamphelpat, imphal The As.stt Director
Telecom Manipur issUed an order dated at Imphal the
3rdd Februaty, 1986 under No, Est/JEez/TFR/215 for
allowing. the applic ant to aoing,as JTO Lamphelpat in
Manipur Division and as such the applicant become one
of the JTOg under Manipur Diision of Department of
. Telecommunications,- ’ ‘
| Aﬁn’éxure A/s is the copy of the
seid transfer order dated
2=1=85 § and -
Annexuee A/6 is the copy of the

" joining order and trernsfer of
posting dated 3-2:86.

ey C - - . B . - -

;(5), . That after serving as JTO, Lamphel 3
dor -about 4 years, the applicant again transferred’ as
J, 1,0 Installations and Maintenance of C-Dot Exchanges
_at~Tamenglong, Tamenglong District of Manipur =and
entire Manipur. State vide Order No, EST/JTO~2/TER/126
dated at. Imphal the 12th April, 1990,

Annexure A/7 is the copy 6f the

s81d order of transfer dated
- 126401990,

‘(6)‘ That thereafter the applicant was .
transferred as JTO0, South at Imphak .after about 2. years

serving as JTO Installstions and maintenence, however,

eses It was cancelledo o



T o

-».7 —.‘
it was cancelled, The order of transfer qf the applicant
ig‘JTO(South) was passed under No. Egt/JTOéleFR/183,
dated ;t‘Impha1'22,6,92 of the fespondent No, 3 .

fhough the said orqer was passe@ it was imple;ented as
it‘ﬁas can;elled, however, again by an order No:'EST/
JT0/TM /202, Dtd. at Imphal 2908-92 thg Respondent No, 3
ahain transferred the applicant from JTO Installations'

& Maintenance (JTG C-DOT) to as JT0 (VIP) and posted at

- -

Imphal-
Annexure &/8 is the copy of the
Order Dt, 2246=92 4 and
AnnexuTe A/9'is the copy of the
Order Dt. 29-8a92.

(7 o That thelapplicant Temain as JTO |

(VIP) at imphal'only_about 1(one) year then he was
transferred as JTO(Bishngpur/Loktak by the “espondent
No. 3 vide order No, ESI/JT02/TFR/253, défied. at Imphal,

28.9,93 and the spplicant has beér serving till date

as JT0 Bi shnupur /Loktak since the gaid transfer and as

.such the applicart is always on the run because of

frequent and unschedule transfer, Infact the Respondent

- - -

No. 3 has no empowered to transfer the: applicant right
from the annsrer order in Annexure A/7 to dnnexure a(s
A/9, M1O as the trensfer affects outside Hoad Office/
Quarter except .by the Respondent No.‘é . Howevef, in |
the interest of service and as a Ldyal to the Government

-8 -

the applicant followed without any protest or objection,

innexure A/10 is the copy of the
transfer order dated.28,9.93,

vee (8) TmE ...

o~

.
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(8) That the applicant has so far
dompleted more that 11 (eleven) yearé as JTO since he
has been appolnted as JTO vide Annexure A/2 déted |
15«10«85 so he has Qualified for the next promotion to
the post of TES(Group) ‘B! as the minimum qualification
1s 6(five) years as JTO and the sald TES Group 'Bf g
a prémction time bound post, At present there are aboﬁt
4(four) post of TES Group'B' are lying vacant in the
Manppur Division like at Churachandpur, Senapati,Imphal
etc, For the appointment_of the said promotional post of
TES Group'B! from amcngst the JTO there is no examination
but a time bound promotional post if the post is/are
available, The applicant is one of the applicent forthe
éaid post and in this respect the Divisional Engineer
(BEP), Imphal forwarded the applications for appolntment
as TES Group 'BY from JTOs to the Assistant General
Mananger (A) of the Office of the Regpondent No, 2 vide °
letter No, E-5/Group'E!/95+06/175, dated at Imphal, the
4th October 1995 shows that the name of the applicant
appears in SlNo. 2 according to seniority,

Annexure A/11 is the copy of the

gald forwarding letter dt, 4«10.55,
(9) _ That thre persdn named Shri P,B, Singh
appeares in SlNo. 1 in the said forwarding letter in
Annexure A/11 has already been promcted ‘on ‘offiéiating

basls as TES Group 'Bf vide order of the Asstt. General

-~ -

'

« o o Manager, Telecom (4) o .

~
-
L - *©



Manager Telecom ( Admn) of the office of the “espondent
Noe 2,Nos STB/TE«ll/Pt-II1/80, Dated at Shillong the
22nd March, 1996 and as-such vthe applicant now becomes
the Senbormost JI0 in Manipur Division,

Annexure A/12 is the copy of the
gaid Officiating Promotion dt,.22-3-$6,

(10) That under the order of the
Respondent Noe. 2 vide No. SIB/ES-3/Tenure/XI, Dated
at “hillong, the 25th August, 1995, 9(nine) JT0s
who have been serving in different Divisons have
been transferred to different Vivigons, Out os ehich
One shri Rashid Ahme Shah who is working as JTO/Wakha in
Nagaland Division transferred under/ Manipur Division,
The Respondent No. 2 directed to different Telecom
District Managers of different D¥visions including the
Respondent No., 3 bo sent the relievers from amoizgst the
longest stay at thelr stations. As a follow of actions, the
Responde nt No, 2 issued another order dated 9th February,
1996 under No. SIB/ESw3 /Tenure/XI addressed to all the
Telecom District Managers' under its Region asksing them
whether the officials have been transferred.
Mnnexure A/13 is the copy o. the said
transfer order dt, 258953 and

Annexure A/13(A) is the copy &f the
sald followsup action dt, 9206,

e o o (11) That  eees
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“in the next higher post vide ﬂnnexure A}la.:The act of

- lowﬁ

(1) | - That the.Respondent No.3 did not

take eny,stensaor_Képteeilentufor‘sending a reliever
from Manppur Division because his sweet one would be
affected and as such he remain sllent,., In the meantime

the wenlormost JT0 in Imphal Shri P,B, Singh promoted

‘the Respondent Ne. 3 1is arbitrary becasue if he ascted |

1mmediate1y accerdlng to’ the order and directives of the
R2spondent No, 2in Annexures A/l3'and A/l3(AJ the said
P.B, Singh would have gone to WOKha, Nagaland Division as
a reliever of the said Rashid Ahmed Shah ‘so he waited and .
remained silent ti1ll the said P.B, S8ingh has been promoted.

2. That in_the meanwhile the Respndent

Ngq_3 sent anlefteg vide letter No, EST/JTO0/IFR/96.97/36
Dtd, at Imphak, the 11s4=1996 for a clarification the

word ‘'Station' as there are many stations in Manipur

Division or under-his Division, In response to the said

.ietter the Asgistant,Géneral Maneger, Telepom‘QA) of

the Office of the Respondent No. 2 issded a letter dated
at Shillong the 31-551996 under No. STB/ESe3/Ienure/258
addressed to the Respondent No. 3, under the dirgctives

of the “espondent No, 2, clarified the mgﬁtenfand_directed
that " feleivgr of Shri Raghid Ahmed Shah, JTo-wofkiqg’
now in Wokha should be relieved by the longest stay
J4T40¢ in Imphal poestively before 07,07.96," as snch

it 15 clearly clarlfied that the’ 'Stat¢ﬁon' means 'Imphal'

‘not 'Lokatak' where the appliant is posted or working,

Annexure A/14 is the copy of the
sald letter dt, 31,5,1996,

e s o {13) That utmost., .

~
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(13) That utmost surprise to the applicant

who is waiting for promotion tothe higher post as he is
the seniormost JTO serving in Manipur Di ision, against
the directives of the Respondent No. 2 the Respondemt
No., 3 Pick-up the applicant who is not‘the longest stay
JTO at Imphal and issued order of i;rans_fer vide his
letter No, ESI/JTO/IFR/96«97/39, Dtd. 10«6.96 and
directed to relelve the sald Md, Rashid Ahmed Shah

with immediate effact,

Annexure A/15 is the copy of the
sald transgfer order dt, 10,6.96,

(14) That it is humbly submitted that

the applicant is not the ligenst stay JTO at Imphal

He 15 now posted as JTO Bi ghnupur/Ioktak under Bi shnupur
District of Menppur, Thre are many JTOs at Imphal who
are staying a very long period, It i{s humbly submltted
the e-applicant,remained at Imphal obdy about ome year

as JTO (VIP) vide Annexure A4/9 dt, 29.8,92 and Annexure
A/10 dt, 28«9-93, and as such the applicant is the
shortest JTO0 at Imphal. Keeping Longest stay JT0s at
Imphal and picking -up the appliant who is now at
L;ktak/Bishnupur is the arbitrary and malaefide act of
the Regpondent No. 3,

(15) That is is humbly submi tted that if

the applicant is transferred from Manppur Division to
another Yivision like Nagaland Division, his chances

of promoting to TES GroupfB' is bleak because officiating
promotion is considered only from the same Divisioh only
as other JTOs from other Divisions/States do not come
for officiating in the state of Manipur It 1s also

e o o o SUhﬂitted that the e o o
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subnitted that thé transfer is nothing but done with
mala«fide intention so tiat the spplicant may not be

| ﬁramoted who has already qualified as submitted above.
Y0 far the applicant remain silent and followed the
directives of the Respondent No. 3 as a Loyal Soldier
right from transferring JT0 Lamphel to JTO Installations

that to JTO/South that to JTO/VIP than fo the present
posting JTO Bishnupur/Loktak though the Respondent No. 3
is not empowered to transfer the applicant beyond the

Head Quarter,

(16) That the home town of the applicant is

at Khangabok Village under Thoubal District/Mgglpur

at present the applicant 1s occupying a quarter belonging
to N.E.P.C.,.Loktak and his two scho&l going children are
reading in Central School and Bal Vidya Mgndir at Liktak
in class~i and Nursery respectively, The Sessions of

the zaid two Schools were already staftgd in the month of
April, 1996, At the present moment if the applicént is to
be moved and joined at Wakha, the pwmospects of hig
children will be ruined or spoiled because there is no
Central‘School at Wékha, the present transferred place in
Nogaland, Moreover, there is no Central School at his
home town at Khangabok or in Thoubal District, The Ball
Vidya Mandir is run by the NEPC and as such éxpept in
the sald Loktak area there isno other skamx school anywhere
hence, 1t will create problem as the applimnt has to
leave the quarter at Lbktak,

e o o MAnexures ., . .

o
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Mnexures A/16 and A/17 are the
copies of reading certificates
i ssued by the respective schools

respectively.
(1) : That becaue of this problem the
P & T Manual Voluem IV, para 37=A specifically described
that " "37«A, Transferes should generally
be made in April of each year so that
education of school going children of
the staff 1s not dislocatedw In
emergent cases or cases of promotion
this restriction will naturally.

‘not operate,”

It is humbly submitted that
neither of the two cases is/are applicable in the
prsent case because the transfer order is not yet
executed since 25-8-95 {nearly one year) till date
and the case is also not a promotion, In this respect
the Hon'ble Supreme/ggiggved which was reprted in AIR
1986 Supreme Court 1955 that’s ‘
" 5, It is'no doubt true that if the
power of tranfer is sbused, the
exerclze of the'power is vitiated
But it 1s ome thing to say that an
. order of transfer kuk which is not made
in public interegt but for collateral
purposes and an altogether different

esee thing to S8Yese
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thing to say that such an order
per so made in the exigencies of service,
express or 1mplfed to ihe disadvéntage of

the concerned Government Servant,?

" The Government is The best judge to decide
how to distribute and utilisé the services of
its employees. However, this power must be

exercised honestlyf bona fide and reasonably.

- It gshould be exercised in public interest, If the

exerciged of power is based on extraneous
consideratiqns or fér'achieving an alien
purpose or. an oblique motive it would amount

to malaefide and colourable execlse or power,

Frequent transfers, without sufficient reasons to

justify such transfers cannot but be held as
mala=fide, A trangfer is malaifide”when

it is made not for professed purpose, such as
in normal couse or in public or administrative.
interest or in the exigencies pf‘service buﬁ
for other purpose than is to accomodate agoﬁggr
person for undisclosed reasons, It is the |
basic principle of rule of Léw‘ahd good

admini stration, that eben administfative
actions should be just and fair,"

"6,  One .annot btut deprecate that
frequesnit, unschedule and unreasonable
transfers cén’dproot a family cagse irree |

parable her to a Govermnt servent,

... and drive him..
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and'drive him to desperation, It‘dise
rupts the education of his children and
leads to numerous other domplications
and,problems and result in hardship and
demeralisetlon. It therefore follows

that the polocy of transfer should be
reasonable and fair and shohld apply
to everybody equally,.®
(18) That it is algo submitted that the
order is abbitrary and does not inﬁolﬁed public 1issue,-
The order is not publicly made -and ketr hag no public effect.
It 1s done on the arbitrary act of the Respondent No. 3.
It ig dust a punishement without any. fault of the
appli ant, The applicant made a representation to the
Respondent No. 2 and 3 on 14th June 1996,
Annexure A/18 is the copy of the
sald representation dt, 14e6~1996.

(199 ' That as the Respondernt s failed to dispose

the Representation of the ‘applicant, everi the Respone

. dent No. 3 failed to foreard the representation to

the Respondent No, 2, the applicant, having no altera
natlve, preferred an. application under section 10 of
the Administrative Tribunal Act before this Hon'ble
Tribunal and the same was registered as Original
Application Noe. 113 of 1996, The Hon'ble" Tribunal
disposed of the case and dlrected the Respondent Nos.
2 and 3 to dispose of the Representation dt, 14=8+96
(Annexure 4/18 ) within one month from the receipt of

. ~

esse the OI‘der Of the P
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the order of the Hon'ble Tribunal passed in the said
cage vide order dated 2a7=1996 and megnkkmex meanwhile the
impugned order in dnnexure A/15 was stayed,

. Annexure A/19 is the copy of the said
Order dt, 2-7-1996,

(20) That the applicant communicated the
order in Ammexure A/19 to the Respondents No, 2 and 3

~along with a continuing representation on 5«7«1996 which

may be considered as part of his earlier representation

dated 14-6-1996 and it would help to dispose off his

| representauion easlly and submitted that the applicant

acquired the seniormost serving JTO in Manipur dvision
and his timeabound promotion to the (TES! Group'B' is
overdue ag the practice b0 the said promotion is only
five'Years service as JTO in the Divisgion is required,
Thereis also no departmental examination an.the
application has been completing 11 (eleven) years as JTO
in October, 1996, It is well known fact that there are
about 4 (four) posts of TES Group 'B' are lying vacant

‘in Menipur Divison like in Churachandpur, Senapati,
Ipphal etc, after officiating promotion wasg givén to

one Shri P.B, “ingh. If at the present stage the

applicant is transferred from Manipur Division to another

Division like Nagaland Division, his prospect of promotion
is bleak and hence it is pmrely a mala-fide intention.
denying his promotion. The JTO A(I) union has already
submitted that one Shri Jasobanta Singh JTO posted at
Negaland D&vision who fheld from Manipur Station may be
treated as rellever of Md. Rashid Ahmed Shan in whose place

the applicant hag been'transferring as reliever,

¢ ¢ o o Annexure A/20 o o
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Annexure A/20 is the copy of the
sald continuing representation
dated 5.7«1996,
(21) That inspite of knowing the said
facts in Annexure A/19, the Respondent No. 3 casued to
release the Applicent by ingtructing his subordinate
office 8,D,0,T, and 1ssued a released order dated
3rd July, 1996 (alleging to have signed on 3.7«1996
but acktally it was on 9-7-.1996) by way of date back,
that too the applicant was on leave,
Annexure A/21 is the copy of the
- sald release order dt. 3.7=1596,
(22) That the applicsnt made & representation
dated 15th July, 1996 to cancel the order in Annexure
A/21 on the ground that it was purely a contempt of the
Hon'ble Tribunal =s it was passed after order was
communi cated to the Respondent No, 3 and it was date back
etc, and as such the intention was a mala-fide one and
moreover it could not be exlsted as the same was Btayed
by the Hon'ble Tribunal.
| Annexure A/22 is the copy of the said
representation dated 1571996,
(23) That as the Respondent No. 3 refused to
cencel the order in annexur A/21 , the applicent was forced
two petionsg one for quashing the order in Annexure A/21
and one for Contempt, The Tribunal registeed the same
As O.A. No, 129 of 1996 and C,P. No., 22 of 1996 Ref:
0.4, Nog¢ 113 of 1996 respectively, The Hon'ble Tritunal,

o o« o o Qirected the , , .
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directed the respondents to show csuse as to why the
application should not be admitted and the relief sought
allowed in respect of the 0,A, No. 129 and in respect of
the C,P. Noe 22 of 1996 the Hon'ble Tribunal directed the
respondent No., 3 and snother contemners to show cause
as to why contempt proceedings should not be initiated
against them for ﬁiltul disobedience of the orde:
stated above vide orders dated 23-7.1996 fixing
29«8a1996 fo thelr show camuse.
Annexure A/23 is the copy of the order
gga 23%7.1996 passed in 0.,A, No, 129/66

Annexure A/24 is the c0pg of the order
dt, 23-7=1996 passed in C,.P, No. 22/96

(24) That on receiving the notice from thig
Hon 'ble Tribunal, the Respbndent No, 3 caused to 1ssue

a letter dated 14-841996 under No, E=-13/IPT/96.97/1

to the extent that in pursuance of the order of this
Hon'ble Tribunal, the order in Annexure A/21 is kept in
ebeyance till further orders. That after thought and

after receiving the notice for contempt of Coﬁrt, the
respondent égain caused to 1lssue another order on the

same date vide No. E/13/IPT/96-97/13 to the extent that the
order in Annexure A/21 may be treated as cancelled,

Annexures A/25 and Annexure A/2%6 are the
coptes of the said order /letters,

e o o (25) That the .,
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(25) That the applicant was communicated by'
the Respondent No. that the representafion of the i
applicant dtd, 14«6-1996 and 5-7-1996 have been forwarded
to the c1rcle offlce only on 26-7-1996 Vlde Order No,
Est/JE0/=2/TFR/3 dtd. at Imphal, the 26~7-965 The act of

the respoendent No, 3 forwarding reg~esentatioh of the

- applicant only on 26-7~1996,clear1y'shows the intentiqn |

of the respondents No, 3 to the extent that the rep esen-
fa;ion of the applicant would bek kept in cold storage so
that the applicant may‘suﬁfer. The respondent No, 3
forwarced the ;ame.qnlefompelling sikuzkAaRaxkkex xkkx
circumstances like directives of this Hon'ble Tribunal
and the contempt petitionbearing C.P. No. 22.§f 1996 (in
C/A No. 113/96% and as such the act of the respondent
amﬁxaxxxu No, 3 is ‘purely a mala—xlde.~

Annexure A/27 is the copy of the said
letter dtd. 26~7=G6, i

(ZQ) ~ That the Asstt. Director,bffice of the

- Telecom District Manager, Imphal communlcated a leiter

from the Respondent No. 2 addressed to the Reg ondent No, 3
issued on 23.8,96 to the extent that fThe representatlon
of Shri M, Samarendra Slngh JI0, Bishunpur under TDM,
Imphal dated l14-6-96 has been examined and it is-intimated
that the above transfer order isswed to the official under

letter No. EST/JTO/TFR/96~97/39 dated 10.6,96 issued by

TRM, ‘Imphal transferring him f rom Bishnupur/Loktak in

Manipur SSA to Wokha- in Nagaland SSA is justified as being
the longest stay JTO under TLM, Imphal in Manipur SSA", vide
letter No, STB/ES-S/TENURE/XI/ZéS dtd. at Shillong the 22nd
August, 1996 to the applicant. F

Annexure A/28 is the copy of the said
lotter dtd. 22nd August, 1996. :

oee £27) That it
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(27) | That it is humbly submitted that the
letter in Annexufe A/28 is nothing but purely a mals-fide
one issued in collusion with the Respondent No, 3, It
used the word 'Longest stay JTO under TLM, Imphal in
Manipur." which are against the earlier stipulated
conditions in Annexure A/i3 (the Longest stay JIO at the
station) and clarification in Anre xure A/14 (the Station
Longest stay JTO at Imphal) and as such it is purely an
improved one in order to suit the applicant by way how or
by any means sc¢ that the applicant méy be transferred from

‘Manipur Division to Nagaland Division. Annexure A/28 is

also silent the grounds of representatiornfoffhe applicant
inr espect of the Lengest JIO Imphal, his promotional
prospect, dislocation of the family and the instructions Of
Government of India and as such the Respondents admitted
that the transfer order in Annexure A/15 and disposal of
reprewentation in Anre xure A/28. are.issued malawfide so

that the future promotioned which is already due tothe

. applicant may be denied and his other dislocation etc.

otherwise the respondents would have given the legitimaty
orcder of transfer. Therespondents have no snswer to the
claims and submissions of the applicant in his representations
and a s such the present transfer order .is nothing but purely
a mala~fide one which deserv@s the interference of this
Hon'ble Tribunal and it deserves toke quashed,

(28) - ) That it is bubmitted that the

transfer is against the diréctives of the Government

of India‘s instructions menticned inthe representation



Annexure A/18 above dated 14/6/1596, and Annexure A/20

"above dtd. 5/7/1996 and also against the P & T Volume

as submitted in paragraph No, 6(17) above,’ It is humbly
submitted that the notification of the Government of

India is a law vice Shanti Kumar Ganguli V State of

‘Tripura, reported in (1982) 1 Gayhati Law RgBszssxsy

Reports at page 211,

(29) | That so far the released order of the
applicanf is now yet affected because of the stay order
of the Hon'ble Tribunal and it is expected that he will
be released any moment and'as such status~quo of the
applicant or stay of the operation of the order in

annexure A/15 is necessary,

(30) That being aggrieved by the order at
Annexure A/15 and A/28 aforesaid, the applicant begs to
file this application under section 19 of the Adminis«

trative Tribunal Act, 1985 for redressal of his grievance,

i That the applicant declares that

he has availed of all the remedies available to him
under the relevant service rules, The applicant made

a8 representatation to the reppondent No, 2 and 3 through
proper channel on 14-6-1996 (Annexure A/18) and also on
5/7/1996 (Annexure A/20) for review or stay &f the

said transfer order mainly on the grounds that ¢

sees (@) the applicant
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the applicant is having two

" school going children and the

school where his chiklren are

studying are not available at:

' the present posting place and

(b)

(c)

(a)

alsoc at his home town;
the transfer order is mala-fide
and-arbitrary and is against the

directi ves and stipulztion in

 Annexure A/lsland A/l4 as the

abplicant is not the longest stay

JITQ at Imphal; |

The transfer order is agd nst the

directive of the P & T Manual and

also against the Govt. of India's

decision which is a law. Annexure

A/18 is the saic regresentation,

The transfer order is a mala~fige
one in order to deny the pm spect
of promotion which is already due

and above four vacancies of the

- higher promotional pesst lying vacant.

Annexure A/20 is the @id continuing

representation,

Inspite of the s aidfepresentation laying

- the said facts the respendent diSposed of the r epresen—
tation of the applicant without giving any reason what-

soever only stating that the transfer order is

oo justified



justified whthout giv;ng any‘reason as tC)why and hon

the transfer order s justlfy and ,as such te transfer

order is purely Malaaflde,

The applicant.declares that he

has no other remedy except the one applled for herelna

8, : That the applicant further declares

that he had not previously filed ahy application,. Wit

petition or suit regarding the matter iqﬁésbect of

which this application has been madé, before any court

of law or any other authority or anyo ther Bench of the’

'Tribunal and nor any such application, Writ petition

or suit is pending before any of theh, except the

cases mentioned above,

94 That in view of the facts mentiored in

para 6 above the appliﬁanx prays for following relief{s}:=~

(&) to admit the application,
(b) to call for the records, .

(c) to issue notice on ‘_ché r espondent
No, 3 why ithe transfer order No,
EST /3TO/TFR/96~97/39, - dated Imphal
10-6-1996 (Annexure A/1S) should ~
not be set aside byithiS~Hobﬁblq"
Iribunal, _ |
~ (d) .upon hearing the mrties tosmt

‘asice the 1mpugned order (Annexure
A/ls) on amongst other grounds given
\.gkven below," ‘and '
.{e) cost of the application or case,

(. . ,"

+s+ GROUNDS
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(11)

(111)

(1v)

(V)

(vI)

Al

(I) FOR THAT transfer of the applicant

to a distance place who is a low paid
employee the power seems tobe meant
tole sparingly exercised under some
compelling exigencies of particular
situaticn and not as a 'matterg~ of
routine, If if were literally exer-
cised, it will aeate tremendous problems
and difficulties int he way of the
applicant who is getting small pay;

FOR THAT transfer of the applicant
cannot be said route and bona~fide
but only coloursble exercise;

FOR THAT the transfer order is malz-~fide
as it passed in order not to get Pro-
motion of the applicant in the higher
post sotmt other junlors may get the
higher post as the apblicant is trans~
ferxring to other Division ocutside
Manipur Division;

FOR THAT the transfer order is not
involved public interest as it is ,
passed with extraneous purposes inthe
garb of ostensible purpose of public
interest; ' ' '

FOR THAT transfer affedts toa lowly
paid employee and also without his
consent and mala=fide intentions;

FOR THAT the transfer order is arbitrary,

eee Mmala=fide
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malafide and passed with ulterior motive
" ‘against the direcfives o the Regordent
-yof 2 and alsow ithout any reasonable-
ercuse' | ; | o
(VII) FOR THAT there is no reason for tripsferrlng
- the apphcant to other pléc;:;:his
service at Loktak/Blshnupur or Manipur
DlViSlon is very mgch feouzxed' .
(VIIl) FOR THAT if the appllcqnt is to proceed -
on transfer to a remote .place like Wokha,
v he can proceeds thh hls whole fémily and

his schcol gozng chlloren w1llte dlslo-

Adﬂg¢,.——cated and there shall be 11reparable loss;

- (IX): FOR THAT‘thé'trahsfer‘of‘the applicant is
| not on P romotlon or the p:esent post 1s not
abolished or not on v1ce-versa trarsfer and

still JIO is’ réqu1reo at Loktak/Bishnupur.
P

10. That periding flnalCIec131on of the
application, the -applicant .seeks issue of the: follow1ﬁg
‘1nter1m order ’ ' N

TO srAr‘the opexét;cn.df.£he'$rdér(at‘,:_:
AnnexurerAFis with a_éirection to the’
respondent Nos: 3 not to relievé the -
AappliCéht. As submltted in para No. 6 and 8.
9 above, the applicant ls unable to move
;or to proceed oni;ransfer, therefore if
\the ope ration of the impugned order is not

stayed as prayed for the appllcant shall

suffer an irreparable loss

ess Irreperable
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irreparable loss which canot be

adequateiy compensated in money,

1l, That the applicant is enclosing an

Indian Postal Order of Rs. 50/4 (Rupees fifty) only with

this application;under Fule Nos 7 of the Certral Adminise-

trative Tribunal (Procedure)Rules, 1987, issued by the

Post Office in favour of the Registrar/Deputy Registrar,
Central Administriave Tribunal, Guwahati Bench, Guwahati

payable at the Post Officé at Guwahati.

Signature of the applicant

Sd /=

eeo . VERIFICAT ION




"VERIFICATION

I, Shri M, Samarendra Simgh, son of
Moirangtheﬁ Megho Singh, aged about 42 years, working
ast JTO in the Office of the Telecommunication Cepartment,
Manipur Bivisién, Loktek, 'Bishunpur, Manipur, do hereby
vefdfy that the ¢ ontents of paia No, 1 to 8 and 1l are
true to my personal khowledge as well s fromrecords and

para No, 9 and 10 are believe £0 be true on legdl advice

]

and that I have no suppressed any material fact.

[ated ¢ 27-8«1996

Imphal

.

Place

Drafted and settled by

Signature of the applicant

sd/- - sd/
Advocgate v ﬁ"

To

The Registrar,

Central Administrative Tribunal,
Guwahati Bench, Cuwahati,

Eottiy
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@ 7 Hoxl Peds Maftsdar Ma’w‘% :

7 % H.A. Bhobtacharfes mng N
, 3:, t Jyoklrmer Dag 1457376 ; : |
R “ Eubbagh Che Ponl MPe T T .
10, L ﬂwm‘mﬁra Sngh 12.4378

Txm t@ms of the &ppcxlm:mam: axy -
&z follovs so

The Pogh.

®aae la,
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¥ _ mﬁgg)ﬁm

1. The Pagt are témporory hut nre Lkoly to be mode
: ?arzéanmﬁ;

:2, The appw,n*;mmﬁ mey be t@mﬁ.natsd at mv mm vith
Qim mmm neatim %o be glven h;’ the mppmnm m;

. sménm Aby mmom asglgm‘m sny mm@no

'3-’, I‘!w app@inmem mﬂ o8 wﬁtth it the M.a%xuity to

- £OXYR fn any pm cf In@i&r .Lhe appointm:s_g@ii
81ce bo Habdle for field E'QM‘@G @tmy;; India i

téimlﬁm of Her or National Pmergeney, - ny s

4. The gervice of condltions will be gavernad by the

- Polevent- rulsp ond omers, inforee from tne to tine,

"o/~ o/e/TT
Divistonal Euginoer M egrephs
Nagaland o
. ‘  E.Qs Dlngiur - W78
G@py t@ Lo | ‘ ‘
T2 The G.M. %mmoﬂ.ﬂ. Cixele milfmi ﬁ"ei'
. -mumm‘i,;ae o .
2. Tho c,A,.o, 0/0 the a.,m az,m;;@, Clrole sh&nmgg
3 The 8,0,0, Tele gmph% Foblma for i,iifo‘hnaﬁom
4 t;o 125 She ki 0ffclal Gﬁmqam@m
13 to 21, The Perponal, Flles. )
22,, Th@ Junfor Acconmiémt, 0/ the P.B.T. Pogaland,
| Dmapux‘.

83, 0ff4oe 2opy

75

83/~ 2fa/vF
Divigtonnl. Enginear Pelegra Ma urga..m“m.
H.Qa Dj.mapnr -




DERARTMEHT OF rmmo:mmc,\rmﬁ

i GFEIGE QE THE G&NEBM. MANAGER TELECOM lLE.CIRCIJ"
SHELI@&G m*??a 001
K@y gm-—ma-rminm/mthng - Poted at sbi,llong .
the 15th Ocoy 1985
The GM.T. H. Bo Talccom. Oirole Sm.liong 1s
pieaged to lesne the. fonov.dng orﬂ@ra of pos’ring ef
J.B. Ixelnees of Batch Moy 1.36{ sm) Kalyent. and naken

Noc, 10( gTR) Jaba‘tpur on complstion of thelr pmscsrihad
sEo TEJ'Ang.

13’ ® e o e oew e o om

tp

m:ﬂ--—meap»nm

6% shrt M.8. Singh, under D.M.T. Geuhotd,

70 o m e =
Be = v = :

The posting order n réspect of the J.8. trofueon
from serfial 4 to 8 above are on tempomx-y baa‘ls aml wlﬁ
be roviged in dt‘m courga,

- 3,3/,,
- 8, RAMANUS AH) s
. Asﬂ"ég &m%mm: XN AGER (s:emm S
0/0° THE GENERAT, MAMGEB TELECOM N, E gxag;m;
BECELLOHG

+

Copy ﬂ’or mﬁgrmatlon and. neoasmry action to

10, Treinges éoncdmga@

ll. @&pexe

8ayf illegible k5/10/85 }
To. FOR GENERAL, MANAGER: TRLECOM NiB, GIB.CEE
Shri H.8, gingh - o BHILIQHG - 793 001 . ;
J .E. Txalnee
C/o GM,T, Telecom
Trg. Centre,
J abalpu;r.
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- theretical training in strowasger Modular Course at

1

04— o one W2

—l= A

— /7;/“

DEP ARTMSNT OF TET.ECOMMUNI CATLONS
OFFICE OF THE GENERAT, MANAGER,TETECOM, TRALNING
CENTR,J ABAT APUR - 482006

A -

Ro. TC/TI/2510/TE MO10  Dated at Jabalpwr,

Bub t~ Btrike off funler Englnese

Iralnees of Getogory-LI Soirouger

Modu? ar Course Betech Ko, MO1Q.

Ref 1~ Gd ITC Jabalpur letter No.IC/TO/
1002/84/86 dt, 19/12/84,

O mecessful compietlion of 37 waeks

Telecom, Treining Centre, Jabalpur-482006 the Junier

Englneer trainees of Gategory~II Strowger Mc&d!ﬂﬁl’"

Course Batch No, M810 as ghown in the annexure 'A¢

are hereby struck off with effect from the afterncom

of 18/10/85, with orders to report to the officers

concerned matloned agminct thelrg nnmes,

Bncls Annexure ‘A’

S , (G.M, PRASAD ) i
Accounts Officer ( Trg, )
‘for G.I,T,7,C,Tabal pur-482008,: -

Copy to 3= !

o E A M s BB e A e owm M e e

/

s
Lo
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27—

O

~3(2) 1=~

AZNAZXEREZR

No. TC/TL/3510/TR Batch No, M0-10  Dgted at Jabaipur

the 18/10/66, -

Stéi‘f‘ord‘e;‘ in r/o J.E. Irainees of Category
~I1 (8trowgor) Batech No, MO-10,

wm R B S5 @ S e W W W e 4 W R " em @ e

@@ @ o o> o Wn e D R S W @ Gm AR TR B Wk €S

ULk of Reckt 1 Naila Cixele..

22, Baco. B&iwa A.B.Carrior T@&ptﬂ' paMoTQ . "
_ : Ganhatd

23.M. Ssmarendra 8ingh &00T Xmphal =§oe
24,1 .K, Baoge JE Rbones: AB 08D .
N Gossalgaon . Gouhatl

25, Blray Bousan SUOT Agartala  Director
ia)akar Zelecom -
Agartais -
ol g

54,/

(G,M, PRASAD) . L
ACCUUNTS OFFLCER (1BG) '
FOR G,M, TTC,, JABALPUR-8

Sa/~ 1Megidble 17/10
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DEPARRMENT OF TRELECOMMUNIC ATIONS
~ OFFICE OF THE DXRROTOR TELECOM, IMPHAL,

Fo.B5t/TB-1/Trg/374 ~ Datod at Lsphal,the 19th Nov'es

In pursuonea of ¢.M,%. Shilieng Ko, STB-1/J B
Tralning/Posting dated 15,10.85, Sbri M, Semarendrs Slngh,

J.Ee Treinee on ISR ARG R E

ixfmit siccossful completion
of J.E. training 1g hex‘ebytmnsferrec_i and posted under

D.H.T, Geuhati, The offfefal stands struck off from the

foranoon of 19/10/85 from the strength of thes Tolacom

‘l‘sreér
Asgtt, Director Telecom
for Mirector Telecom, Imphal -
75001
‘Copy %o '
3) @ @ o e &

4) Tho 0ffiafal concerned,
B) o e | ,
Mo o
Sd/-

For Director Telocom
: Imphal -~ 798 o1
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. v Rﬁ ST
0fflce of the

slolitd) sl

Di gtrd of Menoger Téne 8,00 wphatd ,

No. DMT/EST.2/T&P/1,/86-86/10
dated at GH,29-10-85

in puE gl am‘m of G.M.’E,E,E.Gircle,ahi).leng‘a’-
No,8TB~1/7 . Btraince/posting dt, 15.30-85,6hri _
M, Semsrendra Singhy J.E, Trainee who hes reported o |
this District on 28.10-85(F/N) sfter miccessful com-
"pletion of practical training ig horeby posted ag
J.E, Grievance Cell attached to the Commorcial 0f£fLcer,
0/0 the D.M.T, CGuwohati,

84/~

| . (B.K. Deorl)
" Pivislonal Englneer(P&A)
0/0 the D.MQTO GHQ

Copy to 1=
1. .-~ e .-
Be @ = o oowoee
e emeena-

4. Brl M.5. Singh, JE6 the D.M,T.CHhSNALY;

m.ummmos

Ba/.
Poa.(E

0/0 the D .M. T/GH




© OF THE GEVERAT, HNAGER,TET.ECOM,N,E, TELECOM

- 7@4” AOMﬂ%““ l&f&”

e T

INDI AN TRLECOMMUNICATIONS DEPAHTMENT

CIRCT.Es SHIVTONG-.793001,
No,SIB/ES-3/Tennure/VII Dt,at shillong the 2/1/*86‘.

The G,M.T. Shi'long L1a pleaged to Lgaue the
- . follovlng orderg of trsnsfer snd posting of Junior5
Englneers to have immedliate effect s

1) ghri Gaursnga fen J.E. M zaw) on compiéﬁiqﬁ
of his tenure,is tronsferred end posted to Silchnf%
vice shri W.P.Dutta J.E, Bllchar who stsnds tramefs
ewred sng posted to Alzawl as & substitute of Snrii.
Gsurangs Sen, o g

Tbe trnofer of Shri KR.P.Dutta J. E. isin e

partiel godification thia office memo of even noe
dt,8-7-85, o

ghri N P.Dutts will move first, ,

- 2) Shet Jitendrs Chendra Da J.E.lmphal unﬁei-:
Direotor Impha) on compVation of hls tenare i tranb~
ferred pnd posted to Agratala under Director Telecqm
Agertala vice a longest staylng J.E. at Agartals whﬁi
stands trnasferred and posted to Imphal as 8 substgiﬁtg

£ 8hri Jitendrs Che Pas. ‘ i

The'ﬁiieétor Telecom, Agartals will raleasaldﬂ
the longest staying J.B.at Agsartala first under
intimation to this office.

e.e3..8hr1..(2).




B TN T A o e o e s e R
TN AT > A 5

ws(2)s-
3) shri 8.K,Mukherjee J.E, Imphal on
completibn of hig tenﬁrevis trngferred and pbsﬁeﬂ

———

_ | Samsrendra Singh J.E,under D.M.T, Gauhatl vho
w2 - stands transferred end posted to Imphel gs -

to Gauhati under D.M,T,0suhatl vice Shri M,

ubstitute of 8Shrel §,R, Mukherjee.

shri M,8,.8ing wi1l move first,
4) ShribkgﬂgABigwas J.E.Iﬁphal undér
Director Telecom Imphal on completion of hig

tenure 1s transferred and posted to Shillong under

D, E:Phoneg Shiliong vice a longest stéying J.B, ,
at 8n1long under D,.E,P,Shd11ong who stends timefes
s rred end posted to Imphal as a.substitube‘offshri .

A.R; Bigwasg,

Thé'D;EnP.Shilloﬁg‘w111 re1éase first the -
longest staying,J.E;under intimation tohthia'Officeg.'
The éoncernéd Director Telécom/D;MoT.Gguhati/. |
D.Bs vi11 release the officials ss per aforssld |

~ orders Lhmediately under intimstion to this office. .

( 8.Ramanuy am) -
. -Asstt, General Manager Relecom
{SF)For General Menager Rel.&tofi
o ' oL ghillong, :
Copy for information snd nece - ~
ssary action to i-

1.The Pirector Tolecom Bhi1Yong/Dibrugarh/Lmphat

Agatalas . . g
2) The D,M.T, Gauhiatt, . - .
3) The D,.E,T,Shi11ong/ALzowl/shi1Tong
‘420ff1c1a1 concerned

5)DEP-8hil1ong,

(B. Chekraborty)
Asgtt Director Telecom(PM) _ P
For Genere! Masnager Telecom,S8hdM0ng, . * i

b



-, Al .
R X RN

contalned in SIB/TE-B/Tenvre/Vil dated 5h111ong

Y. . . V ' ;\“ \ | .. i
7\/) o /‘ A oan Q-,‘J»_-\.’r/\-') {'f/f[ {>

. L / / A .> /
DEPARTMF”T OF THE TDCOMHUNICﬁT[OWS

CFPICL‘ L THE DIRTTUR Tar EC()M'!I,HII(, I“T‘[-(;NS
HANL EURA LMPHAT=79.5001

No. Est/§E-2/TFR/215 Datad ot Impha? the
~ | , 3rd Fob, ‘88,

In pougasnce of G.M,T, shillong order

2-1-86 Shri M, Scmarendra Singh'l K. on trensfer

T

~from Gauheti Te¢lephona District has 1oiued 1nto

this Area on thefforenoon 07 27-1-86 viece Shrd
f§i.R. Mckherjee, J.B.(Fhones:, "mph01 pnt :

transferred end nos*ed nwﬂ~* DT, unhett «nd

_has been posted as I.E.(Phon@g) Trmphelpnt, !
’ A . ;

2) . shri s R, Mukher}ee, J.R.(Phones) Eamphv
elpar §s herchby re1nnvnd from the otronght of this
Aren w.e.f. the AN of 5-2-86 wilth an instruction

‘to report for dinty under D,M.T. Gauhnti,

Shri S.R, Mukherjee J.E, may apply for f

" TADA edvances, if required.

8d/- ' R
( 7.0, TAT) ' o
Asstt . Director Telecom

for: ‘tractor Tel acom Tmpha1~790001.

Copy to s-
[

2-8) .. e -
4-6) S
6 to 9) [
10) 8hri M, Somarendra Singh

A gstt Director Releéomf

et e

For Director Telecom Imphal~7¢5001,
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DEP ARTHINT OF TEVECOMMUNLCATLONS
OFFICE OF THE DY,GENERAT. MANAGE{{TETECOM/IMEHAY,

P

No.BST,/JT0-2/TFR/126 Dtd.at Taphal 12,4.90,

The followlng transfer and posting
orders are i1ssued in the cadre of JT0s 1n cha}

interegt of service with fmmediate effebt.

\;L//// Shri_M. Somarendra Singh, JTO Tanphel

Exehengo io postead s JT0 Ingtallation

and Malntemnce of C..INT Fxchonge. He
wlll work a% Tauang’ong with ghri Das,
JT0, Tagk Force at Imphal and w11

learn the Installation of C.DOT

Exchangeg,

2) ghrl D, Purkayagthe, JT0 crble 1g
posted ae JTO Tomphal vies Shri
M. Somarendra Singh. shri D ,Purkayacthe

vi1l deal out.door & In-door plent of

tampnel Exchanga,

Shri D, Purkaynathe wi11 joint first

as JTO T.amphe?,

3) gari R.K.Debanath,iTO w11 vork as JT0 -
(Cable) under 3OP/Imphal vice ghri

Purkayastha,4JT0‘cable tronsferred,

-+. The officiel.{®),
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2 4 gg —
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c3(2)t~

The officlal at Seriml No.l may
apply for TA/Y/ 28vercs A f requifed.

S/~
Offl cer Englneatiug
for Dy, General Mennager,Telecom,

Inphal=7050C1,
/; Gopy to 1-
! 1-3) Officor Ingineering,
[ Phones/Tclegraphs/PRX, Imphal.
; ! 4.6) 0fficdal concerned, -
7-0) Paergonal file,
£ 10-) Accounts Section,
/ : 11) Spare,
/
I
v For Dy.Genaral Manager,
l Telacom,Imphal -7956001.,
{
\

o

T

!

h
o
”1
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DEP ARIMENT OF TET.ECOMAUNLC fTEUNS
OFFICE OF THE TELECOM DISTRICT #ANAGER,IMPHAL,

P

No, Est/JT0-2/1FR/183 Dtd.at Imphal,22,6.,92,

The Teleéom Di.strict Menager, Imphel ig
pleased to Lssue the foilowing transfer and
posting order in the cadre of JT0 in the intera
egt of Publice Servics,

1)  8ri P, Brajabldhu Singh, JTO
( sonth)under 8DOP/Imphal Lg
trangforred ond posted under
§D0T/Imphal vice Shri M,
Somarendra 8ingh, JT0,

\2)/”BT1 M, Somnrendra Singh, JT0
vnder SDOT/Imphal is transferred
and posted as JTG(South) under

- 8D0P/Imphal vice Shri P.B,singh,
JT0 South Transfefrod. B

sd/e-
( C.K., Dab)
Asstt, Director Telecom,

For Telecom District Manager,lmﬁhal.

Copy to tm R

1) The SDOP/Imphal, He is requested to
releace 8hri P,B.'Sidgh,.JTO(South) as soon as
Srt M, Somsrendra Singh,JTO is reported for duty.

ee e 2).. The.-c(Z)g

P \, "’ /\ -5 0 /‘/Up //’/ ()"'

B :
- o By —. iy P3P -«J '

- .

-~ «
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Pen

2)

3)
4)

- B)

8)

8)
9)

~t{2)8~

The ADOT/Imphal, He is

toquested to revente Shri

¥, Somsrendra Singh, JT0

1emedlstery,

i O A @D oM e e

54/

For Relesom Di strict
Imphal~ 795001,

Managet,

B L R R e e e

sy
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e
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 DEP/RTMENT OF TET.ECOMMUNLC ATIONg
OFFICE OF THE TETEGOM DISTRICT pNAGKR,IMPHAL
No, Bst/JTO/IFR/ Dtd.at Inphal,29.8.92, |
The Telecom District Menager, Imphal is .|
. !
pleased to Legsue transfer and posting order of B
. b
. the following JTOs in the interest of publie %
iﬂ“ ' Service with immnediate effect, |
\})_-8hrl M, Somerendra 8ingh, JT0 C-BOT
] under SDOT/Imphal 1s trensferred and o
posted as JT0 (VIP) under 8DOP/Imphal,
L 2) &rl N,T. 8ingh, JTO (VIP) under :
SDOP/Imphal 1s trensferred snd posted |
| ‘as JT0 E-10B under D,E, E-10B/Imphel, .
8a/- A
( C.Ke D‘EB) . {l .
Asstt, Director Telecom, .
For Telecom District Menager yImphal,
'f Copy to 1= | ; |

-— ar = am  em

B % e e e

Singh.

For Telacom D*gtrict Mﬁnﬁgﬁr,

Impha1n 7950013'

‘,:L »

L7 Féﬁg&ﬁﬁ? fi?a af the OFflelni M, @@maﬁ@nar& -

h.\lw, H

b e e

"+ oSy et ey 3
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DEP ARTMENT OF TETECOMMUNICATIONS

OFFICE OF THE TEV@COM DISTRICT MANAGER,IMPHAY,
Noo Est/TT0-2/THR/253 Dtd,at Impha?,28,9.93
The Telecom District Mansger, Imphal is
plenged to igsue the fo1lowlng trunsfer eond pogs
ting order of J¥0g in the units noted ngsinst
euch 1n the intercst of service with lmmediate

ﬁ

@ffecto ;?
Charge report may be sent to all conc@rn@@;.

i

le = e e e o -

L/ﬁi//égfi H, Sumerendra 8ingh JTO (VIP) under

Al T DT

SD2fY Imphal L5 trmnsferred cnd posted at k

_ i
Pi ghunupur under SDOT/Imphal with Headquarter !
at Blshunupur vice S8hri 8§, Dholendra Singh,

|

X

270, Bishunupur, i
to : » b
o .

1.0. ‘.“.-..--t.- ji
81, No, 1,2,3 & 4 mny apply T4/DA, i

i1 f necesgsary.

L]

50 é T e % )ﬁx :
e Y Bl B ERL 00" &g““ S gReibud o

contd,.3..

b ot Bl LA & D heais e o dhen -
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DEPARTMUNT OF TETECOMMUNIC ATION o
OFFICE OF THE TETHCOM DISTRIGT MANAGER,IMPHAL-796001L,

et

No, B-5/0rcup'B'/95.96/175  Dated ot Impha)
| the 4th Oct, '95,

-
g

To, !
Py soari ¢.N, Gliyne
s
Aecl stent Genora’ Meneger (4)
0/0 the C,G.M,N . E,Telecon dirc‘le
Smlllong- 793 001~
Sub ;- Option for offlelstirg
in TES Group'B' from JTOs,
Kind'y £ind enclosed hereulth an appucatiexg:
: recelved from the JTO3 are given belou, They have
- option for TES Group *Bf from JTOg,
1, —Shi P.B, Singh, JTO
\ . ghri ¥, Samarendra Singh, JTO
‘\ '3, shri P, Bénarjee JT0
4, ghri 4, Deba Singh JTO
" 5, Shrl Eemeth Chingtham JTO :
o 6. 8hri Homeshwsr Singh JTO
7+  Shrl 8, Dhennbir Slngh, ITO
8.  shri Th, Sharstchend Singh, JTO
9% - 8hri X, -ﬁijoychandra Singh JTO
10, 8, Dholendra Stngh JTO
11, 0.J. 8ingh, JTO
12. Ch. Jiten 3ngh, JTO
The nbove apnlications nre forenrded for ‘i’av{:nzi'

52 your kind informabion mid necapesry astilon 58
g e, WS '

£ it Py " 4 . i J. : P
AT Yonidipeowanls

£33

e

P ity ki FPEY




DEP REMEST OF TETECOMMUNIC MTLOR o
UFFXCE GF THE CBIEF GENBAAT. MANRORR,TRERECOM,

Ko lo cmcm,mxm.oﬁcma 0ok

NI O

Nos SIB/TE-IWPEELL /1) Doteod at 8nllvong mw
» ' ammd \Smreu; 0é.
i, .
The Chisf 7 weral Yuazgsr, T@*ams NHeBe i
Cier*?e, ShtYtong %9 ploused to {ssve the Xo'lmvmg ;
esdrag for VToon? officinting promotions snd '
? posting tn the cmdre of 128 Gronp 'BY to have
| immedlote »ffect,
Vo, T We” T 77T Frasant pioeas of "Pés%’ ‘gﬁ?
posting offs ol ating
NP B4 wlp e HI B bt eI T ARV m € Wy - et A gk ahe e e AR mMrﬁmmM e
I s ghrl g Bhattachiavies TTO Roing mmgrﬁ;@;wmﬁ
:‘_ Bs % 8., Sheh JLO Teweng sDI Group ) Tovemg el
1 \\/a{/ ® #.8,8ingh JT0 Impkad DM Orovp Mmphal i
‘ %e ¥ 8oKs Bhoumioak JTC Limepue SNOTE Dinapus ) '
' side Shrl E!.Ks
; Mitra Nk
E S IV il s ek G e AR A B e e e wee R e o R RN soB A g M}m Miﬁ' SrTead
] . : |
The UfSlelniing prozotive of the above mene
" tlened oitlola'y Le pute’ y Sesporsry sng w1 stond
automatlnn"lty sermintted end reverted on arplyy of
f AEC dnys or on jeining of ragiler insiabgits of thé
| " posts op speciile orders Lssued by the officer or :
r any compgtent suthcility .nlechaywnr L.g osr*ier, The |
vee Thess D).
%.
:?
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4

begi}ov my right oa the 2fficinatg for reguter

he ordor of off! clating promotions w11 not

nbsoﬁ}tim te the eondra of TR Group 'B* post
nor the rervice sy rentared by the officinte
in the offlciatinyg esnsclsy w111 eourt for

the puryose nr gsentority étc. in the grada,

Necaganry chuge report may be gent

to a1 concormed,

80/~

{ G.F, Chyne )
Agptt, Gongra' ‘{snnger,Telacon
(s )

0/0 the Chief d-c-mora‘! HrnegoerTolecon,
F.R, Chrdla AhiY'onp.3 201,

Copy to t~

1s Tha Dlrector Genoss' Totecws( 8TG.IL)

2.0, 1iQy Bznehar Bhoysm Mew Dethl, s
Pe [alo? Pofe to UGHT/GM(D) ,Clrele Officer &11!!011{;
30 DEN(R) DG P)/DF M ISH( D) /0B Tnoh/Ve0o/C .00ttt 100 k)
4, T Itannscr/Dinepur/inpnat,
8s 2,90 22P) /A0, { 230l M8 YYONg
6o P/F of offictn'g

7. rdl Transtntor

Qe Bparae,
Sd/e .
for Chiel General Manager
Hals Itlacce Cirele

8hrrIgrng- w3 001.

-




DEP ARTMRRR OF TEV.UCOMQURICATIONS
QFFICE (F THE CHBIEF CANENAT, MANAGEA,TEV.ECOM,
B,B. CXBCT.E, SRITTORC. 796001,

fﬂﬁélea'm&saﬂrmu ro/XL  Dated nt @hlilong,
S tha 26.8.96,
" f;: | ko Chlel Gemaral Hsnager,S.R.Telscom,
31@19 iz ploased to Leme tha following orde?'
of trenofer end pesting 4n the Colre of J.Tele
to have immediato offact te

Lo ghrt B.C,Paul JTO0/Kohimsm L8 now treng.
ferred snd poated under TDN/Agartale vice longest
otey JI0 at tho station who stende transferred
and posted to Alzawl,

2. 8hrl KM, Duttn, 5T0/Mzavl Ls now
trancforrsd end posted mder TDN/Agartsla vieh
sevond longea stay JTO at tae Station vho standg
tranaferred ond pontad to M zavl,

| 3% " @hrl B.CoDas, J10/8s1ha Lo nov trense
ferrod snd pogtoed undor TDN/Agertala vice thire
Tongost stoy st the Btetiom who stende tromafe
errod md pogted to Seiha,

A, Shrl B,B,Malakar, JTC/Zunheboto i now
tramsferred emd pogted wmder IDM/Agartela viee
fourth tongoet stay JI0 at the Statlon who stends
tranaforred snd posted to Zunhoboto, |

QOQBQC mﬁ {8)50
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e1{2)te

6.  shrk DK, Dev JT0/Kobime Ls Dov tronpe
forred anG posied under TDM/fpartala vide fifth
Tongeat JTC ot the atebion vwhic slindy trensle

erred and posled Lo Lihlaa,

6. dhrl ME. Hagapdar, JUG/Kokime Lg now
transferred rnd poahed rnder TDM/Agertala vide
glyth Tongogt stey JT0 eof the ntatlon whe gtendg

tromaferrad ant reastod to Kobtimna

&V./ ghel Resnld lkimed Lhel, J10/Wokhe L8 Row

treneferred end vostud under U.5/T¢ vico {irsd
’-—‘i__________, e s it

tongest JUG et the Sunlicn wlw alande transferred

s d .

end posted to Wokha,

Be. St AoK. Sengy JUL/AMiew? Ly now Lrengf-
ervad and poshed ander def, ety WDE/Lunagsr

and posted to Alaavl,

[

e shri D, Taskar, JT0/Tura ¢ tynnsferred ,
nnd post;ed under LUA/fura i tisncferred #nd pdatzed,f
nnder TDM/Agertata, Subctltuted to ba posted by |
TDH/ShS.1 Y ong. |

. — 3) - S o
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Copy of release order mey be sent to

thlg offlce for records,

83/
(ste MATAY ) .
’ MMT ( Mdmn) -
for Chlef Genoral Menasger Telecon,
R.Be Clrele Shlilonge

Copy ¥ 8. | |
18 TIM/ AT/ A2Y/DHP/DP /LT /SR
To A0o{T) €.0, Sillong

8; Cirole Setrotary JERMI)
95 B0, B-10B ShAl1ong«79300%s

88/~ o
~ ReE, Telacom (HRD)
it Yong- TO300L,




DEPARTMERT OF TET,ICOMMUNLC ATLONS
OFFICE OF TRE CHLEF GENERAT, MANAGER® NE CIRCLE
- SHILTONG~ 793 001 ”

Ro. STB/E3-3/Tenure/XL  Dated at Shiliong,
N A the 9th Feb, 96,
To,' |

The TIM/SH/AZYL/AGT/DMP/IMP/LTH -

Subs~ Tcnure transfer Cage o
of JTOQ,
Ref 1~ STB/ES«3/Tenure/XL ,Dtd,
at Shillong, the 25th
hugnst, 95, |

With reference to thiz office Hemo of even
Fo. dt, 25.8,95 in which the tenure trensfer
order of the follovings JICs wms issued,kindly
confirm vwhether the officlels have been trange

[

ferred end 1f go date of thelr relesse of the

official. may be intimsted to thls office st o

coxrly date,

VD R s B AE? WO s gt o

81 .No, ~ Name of J10s "P?EEéﬁﬁ'sféifgd‘of%
T RSN RPUNRUUNI, ) 7.5 11T S
s 8brl B,C. Paul JT0 Kohima
24 " M.R, Dutta . ITO M zawl,
3, " B,C, Dnge JTO 8alha

4, n B,B, Malakar JTO Znbneboto

eeeB....(2)..,




2-(2) 1~

81.Fo. Newe of J70s Present.station
: SRR B A" < BV <. +F- S
5, fbri DK, Deb . JTO Kohima

6, i M,H,:Mazumdat : JT0 Kphimé -
7o - " Roshid hied cheh JTO Wokhe’
89 : " '-ﬂ_-KQ Sen. : JTO ﬁizévl B

9. "D, Teskar JTO Tura

4 / - _ (AB Engineer )

for Chiet Geners! Monager, Telecom:
H,&,Cirele,Shittong-793 001,

!
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OFFIGE OF THE CHLEF GENERAT, MANA GER,
TELECOM KB, CIRCIR y SHELIONG . 793 *001

No. SI'B/ES~3/Temnre/258 Dated at ghillong the AwbH6 -

re S
The T.D.M,, Imphal, | |
| ubs - Tenurs 'I!:mnsfer of ng
Reference 1- gg'r/mo/rm/gsagwaa o H
d. at Imph&l the 11.4,96
Rindly Tefsr $o the letter dated above, The
undersigned has boeen directed to intérm you that s on 4a
- date relelver of Shri Raskﬁ.’d}lhmed Shah, J,T,0, wuriﬂ.ng;
now in Wokha should be reliaved by the L&gggg&_g&%g
J I 0. (

inImphal pegitively bafore 07,06,96,

| Sd/« .
(G,N, Cliyne) .
Aasl gtant General Manager, Tple@gmgﬁ,
0/o0 the G.GM,T,, N.5, Te ecom Cirele,
Shiflong =)
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i 2:... . | X . ; ) ‘_ . | '. | | i ) /-S,;'."‘ l.

DEPARTHMENT OF mr.mommmc;ﬂ?tws o
OFFICH OF THE TEVACON DISTRICT MAWAGER,IMPHAL

N, R —
- BSL/ITO/TER/96-97/% 10.8.96,
_ In'nurgmmce of Cm.ef General Menagéx'@ R
R.B., Telacom Gircle, bhx.ﬂmw lottar IJQ,SEB/EQ_.};}

Tonure/XX dtd. st Shi Y?ong 6~6-96 ghri M sQr.‘.arehdra

T S

:wg JIy womd.ng vnder &DO'E/Imphai s traﬂsfsrm&

/ posted at Wokha to relieve Ma., Rashid Ahmed &mh

JTO Wokha under TDH Dimapur vith 1med’ate efi’f@ch.
——

Ne'c_eaaa'ry TA/DA may be applied U

i

1

1% required,

sd/e . !

Telecom Dlstrict Msmagei*, |

| Impha)» 1960016 I R
Copy to EE ' S t

1. The Chief General quzsger, N.E. Taiecm
~ Circley 8hillang, . B

2. The Asctt, Genoral Managar ﬂelecom (ll), o
F.B, Circle, shitiong, : ; -
0/0 ©GMT/shi 1 ong, RN

3, The Talecom PLstriet Mannger Dimapure g

4, Tho A.C.{TA) 0/0 OGMT,ohiﬂong. o P

5, _;.he,m_ﬁoin". concerned, 1 |
shri M, ’;Omﬂzemar" singh JT0

.{.‘-/C the 3LOT/Tmphat,

LR R 80 90(2)‘0
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Byt

ro
I
W/ :
~3(2) s~

The Accounts Officer (Cash)

0/0 TDM/Imphal;. |
The‘8902[1mphal. He 1g requested

to releage the Officlal immediatéfy,

The P/F of the official,
_ The-circie Secretery, JTOAMI)
MIS) Bectlon 0/0 the TDM/8hillong.

8para,

84/~

- (DAVID BASSA )
. Asgtt, Director Telecom,.
for Tolecom District Maneger,
' Imphal~ 795001,
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Phone ¢ (( 200 & T)
Kendm a Vidyalaya Loktak -
»(oktak Hydro Blectric Project

* i Vidyut Vihar, Kom-Keirup
Munipur-795 1 24

L /\/F o /\ Qe 9,\ e ﬂ /é: '
' (9 Al —— ‘/;,Q

i

_)

r&l
ECRLL I mmarzf‘aum

stwaw s faga oicalaa )g"’

fan a-faziz, win-ora

Ref. Mozt dmnrpa pivn=Lok /96-97//43Date/lafa.. 1.7~ Hn 0., ...
HEADING CBRTIFICALE '. o
|
Certified that Master M.Narendrs Singh %
.:l/O Bhrd M. Uamaremlra B3ingh iz & bannfide
studenb of this Vidyalnyﬂ reading in class
1.3 during the academic session 1996-97. K
Hin date birth as per our offide ;
records 18 26.10-.90(Twenty sixth Oct ober
W.il.Minety). \
ke
/ﬁ/‘f, 9
( T,K.JHA )
307 InLAL PRINCIPAL,
! -nctpnllumawtf
oo e Vihvaliya Loktak HB. Projecs
IIEE CEIL R CRCERGTCE TR
sogne MANIPUR )-795124
¥
Bl
i
)
p
y'
il
it

Fela fAmEaiFaE """J

nioyz-u<y ey 4 /\ ; :
: « _/ O
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pagiapy

LA
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ke
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- T
OFIIGE OF THG BAL VIOYA MANDIR — [ e
LOKTAK HE PROJECTy MANIPUR. | = R A

"No LOK/BY M/ Vol-IV/96/5904 ~ Uated: 17,06.96 ,,;
: ' - i

"u tlfled that rhstar Moirangthem Dherendra Singh e &

3/0 Shri I.;c‘i’*z!'u;s!‘lm,'r Semerandra :in(rh i 2 bonafins student - Lo

of Bal Vidys Mndik, Loktek Lt Project, nipur reading tn "

“Nurgery Class iiu‘ting the academic sassion 199607, ' 1
|

Hls date of bixil o pex’ our office record 4& ;1
08 04..«« ( Eight Aprid nintoen hundrad nintythree): o :
v i

( ea Ch. xlayani. Devi)

: Incherge~ Bal Vidye Mwndir
~ Loktak HE ProjectiManipur - -

1
a
)
A
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1. The Ohief Genera) Manager,
| North-Bagborn Qlrele,

Eniliong, o ‘:».‘{f -
2. The Telecom DY strict Mamger,,' . ; S

lmphal, the 14th June, 1996 .

m‘b ? Trannr@r or
[ 0\'0

ur, Loktmk ﬁix&
' to Wekha iy Hagax{ y Merd

Representationiat s ghri M, Bamarendm &mgh

JeTe0, upt 3/ Toktalk

Mand pu s, ri""‘m tor

Knan abok Aveng, Part.l,
nbal Distri,eé Mendpur,

Arla), o B
I have the honour to lay the followlngs for

- JoUr kind sympathetic and favourebls action s that my
tranasfer order from Loktak, Mam.pp:r 8tate to Wakha, Nag&l!m&

8tate may be revoked,

-

e

1. That I Joined in the To;ecom Department us Phono

Inspeotor on 12th April, 1996 At Kolima, Nagaland state md -
stayed for about two years, Than I wag promoted to. J’.T.O.  “

and joined on 28th October, 1985 at Ganhati, Asgem’ aftex'
serving as Phone Inspeow at Imphal, Iherearte;-, L weg,

| trmatorrod to Lamphel, Mandpur Pivision, a-fter serving o
for about 4 years, I wag trangferred as J.7.0, Instmmgn

and Meintonsnee of Q-Dot Exchangeg at Tﬂmenglong and entire
Mandpur, '

LA ’
DT
R RN "“'“itl"' ,
PRI R (R
P ,,g AR

gl M. 8zmarendys ﬁ‘ngh

- a



- a".' That thereafter I wag transfarred to ap J:T,@,Q, _
Bouth tut 1% wag ouncellod and lnter eglan tgansf@rred“aa
'J.T.O., WP, Tuphal ang Temain Ry JTQ(VIP) for about E!.-'y;mx;
then I have been iransfarred g3 tha pregent J,.T.0, ,B&ahn&wuf]
" I.aktak, in B ghunpuy Distriot of Manipur imd T jolned in.ta.ho
wronth of Desember, 1993 and as suoh I have been alvays on
the run vwhereag many JT0g of thig Fuphak Divisiqn or Manjs.pm}
Diviaiori hove not been d1 sturbad fop mEny yearg together.

3, That my home town 14 at Khangabok V1llage undep ‘
Thoubal Di.‘stl'lct of Malour Stata, Af, prosent I am oceupying
& quarter belonging to N.B.P,C,, Toktak epd ny two gehool
going children arg reading in Central 8ohool and Bal ﬁdﬁ
Mandir at toktsx in Clagg-I and Furgary » espectively, The
8essdong of the #olé tyy 'sqnocls wers already gtaprted in
the month of .Apvlil, 1996, At the presont moment 1f I w o
t0 Be moved and foined at Wakha, tne PrOsPects of my eidldren
W11 be ruined or sposled beceu po there 15 no Gentral sohoo).
8t Wakha, the pregent trasferred plase in Nagdang, Moreaver,
there {5 no Central 8ohool af ‘ny_homo twon at Khangabok d'r
in Thoubal Distriet, The Ba1 ¥igya Mendir L5 yun by tne |
NHPG and as guon exoept 1n the sald Toktak &rea there {gno -
other Schog) any-whare, hane’o, 1t W1 croeate probles as I ‘
‘have to leave the quarter at Lokbax, -

Booause of tils probles, the p & T Mannal Volume
IV, Para 374 speclfieally dssertbea that

"37-4y Trangfery gshould genenllg be made in )
ril of eéach year so tha'.odqba_tiozx of
8cheol. going children of the steff 14 not
diglocated, In emergent oagem or cageg of
promotion thi restriction w11 naturally
Dot operate, " -
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I hambly mitmi$ that nai.mor of the two cagos
ie/ere applieablo here mnd ag mich sa I submitted ghove that .
11 em to be tranpgforred at this pressnt moment Ry sechool
going children will be dl;sloeated.,

V&;- That the order of the Chiaf Gensral Mensger
Telqcom M. 1leng vile letter No|, SIB/ES-3/Tenuro/g58, aat@d,'
8billong, the 3Lst May, 1996 npecifleslly mantioned thet
fighrl Raakﬁd themad sbeh JTO warldng now in Wakha ghould be |
rcuevw by the Longest Btay JTO in Ingphal "

}__m not the longest atay JT8 et Tmphal and at
present I am the JTO, P ghwnpur/Loktel egd 2g mch scoording
to th gald order, I should not he transferred, I also

subalt that ag & JTQ (HP) I weg only for about 1 L year at
Inplnl that too In faot 1t wag only for 11 uonths.

—
84 - That I am foreed Yo say that in your Oxdey I am
plok~up for transfer ontside Divigion 1s only that I em the
Saniormogd JTO in the Manipur Diviglon though the (mﬂ sxainens
aM'mteat 3tzy 84 Imphal® ghogld ho
transfer to rellevs the aaid Ahamads If you ware to tako moh
decdsion agoinat the order of thae CIMT, s lleng that tho

senferecst TTC 4n the Heodpur Divigion should go outalde
| Haﬁg.pur Diviglion sg tranafer vwhy ygex-I was trengferrved :x'om‘
JTO (VIP) ,fxam Imphal ‘to ag JT0 Yokbtale/Bl shunpur only two
yoars around ago, hence, I folt that the pregent tranafer L s
nottd.ng i an armmry nct 29 well ag nala-ﬁ.do in oxder %o
harass me vd.thout my failt,

eese G




CC |
. ) ,_v./"_"-
- ﬁ%c)@ |
o 71/ -~

é; That it is a fact that the temure transfer order
. ; J 13gu0d. about B m nths a hovever,

of Md, Raghld Ahmsd hah. {gg abch) 5 ago, he '

ws(4) s~

‘ — .
"4t wBs not implenented bogmnge 1 1% was implemented the
than Longest 3tay ag JT0 & Imphn) as well gs the Senformost
‘ L —E
in Mandipur Division would hed bew, Aftar. the

8eniomost JTO in the Dividion has been offolated to the
' t

next higher post only mysiwrkegamng
order 1s implemented by ploking-up me only. StL11 I am met
the Longest 8tay JT0 in Imphal and still there are nany

Longezs Stay ITO03 4t Trphal, Pleldng-up @9 42 nuthing b

phroly on arblitrary and male-£1de mot,

n recently, the trensfer

™ I moy remind one tneldent that widle I vag fk
Hagaland (Kohima) in or about 3lst Aiguat, 1978, 1 vas about
to bs k1lsd by soms of the Losalities st Kollma for s ml!,_
matter of Algoonneation of telophonae for non-payment of ﬁ.‘lﬁ.a
I was miraculously saved but I wag bratally Beacm.. In_ﬁhé
3814 night I was fospivalized for injury on the hend,hdy ete,
~ gusrded by the Dopnrtment, After three nights I was gecretoly
‘shov-0ff npto Mao, & town 1n Mandpur @tate, by thq'il’a.leeafn
Department boosuze the matter wag comamnall sed and {t wag @éaiy
published in the newspepers snd tho looalitles and othar
nelghbourings hatohed o plen to i1l me, The atter was bronght
to the knowledge of the Cirele Office at 8hillong end after dug
congidoration I was transferred t; Izphal beemuge it was nos
safe to gtaying anywhere in Naéglund St&te ag the nattoy vag -
publlghed and maricsd me, Btill I and my famlly have hystexia
hoaring the word 'migala.z;d' and ag dich 1 should not be

treangfer in Nagnland,

"._}r. T,
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a; t 1 moy dyav your kind ettention to the to!.lmdns
Govommmt of Indle's declalon vide Govt, of Inadia Dnnietry
of H@m &ffelrg In mamltanon with the Ming stxy of Yaw
i mgued under Mome Ko; 76/58 Batia( 4), Aated the patn Mar&,
1965( mc)tma: in respeot of trangfor that s )
"Ard P@.&(iu) Other things being equal, the
State w1} get better gervice from a wilung
from & willing servént, than fyem one who L3

oompb&lbd to c:m'r}‘7 out the dutiep of s post
agalngt hlg wighas, 8o long ag the reluotande
of en officer 1s not hased on urireasone.ble or
'unwox‘bny congidgﬂt.tona, publie fnterest ﬁmud
genemlly beﬁ better served My ta;lung 0Ne ong
who is not go reluctant,

(1v) whua the public intorast is served, the
lgltinete aleimg ong expedtationg of individna)
employes ghould not be 1gnorei, It i3 nogepsnyy

e T o T A AT L

pemt ) 2 U

to make Bire, not only, that there 14 no lovg of

pay Mt algo that the employse's reaganable
oxpectationg in the orlginel gerviee or depart.msnt )
- &Fe presexved, or equal prospects to whi.eh the
*uployes 1s trensferred, At the game time, the
interest of memberg of the service or Department
~ to wideh the trengfer are mado should algo be
congldered,

{v) A trenstar s o

ceee A LBO Mg
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ogy Lt

- in viow of the ab@w alrovmste oo I am nol -

in e e pogition to render my aervice efficlently thors ol

I prey you Xirdly to reviey nmy transfor oxdor mma% X

mayha sllowed to cortioze my servioce hore cn bumnnitman
gmkmunds stated ahove,

For your yvoupt end Xding sotion I,as duty hamd.,
shau ovmr Toradn pray.

Yours faithfully,

(M. S%gmnﬂm &nsw
Rl ammpuz*/xakta:: Maw,pu %,

-

Copy “to $

Advanced eoples to the
Addresgecy,

(M, semarendya &ln
JT0 B elmupur/Tokbak ak,
Mnm.pur ivialon,
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- THD CENTRAL ADAINISTRATIVE TRIBUMAL o / — Aj——"’
GUUAHATI BENCHS08582568528s0 UWAHATL '
. ﬂ} , _ ORIGIKAL APPLICATION NU.113 of 9006, .
C T Ded RaBaBingh : - cse w Rpplicant.
- e : ¥oreuo .
“Unlon of Indie & Ors. . evo Rac;nondenteo

. ’(“” ‘ ST o ¢ =« PRESEPT o et '7, 'dj'x’ o
' THE HON'BLE SHAI GoteSAl\GLYIPE@Fs'EPBER(A)

’ " For tha Rpplicant efpeH.Biral Sharea, Advocata, . c :
B Fom tho Respondontotfr.%.A11, sx-.c.,c.,s.c, IR R

T et e ; . y e e L - i

! o

$ 2,796 , - Learned counsel Mr - M Blmal
i Sarma for the arphcant.“* Learned “Sr.
. C.G.S.C,, Mr S. Ali, for the respondents.

~

——

In this application the applicant |

e e R T T
- ey .

has .contested the' transfer  order
: , No.EST/JTO/TFR/96-87/39 dated 10.6.1996
- ' {Annexure-A/15) transferring " him from ‘.
. JTO, Loktak, Mahipur ‘t‘o Wakhq, Nagaland, ‘
as being in contravention of the terms

-~ .

of the order of the Chief General Manager.
* Telecommunications, N.E. Circle, Shillong
letter No.STB/ES-3/Tenure/11 dated |
* 25.8.1995 (Annexure-13) and No.STB/ES-
3f1'enure/258 dated 31.5.1996 (Annexure-
A/14). It is found that the applicant

]
i
t
B
¢
1
H
1
)

»
b m ek mm e e

P

had submited a representation dated !
' 14.6.1996 (Annexure-A/18) to respondent
"Nos.! and 2. This representation has

P —
-

not been disposed of by the respondents.’

This O.A. is, therefore, disposed of

with a direction to the respondents

-
-

"to dispose of the representation of the
fapplicant dated 14.6.1996 aforesaid within

“one month from the date of receipt

-

.1of this order by respondent No.l.

Pending disposal of the represent-
ation dated 14.6.1996 by the respondents

the opcration of the impugned order
No.EST/JTO/TFR/96-97/39 dated 10.6.1996
(Annexure-A/iS) is stayed and this interim

é




0.A.No.113/95 ot

direction will stand vacated automatically on

14.6.1996.
‘order as to costs.

to the counsel for the parties.

sd/ “FEMSER(R)

Dated | 8/7/ 94

- -; Cepy ifor Lnformation ang necessary asction to g

Ao Shri R.Samarendra Singh,Junior Talecom Officer,
Loktak, Panipuz, Dopagtwant of Telacomaunication,

« The Chiof Genarel Manager,Morth Eastan Circls,

78hilleng, Dupartesnt of Temdmmmimtion9w110m =793 001,
:Raghalays with o ocopy af spplicstion in 0,4,113/96,

'S;:;‘.i’hé"falaco& Oistrict fanager, Dzparteent of .Tulecommlmuon;“

e

.,

ey 19phal =788 001, Rondpur with o copy of application in 0,A,113/96.

& RroS.ale, 82004G,3.Cy foz the Uinton of India,
.7 with & copy of application gn B.A.113/05, e

"84 ProR.Bisal Serma, Advocste, Gauhati High Court., N
.,Enclo § Re aboye, , SR Q{A\(\\‘f\"_K ‘

: SECTION OFFICER(3).
o kP F

&

disposal of the aforesaig répresentation dated
The application . is disposed of_.‘_No

Copy of the . order- may be furnished




1, The Clid oi: Genexad rzanger
: H.E. CIRCTE, sMillong,’

2, The Telecom Diatriot Manager,
mpha

Kmpha‘l, tha Eth July, 1?96
EﬁﬁggﬁﬁqxﬂgxﬁﬁmﬁﬂAﬂﬂﬁL

Bub 3 Conti,nuation of Represqnta-
© stlofiidated 1446296 Tn. res
“of tranafer of M, :3amarendra’ -
SihghviT.0, Loktak Manj.pur

to Wakha Nageﬂ and. ’ -

Rgpresentationist 8hr1 M ‘Gamarendra Sln;h "

. R £ X 0., Bishnupur/Loktak G
Maulpu resident rof- Khangabok
Avong . Dart - I, Thoubal
Diut.r ct, Manipur. '

: Sil’( 3) ,

- In conttnnation of my reproaentation dated

14-6-1996 for eance] Ti.ng or revoking my tranaror order , ,
from J10 T,okt&k/Bi smmpur, Mund purx Diviglon to JT0 WBkhs”
Kagaland Dlvision. I anm mbmit:ting mv mrther -nme

.'.'

1mpm vant facts so That it Wil favourab‘!y di sposo oﬁ

. my reproaentation.

1, - ‘ That a8 my representation was not disp"sed“
' off, I preter a case barore the Hon'b?e Ccantral Admiv a- s
trative Tribuna? ’ Guwahati Bonch at Guwahati whieh 131
regiatorod as O, 8. (Original Application) 113/96.

K Hon'tﬂe Tribsnal dlreoted the CGMT
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r——
200
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Y4

Hon’ble Tribunal by the CGMT, sbillong. Pending
ai sposal of my ropresentation, my transfer order
1a FXAZR, A xdroxed copy of the certified copy of
of tha gnid order 1g snolosed harewlth for your kind

perugal,

2, That et the time of dlsposing of ny
répregentation the fol]ovd.ng mibod selons may alsob bo
consldered as part of my earlier represcmtation dated
14-6-199% and 1t will help to i spoas off my represen.
tation eamlly, p
That 80 far I have acquired the soniormost

sorving JT0 in Menipur Division and my time«bound
promotion to the 'TES! Group B! s overdue as the

practiee of ths s51d¢ promoiion is oniy ﬁvey\_____e_gl!
service as JT0 in the Diviglon 18 required, There ig
also_no departmental exeamination and whereas I have been
~completing 11 (eleven) yoars in October, 1996, 1$ s
vell known faot thera are about 4 (four) pOsta of TER

Group 'B' are still ljdng vacat in Manipur Diviglon 11ke
Churachendpur, 8enapati, Impha+ ete, after officlating

rromotion was gi*mn to Shri P.3, aingh,

That 1f at the present stage, I am to be ~
tranafarxed trom Manipur Diviglon to another Divisdon
1ike Fagalsnd Nivi glon, my prospeet of promotion 4g bloslc
and hence Lt 15 purely a mala-fide intention denying my

promotion,

eeee 3, That




by

«»a(a)s»

| |
3o ~ That another point may a?so be eor'@memd
that JTO A(I) Union hag almady submitt:@d that ons z&hﬁ.

Jaa@han@a stngh J70 posted at Nagaiand Diviaiom wh@ mm
from Mmip@r stato may be tmated 8g reliover oﬁ’ Ma‘i" .

Rasm @mina@d Shah in wboge place I have been t:mnsf@m-'mg
as relievar,

B

Under gueh cireumstances stated ab@‘m

r@u wouid k‘lnd?y be disposed off my |
representation cancelling or revoking rﬁy
transfer order in the interest ¢f aill

congernad, , ' f ‘
mu-ra L thfﬂlly, :‘i

(M., Ssmarendra Slngh) '
dT0 tokt i ghnupur,:
, Manipur ivisd.on.

el 2

3 S S

) Q’P:r.n b

AU IOV SN
’?ﬁ“. N i
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SRR, T T

by Relegse Ordors

. zn perouanae of TDf, Tephal zaﬁaew roe
' BSTAITO/TRR/96-97/ 3B at 10/6/96,8ArS Kebenerendra -
. BinghigTO 88 heredby reloased from the strongth oﬁ, SN E
this Subspiviefon with fxmediate effect ~  wheR N . .
jorder B paport for @ty under TOH,BEmapurs \\“ B

e < o e A& 2
O LoT (R St B

..a.,.
il

e

- . Al‘ . _vm_:\;

| ﬁe@@@awy P4/54 may be applied £F 'Mqaaﬁmgg'
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'3’@25*2! tog S, -

. '.! ‘\\‘.‘\.r ‘

oo 78 fhe Tom, raphatl Qporwing B VR
R ¢ nformatfon - | \©

2 ho 208, Dimopu Py (& necessary @ '
| B’/ Fha KBl Tashf ofe TRE, Tephals 0 aetions '.”? g
i 4%  The offtatal eoncernadee fa requested fo Band’ |
ower tha negosgary docuncnts 09 there by & .
¢he JIG/Clrachanipurs o -
58 o JT0, CRtraghandour to take avor ¢h a
° ehargé é’iﬁf ?ﬁ@&? al:-tn addition o Egﬁ? o
Bornad @kaﬁﬁ@ temporartiy. w;t};out any
N gxire remnemﬁzonw -
. S ¢ fr;?? umﬁe} :
| . SroSDI, Tel egrapha, mpm.zg ,
so é? -
| | i
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: W mgwet
e . E Tof Taghar, %
‘ The 8 B Tale hay, Impha N
(Smb Dﬂviglonai gfggcer Te!egraph)
Depaxtpeht of Telaeommunication&, , .
| G@vezmmt of Indi.a. o Y
,s‘t . SR Impba?, 15 duty, 1996 o
" o Sab 3 Reguest for 1med&aﬁe e
! - 1l cangetiation or gmap@tm.@‘n g,;.
. - ~ of the refeaged order s
%
Rapresenﬁwtioniet : Shrdk M, Gemerendrs Singh,ﬂa
. JQT.OO' YOl{tak’ H&&ipﬂ
JVSLrQ _

. dlieged to hsve been isgued, Under such clreumstances

I wes sitt:ing with you and talhed about my a8 fifed_ befora

& copy of the Stay Order with a directives of disposing mi‘r

mth reference to your Releage Order Ro.
E—13/IPT/96m9?!12 a'teged to have bean sigzmd en 3rd
July, 1996, I bumbly submit that I wag on Teave ong I
Joinad on 4th July, 1996 end my Teave wistsancti,omhy
the T.D;M, @iyouq recommand%mn and ag such you have
fuily aw&;ec& that 1 wgs on Yesvem when the Relenge Order

Release Order canmot.Dwidesyed - dﬂrmg leave pericd, even,
1f it wag agtually lsmed on 3rd. Ju'ly, 1996,

on Sth duly, 1996 I mbmitted a eontimzing |
5. hf ;

reprogentation datisd 14‘—6-1996 to you for onwam tran g 1
misgion to the Chief Goneral manager, N.E.. Cireve, M?‘Eemg

ki
a
By
f

and the Te'scom District Manager, Imphal and the seme wag :

r@eaived by gouz' afi’iue under R.R. No, 411 dt, 5/7/96, 11
tha Hon'bie Centm‘i faini strative Tribuna’? and enclosed &

representation dated 14-6-1996 and you had also perugsed the
sald continuing representation, the order of the Hon'ble

L X XY Trimnal




e

mﬁ?hﬂ

T_ri},ﬁinai dated v2n7‘n19‘9_6 passed in its Gowehatl 0.4,
(Origs.na?.‘ ' Appiic_émbn)' Nc;@_ 113 of 1996 end ny petition
‘of the gald appucaf;:im_i atong with the Aememures snd
I had ten with you while you were peruglng the getd

; documents., You never montioned abuut my relssssd ord

(]
-
s
§

Lsmaed by you and &g guch I “dount that the Be"faa@eﬁ"
Order wog Legued éft;er 5-7-1996 after ﬁ:,houglrll.ﬁ and tmm

. $Be Belesso Order itself 1t claariy showa that the'
.".D.ﬁda_&pp@mng ag '3rd? :

xRrxihien overwrition

in place of 9th', Moreover, theiﬂwease Order wng |

sent through Ragigtered Post on 9-7-96 under reg&stratiaﬁ

No. 6247, deted 9/7/9¢ end eg gach 1t eYearly shows that
~ the Releage Order wag Lsgued enly 9-7-1996.

i Even 1t wng actually fsaued on 3rd Juty, 1996,
preguming not admitting, the same order was 1ying in yonji'
‘offfce t117 9-7-1996, hence, you coutd héve suspend-dthe
Re!eése_érdar in view of the direcﬁivoe of the Hon'‘ble
Trihu_na’i, Guweheti Bench, otherwlse such act is.pure'ly
2 mala-fide ﬁci: as well as ps purely a Contempt of thg
Tribuna]/Cémrt- whleh 1a done knowingly and intentionaity,

Undgr szﬁlexa_ciroumstances stated sbove you
wuTd be pleaged to suspend the Released Order
- 8lleging to hsve been Lasued and signed on /

: immadlax‘ce'!f A i .
3rd July, 1996/in tha Interest of all conearned ,

- /

. Toury faithiutiy, /
: (M, samarendra singh)
Copy to & JTO/Toktak,Hnn;pur.

The T.B,H,, Hadpnr Diviaglon, Imphal for *
inforaation and Nlecosyary nc{lon.

i-

(¥. Semerendra glngh)
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_RESPONDENT(S)L

'?.

i
for the applicant. :
i

Tcr the Respondents.

- - -.--..,.._-—.-—._1._.._-.._

Cou_gt‘ s Orders|

- - . —

e

Learned counsel Mr M.‘B.: Sarma

for the applicant. None for the respondents.

Mr Sarma. moves this ap“blicwtion
for the applicant. The appllcant submitted
an  O.A.No.113/96 against the transfer
order No.EST/JTO/TFR/QG-Q?/BQ‘ dated
10.6.1996. On  2.7.1996 the application

was disposed of with a direction to

. | .
the respondents to dispose of the represent-

ation -dated 14.6.1996 submxtted by the

applicant  within one month \fromthe

date of receipt of the order by respondent

No.l. Further mtcnm ordcr_ \vaq issued
that pending disposal of the representation
doted 14.6.1996 submitted by the applicant
the operation of the impumcd order
No.EST/JTO/TFR/96-97/39 dated I*O 6 1996

. was stayed. However, on 3.7.;1996 a‘_

* release order No.E-IS/IPT/96-97'/JIZ,2 dated
' 3.7.1996 (Annexure M/4) was: issued

* releasing the applicant consequent  to

: the aforesaid order of transfer No.EST/

( JTO/TFR/96-97/39  dated  10.6.1996.

;Thc' present O.A. is against the release

' arder.
issuc notice on the respondents
to show cause as to why this application
ghould not be admitted and the relief

souslit allowed. Returnable within ;"2‘9-.8.96.
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S R 0.A.No.129/96 .

a . o o (:’HA T
{ o 23.7.96 : | : o

A , e : List for disposal of show cause and "
LRSS, T
s e %“‘.- ’"f\a., consideration of admission on 29, 8. 1996
?'~ At TRW \
/"/'- \s

Heard Mr. Sarmaf on ,the interim rehef
nrayer. It has been subnntted by him that the applicant
~ has not handed over charge till date. It is ordered
» that pendmg disposal of the show ‘cause and admission

of the O. A the opezat:on ‘of the release order No.E-13/
IPT/96—97/12 dated 3.7.1996 is stayed.

onie . Sd/~ MEMBER (ADMN)
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- mp No.‘,:_ oAl .~

APPLICANT(S)

R T e mar e e cae Ven Caa —

-—“a)ﬂ -/< ; b&/\-’\f/_b ,,,Z__ﬂ—r\() / A RS SEOHD.QNI(Q)__._
/”{—-?,. /’_ =\, A J&% ‘e .'\Ah’l)i,."l tg Tur tho 2 pplican te

/MV"/ Lm‘:v.n(\o

. .Adwaca te for thc Respondents.

{
TTTETT I DR DT DI LT ehuntis orders L
. 23.7.96 Learned counsel Mr M.B. Sarma
L2y for the contempt petitioner.
“{7 . The contempt  petitioner is
L ' an applicant  in  0.A.No.113/96 which

. COURT GFFICER L{k

X

R IR IR-1651 383 _
Central Adm aistrative Tribunal
BT Urnlam FUET
Guwahdn Benub, Guwahw P

RIS rada, TEa-8

was disposed of with directions on ? 7.96.

This contempt petition has been submltted

on the alleged violation of the order
dated 2.7.1996 passed in OANO.113/96

by the alleged contemners. :

1

nost on the alleged contemners to show

cause as to why contempt proceedmgs

_<hould not be initiated against . them

{

- Issue  notice by reglstered'

crasea, m:”";.‘v. -

!
l

|

}

{

t

for  wilful disobedience of the “order ¢ i

. of this Tribunal passed on .2.7.1996 in

1
H

‘

0.A.No.113/96, Returnable on 29.8.96. ° -

List ~ for further orders. on

' 29.8.96.

Sd/~ MEMBER (RDMN)

S .

1
'
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Department of Telecomnunications,
Office of the Telecom District Manager, Man1pur
> ;e Imphal~795001. ,

\J ) THORO O KR KN R

NO e, l':fs,]‘/\](I\O/'I_'m‘/96__-9*7/] . |
Dated at Imphal, the 1hm8qu6

In pursuanco of the Hon'ble Central Adminiﬂtrntlvn
Tribunal, Guwnhati Bench, Guwaheti Memo No. 2176 dated 18- 7-'9b
the transfer order issued vide our letter No. hST/JTO/TFR/QG 97/ 3¢
dated 10-6-'96 1in respect of Shri M. Samarendra Singh, J.T. O,,
Loktak 1s kept in abeyance till further orders, '

/S:(/{ \ -
Telecom District Manap@r,L
Manipur, Imphal-1, - -
Copy to :-.

¢

v 1) Hon'ble Member (A),Hon'ble CAT, Guwahati non@h,
Guwahati. -~ - for kind information please. !
2) = The Chief General Manager Telecom,,'NmJ,Iclpcom
Circle, Shillong-793001 - for kind informatlon please,
3) The Telecom District Manager, Nagaland'Divﬁ{n
Dimapur, o I
“4) The S,D.0.T., Imphal -~ He 13 requested to-inform

the official accordingly.

5) The A.0.(TA), 0/0 CGMT., N.E.T.C., Shillonéa
6) A.0. (Cash), 0/0 TDM., Imphal. ‘f
yﬁﬁa »éhri‘M. Samarendra Singh, JTO., Loktak. j{
8)  The Circle Secy., JTOA (I), MIS Section, 0/0 TDM.,
ohillong. : : 5 _
9) P/F of the official.
10) Spara,

el

Telecom Dj' trict Manager, l

Manipur, Imphal . N




»
“”ht\

Goverrment of India
Department of the Telecommunications
Uffice of the Br. S.D,&. lelegrashs, Imphal-795001,

4 RAOR 8 R0 KA

No. E-13/IP1/96-97/13 Dated at Imphal, the 14-8-196

Subiect :- Cancellation ofdelease Urder.

As Shri M, Samarendra Singn, c.l.0,, Loktak is
already on duty, the release order issued vide this Cffice

letter No, £-13/IPT/96-97 dated 3-7-196 may be treated as

cancelled,
53/~
(8.G, SINGH)
5r. 5.D.C. Telegraph,
Copy to :-

e e e et

5. Shri M. samarenaras.singh, v.T.0., Loktak =

for information,

.Jd/l—
(;\_.G. Singh)
STe 3.J.b, Telegraphs,

Imphal - 1



Department of Telecommunications, ’?/’T’f’).

Office of the Telecom Distri-ct Manager,Manipur,
. Manipur, Imphal-1, '

No. EST/JT0-2/TFR/B,

Dt. at Imphal, the 26-7-196,

{
To , h
\_-8hri M. Samerendra Singh, L
J.T.0.
Bishenpur,

Sub, $=  Your representation dated 14-6-96 and
5"’7" '96 .

Your representation as mentioned above has beén
forwarded to Circle Office vide our letter No. EST/JTO~2/ TFR/1
dated 26~7-'96, Soon after receipt of communication fromiCircle
Office, the same will be informed to you. L

i

h
=~ - R . b
Yo~ T . ~
. _:‘f’ e T 7)( \ ) ((;’\ (—) 1
IVASTAVA ) |
Telecom,Dis rict Manager, |
Manipur, Imphal-1. !
Copy to - i ;
Qs&.o.re , Imphal - for information. ;
! :
i '
P
I 1
¥ i
— ' )




§ DEPARTHENT OF LELECOMMUNTCAY LONY -
# CrCE OF riuE CHIRE GENERAT MANAGRR WL rrnrcor otnenn :
s S SHTLTONG -7 793 001 . !
CNOLSTB/RS=3/TENURE/ XY/ 265 ‘ Dnted at Bhillong - |
o ' ‘ A Lhe 22nd -Augunt 1996,
: " | :
. !‘l\o’- E
: il
' The Telecom District Manager, '
. Manipur SSA, 1
: - Imphal - 795 001. ﬂ
‘
ol - Sub:-- ‘Repr‘eeentntzion of 8hri M.Samarendra Singi,, JTO, 1%
cod ‘ ‘ - Bighenpur to cancel hie tranafer order from Manipur W
L : 88N to Wokhn, Nagaland. i! ,
| | | l
The representation of Sri M.Samarendrn  Singh Jr0, 1i‘ :
. . Bi shenp‘u'r under TDM, Imphol dated 14.6.9G6 hon been exomined {L. ‘
. . i , At
and it ia intimated that the ahove tranmfer ovrder |iseued %;
to the offi (i:lin.l under lebter No. ESIT/JITO/TER/QG-Q7/30) dnted 3
- . . ki
10.6.96 igzued by TbM, Imphal tranasferring him from ]
Bishenpur/Loktak in Manipur SS5A to Wokha in Nagalnrd SSA Al
* 18 jJustified am being the 1 ongeat ntay J70 (unda €) T, ,
I N b 1
Imphal in Manipur S8A. , > —
The official way be informed wccordingly. .
' . , : , A
i , ! . ' 04 {'i L l’
I : ( G.d. ‘.H<{I\3_. 1 ‘ 2
L : : Asstt. Genernl Managerr {Admn) ’
. A _ for Chief GCenernl Manager
N.E.felecom Cirecla, Shillong. %1
b . , : )]
: o
' Copy Lo :- ' - _ & '}{,
A 1. 8Bhril M.Sewarerndra Singh, JTO through TDM, Imphal f,
; ) o S
' ¥ - i
. v At Mt l' .
for Chief Ganernl Managar -
, S NUEB.Telecowm Cirele, 8hillong. g
. R N . .. - /'s . . o n1 ) 3 I L l, -} ey . o . P . f '
| . ['_'Uffﬁ' Ao é—§7/5'/(/ (f/(’/‘?é ?7 ’(\”/L) ol ')‘1)‘6-‘/(.\ . ti .
. : { . . ‘ol
U e . oewean @ SOl a e (~‘f"4"\,(-- - R
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" &N\ IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 8
>

GUWAHATT CASE 0. A. No/ﬁé of

- Versus~-

The Union of India and dhees

I ¥ D E X

Description of documents
relied upon

1996 ) \L\\"

shri M, Samarendra Singh, +TO Loktak, Manipur,

eeso Applicant

.+« Regpondebts

Page No.

4

Se

6o

7o

8.

(77

R R\V\&‘;ﬁfﬂg

Application
Verification

dnnexure 4/1( Appointment letter
dt. 2.2.77 as Phone Inspector

Annexure A2 ( Appointment letter
dt, 15-~10-85 as JTO)

Jnnexure A&/3 (Completion of
Training and order of postlng
dte lSQ_LO 85 '

Annexure 4/3(a) (Released order
dt., 19~11-85)

Annexure A/4 (doininé Order
dt. 29«10-86 at the Grievance

Cell, Guwahati)

Mnnexure A/5 (Transfer order
from Guwahati to Imphal dt.
21«86 )

Mnnexure A/6 (voining order

28 =~ 29

0 - B

31

r"é

33 = «
34 - =

35 = 36

and posting at Lamphel dt., 3-2«86 37 « «

/\’ﬁj@, qv°

ees 10 Annexure A/7
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SleNoo
\

11,

12,

- 13,

14.

16,
17.

18,
19.

20,

21.

23,

24.

25

-2“

Degcription of documents
relied upon

Mnnexure A/7 (Transfer order as
JTO InstallatiOn dt. 12-4:-90)

innexure A/8 (Transfer order as
JTO South dt, 22-6.92 )

Anexure 4/9 (Transfer order as
JTO VIP dt. 29-8-92

Innexure A/10 (Transfer order as
JTO BI SHNUPUR/LCKTAK d4t, 28-9-93

Mnexure A/11 (Forwarding letter
showing the seniority dbt. 4.10.95

Jnnexure A/12 (JAppointment of "
P.B. Singh on officiating promotion

Annexure A/13 WTransfer order of JT0s
of differen% ngisions dt. 25~8~95?

Annexure A/13(A) (Follow-up letter
of JMnnexure A4/13 dated 9-2-96

Mnexure A/14 (Letter directing for
for relieving by longest stay +T0
at Imphal dt, 31-5-96 )

Mnnexure A/15 (Trensfer order of
the applicant to Wakha dt., 10~6-96
impugned order )

Annexure'A/lﬁ (Reading certificste
at Central School)

Mmnexure A/17 (Reading Certificate
at Bal Bidya Mandir)

Annexure A/18 (Representation

Mnexure A/18 (Order dated 2/7/96
of the CAT Guwahati Bench in
0.A., No, 113/1996),

Mnnexure A/20 ( Continuation of
representation dt, 5-7~1996 )

Annexure A/21 (Released order dtd.
3/7/1996 )
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26, IMnexure A/22 ( Representatlon
dtd, 15/7/1996 ) 69 - 70

o7. Amexure A/23 ( Order dtd.
23,7.1996 of the CAT Gueashati
bench passed in 0.4. No, 129/96) 71 -~ 72

28. Mnnexure A/24 ( Order dtd, 23/7/96
of the CAT Guwshati Bench passed
in C.P, 22/96 Ref,04 113/96 73 - -

29, Amexure A/25 ( Order of keeping
abeyance dtd, 14/8/96) : 7

30, dnnexure 4/26( Order of the
Treading as cencelled dtd.

31, dnnexure A&/27 (Communication
of forwarding the representations
dtd, 26/7/1996 ) 76 - -

32, Annexure 4/28 ( Communica=
tion letter of ¥H# disposing
the repregsentation dtd,
22/8/10967 issued on 28/8/1996 ) 77 - -
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IN THE CENTRAL ADMINISTIRATIVE TRIBUNAL
GUWAHATT BENCH

ntvr——

GUWAHATT CASE 0O.4¢ No, of 1996

IN THE MATTER OF «

Application under section 19 of
the Admini strative Tribunal Act.
1985 read with Rule 4 of the
Central Administrative (Procedure)
Rules, 1987,

AND

IN THE MAIT ER OF 3=

Shri M. Samarendra Singh, Junior
Telecom Officer, Loktak,Manipur,
Department of Telecommunication,
cer  evs APPLIGANT
- ¥ergus -

1, The Union of India,

represented by the Secretary,

Ministry of Communications,

Govt, of India, New Delhi- 110 QOL,
2+ The Chief General Manager,

North Eastern Circle, Shillong,

Department of Telecommunications,

Shillong = 793 001, Meghalaya,

cee 8. The
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3, The Telecom Digtrict Manager,

Department of Telecommunication,

Manipur Division, Imphal Manipur,

Pin - 7956 0OOL.

eee RESPONDENTS

In the matter of an application on

 behalf of the applicant for redressal

of hig grievance or for quaghing Order

No. BST/JTO/IFR/96-97/39, dated 10-6-1996

of the Telecom District Menager, Imphal

(Respondent No, 3), (4nnexure A/15).

Most respectfully Sheweth s

1.

PARTICULARS OF THE APPLICANT

(i) Neme of the applicent

(11) Name of Father

(iii) Designation and

(iv)

(v)

articulars of office
name and stetion) in
which employed /or was
last employed before
ceasing to be-in serviee

Office 4ddress

Mdress for service

(13

L 1)

LA

*s

shri M, Samarendra
3ingh

Shri Morangthe Megho
Singh

dunior Telecom Officer
Loktak/Bi shnupur,
Manipur, Telecommu-
nication Department,
Govt, of Indis,

Office of the Junior
Telecom Office, Lok-
tak/Bi shnupur Dist, «
Manipur, Department

of Telecommunication,

. Govt, of Indie,

*”»

- Digtrict of Manipur,

The above address
described in Sl.No,

of item No, 1 (iv)

OR at M, Samarendra ~-
Singh, Khangabok 4wang

-Part-Ll , Khangabok

Village, under Thoubal
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2. PARTICULARS OF THE RESPONDENTS :

(2) The Union of India, represnted by
the Secretary, Mini stry of Communications

Govt, of India, New Delhi- 110 001,

(b) The Chief General Manager,
North Eastern Circle, Shillong,
Department of Telecommunications,

Shildong =793 001, Meghalaya,

(¢) The Telecbm District Manager,
Department of Telecommunication,
Manipur Division, Imphal Manipur,

Pin - 795 001,

3. P/RTICULARS OF THE ORDER AGAINST WHICH
. APPLICATION IS MADE :

The gpplication is against the

following order : : L s

i) Order No, : No. EST/JTO/TFR/96-97/39 o
i1) Date : Imphal, the 10th vune, 1996

Telecom District Manager
Tmphal, Deptt. of Telecommunlcatlon
Imphal Manlpur (Respondent No. ..)

C .y

1iii) Passed

iv) Subject in Transfer the applicant holding the
brief post of Junior Telecom Officer,
o Loktak/Pi shnupur, Manipur Divigion
to Wakha, Nagaland under Nagaland
Division with immediate effect,

. ‘8
4. | "~ That, the applicant declares that

LI

eees the subject
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“

the subiect matter of the order against which he wantsg

redressal is within the %urisdiction of the Tribunal,

5. ~ That the applicent further declares
that the application is within the limitation prescrib

in section .21l of the Administrative Tribunal Act, 1985

N

The facts of the case are given

below :

(1) That the applicant ig a parmanent
Tesident of Khangabok Village under Thoubal Digtrict
of Manipur State and he has passed Graduation, He was
appointed as Phone Inspectdr in the Department of the
the Post & Telegraph now Department of Tele-communi -

cations vide Order No, B~-101/P.I/95,Dated at Dimapur

the 2nd February, 1977 (order issued sfter completlon c

training) however, he ‘oined his service at Kohima, ‘t
Nagaland on 12-4-1976.
Amexure A4/1 is the copy of the
appointment letter dated 2421977
(2) That after'serving as Phone Inspector

at Kohima for about 2 years, the applicant wes trans-

ferred as Phone Inspector at Imphal, Manipur,

The applicent was promoted to the
post of Junior Engineer (now Junior Telecom Officer

for ghort *WJTOY) while he was.undergoing Junior

eees Engineer
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Engineer Training at vabalpur, Madhya Pradesh and
posﬁing was given at Guwahati vide Order No. STB-1/
JE- Trainee/Posting, dated at Shillong, the 15th Octo-
ber, 1985 of the Respondent Nos. 2, Accordingly, the
Account Officer (TRG), for G.M,TTC., vabalpur issued -
order of striking offwthe Junior Engiﬁeer Trainees
for joining to their concerned offices/places after
ﬁohpletion.of the said Training vide Ofder No. TC/TL/
3510/3E M010, dated at Jabalpur, the 18/10/85.

Annexure'ﬁ/é is the order dated

15-10-85; and

dnmexure A/3 is the copy of the

order dated 18~10-85,
(3) . That according to the said orders
in Mnnexure A/2 and Annexure A/3 above, the Asstt,
Director Telecom, Imphal released the applicant for
djoining at the new station vide Release Order No.
EST/TE~-1/Trg/374, deted at Imphal, the 19th Nov'ss,
The applicant was joined at his néw posting at Guwae-
haﬁi and he was attached as J,E, Grievance Cell
attached to the Commercial Officer, 0/o the DMT
Guwahati vide NQ.DMT/EST-2/T&P/L/85-86/ED, dated
at GH, 29-10-85,

dnnexure 4/3(a) is the said

released order dated 19-11-85;
and

Mnnexure A/4 1g the order dated
29-10~85 of the Divisional Engineer
P&4), 0/0 the D.M,T, GH,

| e (4-.) That

.
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(4) | . . That after sepving about 3/4 months
as v.B, at Gabthati, the applicant was transferred as
JTO'Lamphel vide order of the Respondent No. 2 in its
Order No. STB/ES-3/Tenure/VIL, dated at ghillong, the
ond Januery, 1986. dccording to the said order the
applicant wes releas@d from the Guwshati to enable him
to join at Lamphelpat, Imphal, The Asstt, Director
Telecom Manipur issued an order dated at Imphal, the
3rd February, 1986 under No, Est/JE-2/TFR/215 for

81llowing the spplicant to join as JTO Lemphelpat, in

Manipur Division and as such the applicant become one

of the JT0s under Manipur Division of Department of

Telecommunications, ,
Inmexure A/5 is the co%y of the
said transfer order dated
2-1-85; and L
Annexure A/6 is the copy of the
Joining order and transfer of
posting dated 3-2«86,

(8 ‘,”M That after serving as JTO, Lemphel

for about 4 years, the applicant again transferred ag
J T,0, Ingtallations and Maintenance of C-Dot Excanges

at Tamenglong, Tamenglong District of Manipur and

entire Manipur §State vide Order No. E3T/wTO-2/TFR/126,

dated at Imphal the 12th April,1990,
Annexure A/7 is the copy of the
sald order of transfer dated
12-4~1990.

(6) B That thereafter the applicant was

transferred as ¢T0, South at Imphal after about 2 years

serving as JT0 Installations and maintenance, however,

. 1t was cancelled

‘




b

it was cancelled., The order of transfer of the applicant
as ¢TO( South) was passed under No,HEst/sT0-2/IFR/183,
dated at Imphal 22,6, of the Respondent No. 3.

Though the said Order eas passed it was implemented as
it was cancelled, however, again by an Order No, EST/
JT0/TFR/202, Dtd. at Imphal, 29.8,92, the Respondent No.3
égain transferred the applicant from ¢TO Installations

& Maintenance (vT0 C~DOT) to as oT0 (VIP) and posted at

Impnal
Annexure A/8 igs the copy of the'
Order dt, 22-6-92 3 and
Mnnexure 4/9 ig the copy of the
Order dt, 29-8~92.

(» That the applicent remain as ¢T0

(VIP) at Imphal only about 1(one) year then he was
transferred as ¢TO(Bishnupur/Loktak by the Respondent
No..3'vidé order No. Est/bT0~2/TFR/253, Dtd., at Imphal,
28.9.93 and the applicant has been serving till date

as vT0 Bishnupur/Loktak sinte the sald trsnsfer and as
such the applicant is always on the run because of
frequent and ungchedule transfer., Infact the Regpondent
No, 3 has no empowered to transfer the applicant right
from the transfer order in Annexdre A/7 to Annexure A/8
A/9,A/10 as the transfer affecté outside Head Office /
Quarter except by the Respondent No. 2, How8ver, in

the interest of service and as a Loval to the Government

the applicant followed without any protest or ob.ection

Annexure 4/10 ig the copy of the
transfer order deoted 28.9.93,.

eee (8) That
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(8) That the applicsnt has so far
completed more That 11 (eleven) years as JTO since he
has been appointed as uTO vide Annexure A/2 dated |
15-10-85 so he has qualified for the next promotion to
the post of TES(Grogp) 'BY as the minimum qualification
is 5 (five) Years as vT0 and the said :TES Group 'B! ig
a promotion time bound post. At present there are about
4 (four) post of TESHGroup 'Bf are lying vacant in the
Manipur Division like ag Churachandpur, Senapati,Imphal
etc. Fbr'the appointment of the said promotional post of
TES Group 'B' from émongstvthe JT0 there is no examinatic
but 2 time bound prométional post 1f the post is/are
‘available. The epplicant is one of the applicant for the
said post and.in this respect the Divi glonal Engineer
(SEP), Imphal forwarded the applications for appointment
as TES Group 'Bf from vI10g to the Assistant General
Menager (A) of the Office of the Respondent No. 2 vide .
letter To, E-S/Group'B'/95~96/175, Dated at Imphal, the
4th October, 1995 shows that the nsme of the apl:)_'L:‘Lcant‘~
appears in 81, No. 2 according.to seniority.

Anexure A/11 is the copy of the

said forwarding letter dt. 4-10-95,

(9) | That the person named ghri P,B, Singh

appeares in S9l.Noe. 1 in the said forwarding letter in
Annexure A/11 has already been promoted on $fficiating

basis as TES Group 'Bf vide order of the Asstt, General

; «s. Menager, Telecom (4)
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Manager Telecom (Admn) of the office of the Respondent
No. 2, No, STB/TE~11/Pt-LII/80, Dated at Shillong the
22nd _March, 1996 and as such the gpplicant now becomes
the senofmost JT0 in Manipur Division,

Ammexure A/12 1s the copy of the

sald officiating Promot'.on dt,22-3-96
(109 That under the‘ordef of the
BespondéntuNo. 2 vide No, SIB/ES-3/Tenure/XL, Dated
al Shillong, the 25th Mugust, 1995, 9 (nine) ¢TOs
who havé been sérving in different Divisions have
been transferred to ALfferent Divisions. Out of which
ogeAShri Rashid Ahme Shah Who is.working as vT0/Wakha in
Nagaland Division transferr ed under Manipur Division,
The Respondent No. 2 directed to different Telecom
bistﬁiét Managers of different Divisions including the
Respondemt No. 3 to sent the relievers from amongst the
longest stay at thelir stations. As a follow of actlons, t
Regpondent No. 2 lssued another order dated 9th February,
199§“undef No. STB/ES-3/Tenure /XL addressed to all the /
Telecom District Managers nnder its Region gsking them
whether the officials nave been transferr ed.

“Annexure A/13 is the copy of the said

transfer order dt, 25=8-9535 and

dnnexure A/13(4) is the copy of the
sald follow-up action dt 9.2-96,

ceee (11) That
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(11) That the Respondent No, 3 did not
take any steps or kept silent for sending a reliever
from Manipur Division because his sweet one would be
affected>and as Such he remain silent, In the meantime
the seniormost ¢TO in Imphal ghri P,B. Singh promoted

in the next higher post vide Annexuré A4/12, The act of
the Respondent No, 3 1s arbitrary because if he acted
immedistely according to the order snd directives of the
Respondent No. 2 in Annexures A/13 and A4/13( A) the said
P,B. Singh would have gone to Wokha, Nagaland Division a:
a reliever of the seid Rashid Ahmed Shah so he waited anc
remained silent till the said P.B. Singh has been promot:

12, - That in the meanwhile the Respondent
No. 3 sent a letter vide letter No, BST/JTO/TFR/96-97/36
8td, at Imphal, the 11~4~1996 for a clarification the

word"staﬁion' as there are many stations in Manipur
Divisioh.or}under his Division, In response to the said
letter‘the Assistant General Manager, Telecom (4) of
the Office of the Respondent No, 2 issued a letter dated
at Shillong the 31-5~1996 under No. SIB/ES-3/Tenure/258
addressed to the Respondent No, 3, under the directives

of the Respondent No, 2, clarified the matter and diréct

that "reliever of Shri Raghid Ahmed Shah, ¢TO working
now in Wokha should be relieved Dby the longst stay
441,00, in Imphal positively before 07.07.96." as sich
it is cleariy clarified that the 'Station'means 'Idiphal!

not fLoktak' where the applicant is posted or working.

Mnexure 4/14 is the copy of the
said letter dt, 31L-5-96

ees (13) That utmost
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(13) ’ That utmost surprise to the gpplicent
who is walting for promotion to the higher post as he is
the seniorﬁost JTO serving in Manipur Division, against
the directives of the Respondent No, 2 the Respondent
No. 3 pick-up the applicant who is not the longest stay
JTO at Imphal and issued order of transfer vide his
letter No. EST)UTO/TFR/96-97/89, Dtd, 10.6,96 and
directed to relieve the siad Md, Raghid ﬁhmed shah

with immediate effect,

Jnnexure A/15 is the copy of the
gaid transfer order dt. 10,6.96,

(14) Thati 1if is humbly submitted that
the applicant is not the longest stay JT0 at ILmphal

He is now posted as 4T0 Bishnupur/Loktak under Bi sonupur
Distriét of Manipur. There are many JT0s at Imphal who
are staylng a very long period, It is humbly submitted
the applicant remained at Imphal only about one yeaf
as 4TO (VIP) vide Annexure'A/9 dt, 29-8-92 gnd Annexure
A/10 dt, 28-9493, and as éuch the gpplicent is the <
shortest JTO at Imphal, Keeping Longekt stay JTOs at
Imphal and picking-up the applicant who &s now at
Loktak/Bishnupur is the arbitrary and mala«fide act of
the Respondent No. 3,

(15 | That it is humbly submitted that if
the‘applicant is transferred.from Manipur Division to
another Division like Nagaland Division, his chances
of promoting to TES GrouP 'B! is Dbleak because officiating
promotion is considred only from the éame Diﬁision only

- as other JI0s from dther Divisions/States do not come

for officiating in the State of Manipur. It is also

cse e Smeitted th?t th
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submitted that the transfer is nothing but done with
mala-fide intention so that the applicant may not be
promoted who has alresdy qualified as submitted above,
So far the applicant remain silent nd followed the
directives of the Respondent No, 3 as a Loyal Soldier
right from transferring JT0 Lamphel to ¢T0 Installations
that to ¢T0/South that to ¢T0/VIP than to the present
ﬁosting v TO Bishnupur/loktak'though the Respondent No,3
is not empowered to transfer the applicent beyond the

Head quarter,

(16) That the home town of the applicant

is at Khangabok Village under Thoubal Yistrict of Menipu

A&t present the gpplicant is occupying a quarter belongir
to N, E,P.C,, Loktak and his two whehool going children
rgading in Central School and Bal Vidya Mandir at Lok
in Clags~ I and Nursery respectively., The Sessions of
the seid two ® Schools were already started in tie mont
April, 1996 , At the present moment if the applicant i
be moved and Jjoined at Wakha, the prospects of his
children will be ruined or spoiled because there is no
Centrsl School at Wakha, the present transferred place i
Nagaland. Moreover, there is no Centrsl School at his
home town at Khangabok or in Thoubal District, The Ball
Vidya Mandir is run by the NEPC and as such except in
the said Loktak area there is no other school ahyvhere

hence, it will create problem as the applicant has to

leave the qurter at Lokbak.

v Anpexure s
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Annexures A/16 and A/17 are the
copie s of reading ceBtificates
igsued by the respective Schools
Tespectively.

That because of this problem the

P & T Manual Volume IV, para 37-A4 specifically described

that

"37-A, Transfers should generally

be made in April of each year so that
educetion of school going children of
the staff is not dislocated, In
emergent cases or cases of promotion
this restriction will naturally

not operate."

It ig humbly submitted that

xekliz neither of the two cases ig/are applicable in the

present case because the transfer order is not yet

executed since 25«8-95 (nearly one year ) till date

and the case 1s also not a promotion, In this respect

the Hon'ble Supreme observed which was reported in AIR

1986 Supreme Court 1955 that s

"5, It is ho doubt true that if the
power of transfer is abused, the
exercise of the power is vitiéted
But it is one thing to say t..at an
order of transfer which is not made

in public interest but for collateral

purposes and sn altogether different

.. Thing to say

A
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thing to say that such an order
per so made in the exigencies of service,
expTess or implied to the disadvantage of

the concerned Government Servant,®

e S AT it S an R MR B ey TR S e o S SRR g g

"The Government is the best fudge to decide
how to distritute and utilbse the services of
its employees, However, this power must be

exercl sed honestly, bona fide and reasonably.

_Iﬁ should be exerclsed in public interest, If th

exercise of power is based on extraneousg
considerations or for achieving an alien

purpose or an oblique motive it would amount

te mala fide and colourable exercise or power.,
Frequent transfers, without sufficient reasons tc

fustify such transfers cannot but be held as

mala fide, A transfer ig mala fide when

it 1ig made not for profegsed purpose, such as
in normal course or in public or administrative
interest or in the exigencies of service but

for other purpose than is tg accomodate another

person for undisclosed Tessons, It is the
basic principlef of rule of law and good stk xi
admini stration, that even admini strative

actions should be fust end fair,®

"6s  One cannot but deprecate that

frequent, unscheduled and unreasonable
transfers can uproot a family cause irre-

parable har to a Government servant , f

eee and drive him /

P
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and drive him to desperation, It di g~
rupts the education of his children and
leads to numercus other complications
and problems and Tresult in hardghip ?nd
demoralisation. It therefore follows
that the policy of transfer should be
Teasonable =nd fair and should apply

to everybody equally.™

(18) . That it is also submitted that the
order is ebbitrary and does not involved éublic issue,
The order is not publicly made.and hss no'public effect,
It is done on the arbitrary act of the Regpondent No,3,
It i; Just a punishment without any fault of the
applicant, The applicant made a representétion to the
‘Regpondent No, 2 and 3 on 14th June 1996, |

dnnexure A/18 is the copy of the

sald representation dt. 14-6-1996,
(19 That as the Respondents failed to dispose
the Repregentation of the applicant, even the Respon-
dent No, 3 failed to forward The representation to
/the Regpondent No., 2, the applicant, having no alter-
netive, preferred an application under section 18 of
the Administrative Tribunal Act before this Hon'ble
Tribunal and the sam was Tregistered as Original
Application No, 113 of 1996, The Hon'ble Tribunal
disposed of the case and directed the Respondént Nos,
2 and 3 to dispose of the Representation dt, 14-6-06

( innexure A/18) within one moth from the receipt of

the Order of the
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the Order of the Hon'ble Tribunal passed in the said
case vide order dated 2~7-1996 and meanwhile the impugned
order in Annexure A/15 was stayed,
Mnexure A/19 is the copy of the said
order dt, 2~7-1996,
(20) That the spplicant communicated the
order in Annexure A/19 to the Respondents No. 2 aﬁdus
along with a continuing representation on 5=7-1996 which
may be considered as part of his earlier representation
dated 14-6-1996 and it would help to dispose off his
representation easily snd submitted that the apptricant
acquired the seniormost serving JTO in Manipur Divisioh
and his time-bound promotion to the'TES‘@rouP 1Bt ig
overdue as the ?ractice of the sald promotion is only
five years gz service as JT0 in the Division is required.
There is also no departmental examination and the
application has been completing 11 (eleven) yéars as JTO
in October, 1996, It is well known fact that there are
about 4 (four) posts of TES Group 'B!? are lying vacant
in Manipur Division like in Churachandpur, Senapati,
Imphal etec, after officiating promotion was given to
one Shri P.B., Singh, If at the present stage the
applicent is transferred from Menipur Divigion to another
Division like Nagaland Division, his prospect of promotion
is bleak and hence it is purely a mala-fide intention
denying his promotion. The vT0 A(TI) union has already
submitted that one Shri vasobanta Singh ¢TOp posted at
Nagaland Division who held from Menipur Station may be
tBeated as reliever of Md. Rashid Ahmed Shan in whose place

the applicant has been transferring as reliever,

eeee Annexure A/QO
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Annexure A/20 is the copy of the
gsaid continuing representation
dated 5-7~1996,
(21) That inspite of #km knowing the said
facts in Annexure A/19, the Respondent No., 3 caused to
releage the Applicaht by instructing his subordinate
office S5.D,0.T. and issued a released order dated
3rd July, 1996 (alleging to have signed on 3-7-1996
but actually it was on 9-7-1996) by way of date back,
that too the applicant was on leave,
mnexure A/21 is the copy of the
said release order dt, 3-7-1996.
(22) | That the applicant made a representation
dated 15th ¢uly, 1996 to cancel the order in Annexure
A/21 on the ground that it was purely a contempt of the ;
Hon'ble Tribunal as it was passed after order was %
éommunicated to the Respondent No, 3 and it was dateback —<
etec, and as such the intetion was a mala-fide one and
moreoever 1t could not be existed as the same was stayed
by the Hon'ble Tribunal, .
Annexure A/22 is the copy of the said
representation dated 15-7-1996,
(23) That as the Respondent No, 3 refused to
caneel the order in Annexure A/2L, the applicant was forced
two petitions one for quashing the order in Annexure A/21
and one for Contempt, The Tribunal regi stered the same
- Ih_mmxfatiodiexxRRarix 13t xRekxx xRkt kk R tx 05 ETTaRE A/
as 0.4. No. 129 of 1996 and C.,P, No. 22 of 1996 Ref :
O.4. No. 113 of 1996 respectively., The Hon'ble Tribunal

«ees directed the

W

-



97

directed the respondents to show cause as to why the
application should not be admitted and the relief sought
allowed in respect of the 0.A. No, 129 and in respect of
the C,P, No. 22 of 1996 the Hon'ble Tribunal directed the
respondent No. 3 and another contemners to show cause
as to why contempt proceedings should not be initiated
against them for wilful disobedience of the order
stated above vide orders dated 23-7-1996 fixing
290-8-1996 for their show cause.

AnneXure’A/ZS ig the copy of the order

dt.23~7~1996 passed in 0.4. No. 129/96;

and

dnnexure A/24 is the coPy of the order

dt., 23-7-1996 passed in C.P, No., 22/96,
(24) That on receiving the notice from this
Hon'ble Tribunal, the Respondent No, 3 caused to issue m
a letter dated 14-8~1996 under No, E~-13/IPT/9687/1
to the extenﬁ that in pursuance of the order of this
Hon'ble Tribunal, the order in Annexure Q/Zl is kept in
abeyance till further orders. That after thought and
after receiving the notice for contempt of Court, the
respondent agesin caused to issue another order on ﬁhe
same date vide No, E-13/LPT/96-97/13 to the extent that the
order in Annexure A/21 may be treated as Cancelled,

Mnexures A/25 and Annexure'A/ZG are the
coples of the said order/letters,

ee. (25) That the
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- (25) - Thet the applicant was communicated by

the'Respondent No, 3 that the representstion of the
applicant dtd, 14-6-1996 and £k 5~7-1996 have been
forwarded to the circle office only on 86~7-96 Vide

Order No, Est/JT0/~2/TFR/3 dtd. at Imphal, the

26-7-96 , | |
Innexure A/27 is the copy of the
said letter dtd, 26-7-96,
(26) ‘ That the Asstt. Director office @f the

Telecom ﬁistrict Manager Imphal communicated a letter
from the Respondent No. 2 addressato the Respondent No,3
issued on 23,8,96 to the exten that "The represen-
tation of ghri M. Samaréndra Singh, ¢T0, Bighnupur under

TDM, Imphal dated 14.6,96 has been examined and it is

official under letter No. EST/WTO/TFR/96~97/39 dated
10.6,96 issued by IDM, Imphal transferring him from

Bi shenpur/Loktak in Manipur SS4 to Wokha in Nagsland SS&
is Justified as being the longest stay JTO ﬁnder DM,
Imphal in Msnipur 8SA". vide letter No. STB/ES=-3/
TENURE/XI/ZGS Aatd, at Shillongvthe 22nd August 1996

to the applicant,

Mnexure A/28 is the copy of the
said letter dtd, 22nd August 1996,

ee (27) That it is
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270 That it is humbly submitted that the

‘letter in Annexure 4/28 is nothing but purely a mala-fide
one issued in collusion with the Respondent No, 3. It

uses the word 'Longest stay JT0 under TDM, Imphal in

Manipur." which are agsinst the earlier stipulated
; +

L;//{ conditions in Annexure A/l?ﬂ(the Longest stay JTO at the

station) and clarification in Annexure A/14 (the Station

longest sta§‘JTO at Imphal) and as such it is purely an
improved one in order to suit the applicant by any how or
by any means so that the applicant may be transferred from
Manipur Division to Nagaland Divigion. Amnexure A/28 is
also silent the grounds of representation of the applicant
in respect of the Longest «T0 Imphal, his promotional
prospect, dislocation of the family and the instructions of
Government of India and as such the Respondents admitted
that the transfer order in Annexure A/15 and disposal of
representation in Annexure A/28 are issued mala-fide so

/////that the future promotiense® which is already due to the

applicant may be denied and his other dislocation ete,
otherwise the respondents would have given the legitiﬁaby
order of transfer, The respondents have no anlswer %to the
claimsand subnissions of the applicant in his representations
and.as such the present ¥rangfer order is nothing but purely
a mala-fide one which deserves the interferénce of this
Hon'ble Tribunal and it deserves to be quahsed,

( 28) That it is submitted that the

transfer is against lhe directives of the Government

of India's ingtructions mentioned in the representastion

eeo dnnexure 4/18
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dnnexure A/18 above dated 14/6/1996 , and Annexure A/20
above dté, 5/7/1996 and 2also against the P & T Volume
as submitted in paragraph No. 6(17) above, It is humbly
submitted that the notification of the Government of
India is a law vide Shanti Kumar Gangli V State of
Tripura,. reported in (1982) 1 Gauhati Law Reports at

page 7211« :

(29) That so far the feleased order of the
applicant 1s not yet affected becéuse of the stay order
of the Hon'ble Tribunal and it is expected that he will
be released any mement and as such status-quo of the
applibant or stay of the operation of the order in

annexure A/15 is necessary,

(307 That being agprieved by the order at
Annexure 4/15 and A/28 afofésaid, the applicant begs to
file this gpplication under section 19 of the adminis-
trative Tribunal Act, 1985 for redressal of his

grievance,

7 That the gpplicant declares that

he has availed of all the remedies available to him
under the relevant service rules. The applicent made

a representation to the regpondent No, 2 and 3 through
proper chamnel on 14-6-1996 ( Anmexure 4/18) and also on
5/7/1996 (Amexure A/20) for review or stay the the

sald trangfer order mainly on the grounds that 3

.o. (@) the applicant



<

/07

- 22

(a)

Y&ﬂ)

(a)

the applicant is having two
school going'children and the
gchooi where his children are
studying are not available at
the present posting place and
also at hls home town;

the transfer order is mala~fide
and arbitrary and is against the
directives and stipulation in
Annexures A/13 and A/i4 as the

applicant is not the longest stay

JTO at Imphal ;

The transfer order is against the
directive of the P & T Manual and
also againgst the Govt, of India's

decision which is a law, A4nnexure

A/18 is the séid Tepresentation,

The transfer order is a mala-fide
one in order to .deny the érospect

of Promotion which is already due
and above four vacancies 6f the
higher promotioﬁal post lying vacant,
Annexure A/20 is the said continuing

representation,

Inspite of the said representation laying

the said facts the respondent disposed of the represen-

tation of the applicant without giving any reason what-

soew®ry only stating that the transfer order is

ceone Justified
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iustified thout giving any reasons as to why and how
the transfer order is ‘ustify and as such the transgfer

order is purely Mala=~fide,

The applicant declares that he

has no other remedy except the one applied for herein,

8e . That the applicant further declares

that he had not previously filed any application, Writ
petition or suit regarding the matter in respect of

which this application has been made, before any court

of law or any other asuthority or any other Bench of the
Tribunal end nor any such aspplication, Writ ggﬁig@xgx'Qﬂ__
petition or suit is pending before any of themyexcept the

cases mentioned above,
Qe - That in view of the facts mentioned in

~ para 6 above the applicant prays for following relief(s):-

(a) to admit the application,

(b) to call for the records,

(¢) to issue notice on the respondent
No.3 why the transfer Forder No.
EST/?TO/TFR/96~97/39, dated Imphal
10-6-1996 (dnnexure A/15) should
not be set aside by thig Hon'ble
Tribunal,

(d) upon hearing the parties to set

aside by khgxxﬁégg%ié the impugned

order (Annexure A15) on amongst

other grounds given below, and

(e) cost of the application or case,

ess GROUND 8

R ——
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(I) FOR THAT transfer of the applicant to

a distance place who is a low paid
employee the power seems to be meant
to be sparingly exercised under some
///compelling"exigenciesof particulard
situstion and not as a matter of
routine, It 1f were literally exer-
cised, it will create temedous problems

and difficulties in the way of the

applicant who is getting small pay;

(II) FOR THAT transfer of the applicant eannot

be said routine and bona~fide but only

h 8

colourable exercisej

(III) FOR THAT the transfer order is mala-fide

e

as 1t passed in order not to get promo-
tion of the applicant in the hi gher
post so that other juniors may get the
higher post as the applicant is trans-
ferring to other Division outside

Manipur Division;

(IV) FOR TUAT the transfer order is not

(M

(Vi)

involved public interest as it is
passed with exéz;neous purposes in the
garb of ostensible purpose of public
interest; ‘

FOR THAT transfer affects to a lowly
pald employee and also without hig

consent and mala-fide intentions;

FOR THAT the transfer order is arbitrary,

«s e mala.—fide
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malafide and passed with ulterior motive
against the directives of the Respondent
Noe 2 and also without any reasonable
excuée;

(VII) FOR THAT there‘is no reason for transferring
the applicant to other places as his
service at Loktak/Bishnupur or Manipur

Division is Very much required;

(VIII) FOR THAT if the applicant is to proceed on
| transfer to a remote place like Wokha, he
can proceed ;ith his whole family and

his school going children will be digw

located and there ghall be irreparable
| losss
(%X) FOR THAT the transfer of the applicant isg
| not on promotion or the present post is not
abolished, or not on vide;vérsa trasfer and -

still JTO0 is required at Loktak/Bi shnupur,

'lO. That pending final decision of the application,

the applicant seeks issue of the following interim

order

0 STAY the operation of the order at Annexure

A-15 with a direction to the respondent No, 3

ﬁot to xgia/-relieve the appiicant? As submitted
in para No. 6 and 9 above, the applicant is unable
to move or to proceed on transfer, therefote,

if the operation of the impugned order is not

Stayed as prayed for the applicant shall suffer an

++ irreparable lossg

el
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irreparable loss which cannot be adequately

compensated in money,

11, That the spplicent is enclosing an Indian
Postal Order of Rs, 50/~ (Rupees fifty) only with

this application under Rule No. 7 of the Central -
Administrative Tribunal (Procedure) Rules, 1987, issued
by the Post O0ffice in favour of,fhe Registrar/Deputy
Registrar, Central. Administrative Tribunal, Guwahati
Bench, Guwahati payable at the Post 0ffice at

Guwahati,

Signature of the spplicant

o+ VERIFICATION

-
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VERIFICATIQN

I, Shri M, Samarendra Singh, son of
Moiranthem Megho Singh, aged about 42 years, working
as JT0 in the Office of the Telecommunication Depart-
ment, Manipur Division, Loktak, Bishnupur , Menipur {
do hereby verify that the contents of para No., 1
to 8 and 11 are true to my personal knowledge ag
well as from records and para No, 9 and 10
are believe to be true on legal advice and that I have
not supressed any material fact.
Dated:27-8-1996
Place: Imphal,

Drafted and settled by

C%,ﬁéiijrt_gi Signature of the applicant
o~ 2=
avocate

To

-The Regigtrar :
Central Mministrative Tribunal,
Guwahati Bench, Guwahati,
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INDIAN POSTS AND TELEGRAPH DEP ARTMENT
OFFICE OF THE DIVISIONAY ENGINEER TELRGRAPH 3 NAGALAND;
H.Q. DIMAPTR - 797112

Ho,.,_z.mm,x/% Dated at Dimapur the
2nd February 77

-On guccessful comnietion of training the fonmd.ng :
Telephono Inspector Traineocs ere hereby appolnted as
Temporary Tolephone Ingpestors in the scale of pay of
Be 380-12-500-EB-16-560/- P.H, plus usgual allovanceg

undor oipcle sorvigo cgndltions. The date of appointment
. are 1ndicatc& alnst each; The post are renewal undor

undar Ci?cle Office Hemo No. E-171/DMP dt. 19.8.78 and cg
against the posts created vide C 0., SH, BST .BE-16/KG1L,,

dt, 1.1.6 %, ,

S1 Foy ' 'Names | Date of appointment

e | ° -oren e . P e T e o 0 S S O B o P 7
1.  shri Aghok Kantd Gupata C 9.4.74
2. " D, Chakravoity- 904,74
’ 18,774
4.  ° A, Deka Bagrush 18,878
§  ° Predlp Kentl Bov . 117,76 ;
G.' " Harl Pada Majundar 11.7.76 |
‘74 ® H,K. Phattecharjeo 11,7.75
8 " Jyotirmoy Dag 1137:76
9% ,*  Bubhagh Ch, Paul L 177,76
0. " N Semarendra Singh L 12.4576
. ’i‘be torns of tho appolntment are

as follows so

— —— b s o

‘eeee l. ThG Pos‘b
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,1""0 The Pogt aro- témporary but are 1ikely to be made

"+ pormancnd., -

g. The appointmentg Bay bo teminat;ed at any time with

One montha not:ic@ to be g.ivan by the appointina
anthar:&tgr without asslgning any reason.

3, ‘4,The sppolntmeat eamea With 1t tho H.ahﬂ.lity to

sexve &n any part ef Inaia" Ehe appointees Y@13.1,1

"alse b lf.a‘ble for field ssrvim wlihtn - Ind.i.a 1n

L i:imea of Wel or Kational- mergen@y.

:iééi'The sarwiea of conditions wiil be aﬂverned*by the

relev'em} rules end orders, inforce from time to timo,

N 725 2/2/7'? L
Di?itdortal &Iglneer Hagraphs
| - Hogaland )
o Qe mmapnx-wzilé
Gmpy te 3 i o ) ;
41:'. Tho a. M. Telewm.ﬂ E. Cirele smnong for
. inﬁ'orma’ciom }
2_. The ¢ .A.a. 0/0 the G.mm' E, Circle Sbi,?.l@g&
:3;, Tho S,D,O. Tolegrvphs, Koldna for infomation.
¢ 4 to 12, Bho Rrivretmidere: 0£fLclal Concernede.
’ J; 13 %o 215, The ?arscnal Flles, ' |

22. The Junior Aceountfnt, 0/0 the D.E.T. Hagalanﬁ,
' Dimapnx’. ’

23, Offico eopy

B8/= 2/2/77 ’
Divigionnl Ruginear folegraphs Nagaiand
HoQo Dimﬂpur - 797112

I TV emesasie 3



" DEP ARTMENT oF Tmmmmwcmeﬁ
en*mcg oze THE GENERAT mmwa 'fsnmox.mE.macm
sm‘ LIOKG 793 001

I

Ro. m&m«Tr&ne&/Poqtmg Dated 3 Shillong
B the 15th Oct., és

" The @ei*‘;cm H.E,. %lecom. Girele smmng ia
pleased Lo issim the i‘cumzi.ag erders of, pasting of

 3.B. Trelwoos of Bateh No, 136(STR). Kelyent and Bateh

o 'T-Em m( &TR) ngaip&r on complebion of thei,r praacmbeﬁ
’ ,_:J E. ?‘m#aing.
Cle s

B mmeeeoe-o
&% 3m Moo Eingh, under DeMeT, G(ﬁlhﬁma
7o e e -
8y = o
. “The pogbing order in r%spact of the J.B, tralneos _
from gorial 4 %o 8 above are on temporary bagls angd tﬁli
ba raviaaﬂ in due ecmme. |
Sd/-
(S, RAMANUZ MM}
: GEHEREY, MATAGER ( STAFF)
0/0 THE eﬁwmm HATAGER TRLECOM N, E, CIRCLE
SELLIAEG

Copy for imﬁ?@rﬁzaﬁi@n gnd u,eeessary' action to s

10, Troinces concirned,

1l. 8pare
Sif- 11leglble %5/10/85 |

To FOR GEVERAL MARAGER TELBCOM N.E, CIRCLE B
shri M,S, singh SHLLIORG - 793 001

J «Be Trainee
c/a G M. T, Tolecoon ' T
' Trg. Cen%ah S ]
Jabalpum
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concemed mationed againct thelrs names. .

" Enels Annexure 'A? s ' e

. Copy to fe -

- DEPARTHSNT OF TETSCOMMUNLCATIONS
QF&ICE OF TEE GENERAT, MANAGER,TEUECOM, TRATNING
CENTRE,J ABAT.APUR~ 482006

No, ZC/TI/3810/T8 HO10 Dated at Jaha!pur,

the 18/ :LO/ 86

8ab 1- Strike off Junlor Engineer T
Trainees of Gategory-LI Scrouger

Moﬁuler:éourse Batch No, M@lﬁ.ﬂ o

Ref 1~ GM ITC Jabalpur letter Nog TC/TO/
002/84/86 dt, 19/12/84,

On gnccessful completlon of 37 weaks

» theret1ca1 traiming in strowsger Modulsr Course at

Te?ecom. Training Centre, Jaba?purmészooﬁ the Junior

wEngineer*treinees of Gategary-li Strowger Mcdg;ar :
.Gourse Batch No, 4810 as showd in the annnéuré"A',
" are hereby struck off with effect from the afhernoon |

of 18/10/86, with orders to repert to the cffice:a

(G.M, PRASID ) =~ 7 .
* Aecountg Officer { Trg,e § ./ f
for Gg”g‘f.’ﬁ,ﬁ JabnTpur-éamOﬁ,, “ ;

o o W mm B em e em W N o W m W

o SR SR W e e Ah on W gy LN Y -
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"IE&EEQ.E ’R.

no@ xc*/:u/asm/m Batch No, MOS10 . Dated at Jabalpur
the 18/10/85,

Staff order in r/o J.E. Trafnees of Category
‘f_--i-II { strovgor) Batch No, M0-10.

. 22, BuG. Balghysa Ao .Carriez' Tezpur D.M T.

Gauhatl ™
' 23.&50 Samaremm Singh §B0T Imphal . =G0e
24.2.;;. Bose JE ghoneg' - AEOSD < .
' , ) CGogsalgeon. . Gauhatj,
25. Biaay Ebugen SDOT Agertsla ‘. Dlractor
- Malaksr Tolocom

Agaxrtala

S8/ .
{G,M, PRASAD)
ACCUUNTS QFFLCER {1T'RG)
FOR G,M. TTC., J ABAYPURS

S¢/- 1M eglble 17/10
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DB?ARXMM OF TELECOMMUNIGATIOKS

QFFICE OF THE DIRECTOR TZLECOM, IMPHAL,

B ;ff.lf?’o.;E_.St/JE«lfT‘x;g'/a% * Datot at Inmm,the‘mhﬁmw'gs

P - . .. . ., B i . .
B N -

In pursuence of G.M},T, Shil?ong No. STB-I/J Ee

ol '."--;"j‘?.'.‘_.‘;:'.Tr&iﬂingf?@sﬁing date& 15410, 855 Shri i, -8emarendra Slngh, '

;  J F" ]}mheo OR IRERETEERWLNT

- g of 3., training is horsby ﬁrwsferreﬂ end posted under -
o :-»';,D.M,T@ Geuhati. The official stands struck off from. the

$xfameh succ&ssfui comple'bion

'''''

.'-.ﬁ'orcmocm of 19/10/85 fream the strangth of thip Telecom

[ 4‘.-'11?6&0»

8d/=
Asstt. Director Telecom :
for Director 'Ielecom, Imphal <
795C01

N ‘(X@py '4:0' H

B I .
3) o = m =
'4) The 0ffiuism! concerned,
E) e am e
T} wmo e

%4/~

For Director Telecom
Ipphal- 7985 001

e e A i s e A e 4
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v «.,'Ofﬁ‘ ee of the Di stri ct'. Managez: Tel ephoneas oG wahati .

No. DMT/EST-Z/T&P/£/85-86/1Q
dated at GH,29.10.85 »

. -~

In purguance of G.M_f,N‘,_,E,C:Mele,sm}dloﬁg's-' g

|  "-Nb,SfB.;l/.T.Etreinne/pasting dt. 15-1086,8hrs -
M Samarcndra Singh, J o Bo. Iminee 'who nas reported to
o ""this Distrlct on 28-10~85( F/N) after guccessi‘ul com-
.fﬁp‘ietiem @f practical training is hereby posted asg
 J.E, C}rievance Cell attached to the Commercial Offioer,
’0/0 the D M T Guwshati,

T8/~

(B.K, Deorl)
Divigional aninear(P&A)
0/0 the D M., T. GH,

~ Copy to ¢t
- Lo e e ==
Be e emmemo-a-
3, - = - -

2o  Brl M.8, Singh, IEH tho D.M.T.GHEahatd,
m. L Y - L - S o e
84/ =
P.A.(B)
0/0 the D . M.,T/GH
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- IRDI AN TETLECOMMUNIC ATI ON& DBPARTMENT

' OF THE Gmmmz, MANAGER, TET,ECOM.N, E, TEFECOM =

CIRCLEs SK{"TAON G-?Q &)O 1. :

.....

, No &TB/ES-?:/TeImure/VII | Dt at Shil!ong the 2/1/'86 .

-The G.M,T. Shi?long is p?eased to 1lague the
: foﬂowﬁ.ng orders of transfor. snd posting of Jun:l.or
‘Bugineers to have. 1mmedi ate effect

Q Shri Gauranga Sen .‘!.E kl.zawl on completion
ei‘ his tenure is twnsferreé end posted to’ Sllchar
vica ghri N P.Dutta J.E,. Stlehqr whe gtande transi-»
em'aﬂ eng posted to HBoowl as n vsubh,tituta of Shri
Ganranga Sen, ,

The trnafer of Suri N,P,Dutta J.E. 1s in |
partial modification of thig ofﬁ.ce memo of even no.

4t,8.7-85, |

Shri N,P.Dutta vill move first, o

2) shri Jitendra Cnandra Da J.E Imph'all under |
Direcﬁor Impnal on comp1etion of g tenare 1s trense
ferred m‘xd posted %o Agratala under D:Lractor Tel acom '

Agartsla vice a longest staylng J.E. at Agartala who .
stands, trnasferred ¢nd posted to Imphal ag a -substitute
of Sbri Jitendre Ch, Das,

I

The Director Telecom. Agartale will .ralease
the iongest gtaying J.E.st Agartals first under
intimation to_ thig office.

0003‘-03hﬁ..(2)0
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tenure is transferred and-posted to Shillong under

R RES
9k
3

~{2) s~

3) . Shri S.K anherj‘eé J +E, Imphal on

, campletian of his tenure ip trnsferred and phsted

to Gauhati und.er DM, T Gauhatl M .
Samerandra Si.ngh J. E.umim D.M,T, Gouhatl who

stands transforred and posted to Imphal asg a.'
ubstitute of Shrt g,R, Mukhorjeé.

sari M.8.5ing wl1l move first,

4) Sarl A.Re Bl swas J.E.Imphal?undér :
Director Telecom Imphal on completion of hig

-

- D.EiPhones shillong vice a longest staying J.E,

‘at ShiTlong under D,E,P,Shillong who stends trangfe-
rred snd posted to Imphal as a substitube-of Shri

| AR; Bigwasg,

-

The D E,P S‘mnmg will rgleasge ﬁrst the
longest staying J .E.under intimation to thﬂ.s Office,

LI

The concamed Director Telecom/D‘M.T Ganhati/
D.Es wlll releaae the offiecinls ss per aforsaid o
orders immeaiately under intimation to this offlce,

8/ -
{s. Ramanujam)
- -Asght General Menager Retecom
{ 8F)For General Msnager Releeom
Shi.l?cng. .
Copy for information snd neco - -
ssary action ¢ 1t

1.%he Dircctor Telecom g§hillong/Dibrugarh/Imphal
Agatola, -
2) The D.M.T, Gauhati. '
3) The D.E.T Shiﬂong/nizowl/smnong
Q}Offieia'f concerned o
5)DEP-Shi1Vong,
{B. Chekraborty)
Agstt ., Director TeIecom{PM)
For General Manager Telecom sShitlong,



DEPARTMENT OF THE TRCOMMURICATIONS

 OFFICE OF THE DIRECTOR mmommmcmaﬁs”

" f
Ko, Bet/jE~-2/TFR/216 Dated ‘at Imphal,the
- e e e 31'.'(}. Febg,’SG;’ L e s

_In pousuznée of G.M,T. shiilong order

contelned in STB/JE-8/Tenure/Vik dated Shillong

 2-1-86 Shri M, Somarendre Singh J.K, on trensfer

e T
fron Gavheti Telephons Digtriet hag jolned into

this Area on the foremoon of 27-1-86 vice Shri
8.R. Mukherjee, J.E,{Phones), Lanphel pat, -
transferred znd posted under D M. T, Gauhaetl and

has been posted as J.B.(Fhones), Lamphelpat:

2) ghri 8.B, Mukherjee, J,E.(Phones) Lamphy’

- elper 1 hereby releared from the strenght of thig

Ates v.e.f. the A/N of 5-8-86. with en Ingtruction
to report for duty under D, M.T. Ganhati,

ghri S.R. Mukherjee J.E, may spply for
TADA edvenceg, if required,

84/
{ J.N, LAT)
Asatt Director Telecom
for Pirector Telecom Imphal~795001,

Copy to 1=
1) e - ’
2.8) - .- - -
4-5) - — - -
6 to 9) - ... - -

10) Shri ¥, Somarendra Singh

.
N T Y

A gsté.Director Relecom
For Director Telacom Imphal.785001,
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OFFICE OF THE DY, GENERAT, MANAGEX§TELECOM/IMPHAL

' NO.EST JTO»Q/TFH/I‘B&

8)

3)

DEPARTHENT OF TEV.RECOMMUNICATIONS ,

Enm———

bed. b Impna1,12;4.99¢

i Tne fol’oulng transfe?; end povting
( @rders are issaed in the cadre of JT0s in the
.”interest of service with immadiate effect.

\y//

Ehri M, Somarendra Singh, JIO Lamphel.
Exchange 1s posted ns JTO‘instaILatieﬁ

and Mainteance of C. DbT ‘Exchonge. He

- wlll work gt Lemenglcng with gh Li Das?_

JT6, T&sg Force at Imphal anq will

1earn the Ingtallation of C.DOT

kixchasnges.

Shri D, Purkeyasthe, TT0 esble ts
posted as JTO Tamphel vice Shri

M, Somsrendre Singh, ghrl D, Purkayasthe

will deel out-door & In-door plant of
Lamphel Exchangéa |

Shri D, Purkayasthe wil1 joint firgt
as JTO T.amphel,

shri R.K.Debmnath,JT0 w1l work ag JTO

(Cable) unier sDOP/Imphal vice Shri

Porkayastha, JT0 cabls transferred,

eee The official.(2).
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The ci’ﬂc&.al &t Seriai No.l may
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Officer Englngerving
for Dy, Genigral Hensger,Telecon,
Inphal-7905001,

Cfficor Ingineering, _
Phonec/Tuiegraphs/PRX Imphai.
0fficial concern z—‘d

Persongl file.

Accounts Secty Ofl.

Spare,

For,Dy,@enéra?r Manager;

Telascom,Imphal-~795001,
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DEPARTMENT OF TET,ECOMMUNLCATLUNS

'OFFICE OF THE TELECOM DISTRICT MANIGER,IMPHAT.

.

© No. Dst/JT0-2/FR/183  Dtd.at Imphel,22,6,92.

- The Telecom Dighrict Mengger, Imphal ig

- bleased tc issue the following transfer and

posting order in the cedre of JLO in the intere

gst of Publi¢ Servics,

1) sri P, Brejsblahu Singh, JT0
{ South)under SDOP/Imphal 15
transferred ond posted under
SD0Z/Imphal vice Shri M, |

~ Somarendra 8ingh, JTO. :

\2)—-~'Sri M, Somerendra Singh, JT0
un&ér SDOT/Impha} @s transferre&‘
end posted as JTO( South) un&gr
£00P/Tmphal vi.ce Shfi.Eiﬁzﬁﬁégﬁi“

JT0 South Transferred,

/-
( C.K, Deb)
Asstt, Director Telecom, ,
For Telecom District Manager,Imphal.

Copy to se

1) 7The SDOP/Imphal. He is requested to ..
releace shri P.B, Singh, JTO(South).as soon as
Sri M, Somarendrs Singh,JTO is reported for duty.

ese 2)ve The,.(2),
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3)
4)
5)
6)
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9)
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~ The ADOT/Imphal. Ho ip
. roquestad to release ghri
M, Somdrendrs Singh, JIO - '

iim@distéiy@

P/F of 8ri M. Somarendra Singh
&I’B * :

’

S&/w

For Relecom Distriet Manager,
Imphal. 795001,
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DEP BRTMENT OF TETECOMMUNIC ATIONG

| OFFICE OF THE TELEOM DISTAIGT AN AGER,IMPHAL

O~

No, Est/JTO/IFR/ Dtd,at Imphal,29.8,92,

" The Telecom Digtrict Manager, Iuphal is

pleased to issue transfer and posting order of

‘the folloving JT0s in the interast of public

Service with imnedlate effect,

JU)_-ghrt M. Somerendra Singk, JTO C-DOT
vnder SDOT/Imphal is trsneferred and .
posted ag JTO (VIP) under SDOP/ImphaI.

2) sari W.T. Singh, JTO (VIP) under
SDOP/Imphal 18 transferred and posted
ag J1¢ E-10B under D,E, B.10B/Imphal,

54/
C.K, DEB)
Asstt, Director Telecom,
For Tolecom Distriet Menager,imphal,

Copy to 3=

. 1. e EE
¢ o ow o= e -
3, - - -
4, - -
D = e e - o-o-

6-7. PersonaT file of the Official M,Somerendrs
Singn,

For Telecom Digtrict Manager;
Imphal- 795001,

T

s i i weemaeae L. L .



DEPARTMENT OF TELECOMMUNICATIQNS
OFFIGE OF THE LEEﬁEQM DISTRICT MANAGER,IMPHAL -

A et . Ce. . . - : ey

Neo Est/TTGwQ/TER/ZSQ - Dtd,at Impha1"28.9.931

| ‘ The Telecom District Mﬁnsger, Imphal is
Ay " R pleased to igsue the fﬁliewﬁng t;ansfer and posu f
| ' tlng wrder of 3T0s in the units noted mgeingt
'_each in the intercst of service with Lmmediate

effect,

Charge report msy be sgent te all concerned,

S
\/8://g;ri H, Sumerendra Singh JTO (VIB) under
- SDBP/ Imphal Ls transferred end pcsﬁed at
Bi ghunupur under SDO?/Imphal with Beadquarter
at Bighunupur vice Shri &, Dho‘endra Singh,

———

JT0, Bighunupur,

3‘. e em e e W en ew - N
. to ;
|
10 P CR e T B Y !

. 8l. No, 1,2,3 & 4 mny apply T2/Da,

if necegsary.

(K.G, 61n%h )
Asstt, Director el ecomyp o .
For Te?eeom Digtriet Manager,Imphsl, L

contd,.3..

[P S SE

f-



DEPARTMENT OF TETECOMMUNLCATION

' QFFICE OF THE TEVECOM DISTRICT MANAGER,IMPHAL.795001,

No..

- To,

D . N . -

BE-5/Cronp 'B*,/95-96/175 Dated at Imphal-

the 4th Oct.“fQS,

e
PA

- -

seri G H. Ghyne.

scistent Gonoral Mensger (A)
0/0 tte C.G.MN,ETelecon Cirele
shhllonge 793 001~ '

Sub :~ Option for officiaﬁ_il'ﬁg:

tn TES Group'B! from TTO0s, |

Kind?y £ind enclcggsed herewith an app'lication

z'eceit’eﬁ frcm the JTCg are gi.ven beiow, They have

SR . thion for TES Group 'Bﬂ frﬁm J103.

L/ﬁ//fﬁhri P.B. Singh, JTC

3,
4e
5.
6,
T
8.
95
10,

11,
12,

NPT

= .

\}2_,/81'11‘1 H. Szuarendra Singh, JTO

ghri P, Banerjee JTO

ghri 4, Deba S8ingh JTO | S
Shri Kemeth Chingtham JTO |

&hri Homeshwar Singh JTO

ghri 8. Dheunsbir Sindh, JI0

gbhri Th, Sharsgtchend Singh, JTO

Shri ¥, Bijoychendra Singh JTO ’

8. Dbholendra Singh JTO

0.7« 8ingh, JT0
Gh, Jiten Singh JIQ

The above apnlications are foresrded for favour

e

of your kind information and necessary action of

your end,
Encl: A/A 568/~

{ AP, MATHL ) -
For Telecom Dist. Msnager Imphal-795001,



- immedinte offect,
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DEP RTH m oF zmmnm‘mcmm |

" OSFEGE CF THE CHIEF GEREHAT. #. ﬁn@mgmmcn,

"ia&a CIECLE, 5‘!2?,? (FO~793 {?‘@2

AR

o H. gmg,fgg,, yfr’whzlm Bamsz at M‘?wﬁg tne

wim‘e&i@ ’950

The Chicf S worat Sernger, Tetacen, N8,

Giacle, SMMYiong %y pleased to {gsne the X‘o‘!‘leﬁinsv

. eadrse for Yeost offleloting promotions end SRS

pesting in ths cedrs of T03 Group 'B te heve .

2*??‘553; T Waie T 7 Prosan® ploes of | Poss of
porting officiating

Mk WA AR M TR AR e B REMRIT RPN natti A P iR T e e mmﬁiu’w‘ﬁ Rl
.

%, ShPL SabtneierSen JI0 Rofmg AR Oroup)Boing

2e. ¥ B, Shebk JL0 Tewsng &m(drwp)?wmg
LB " P.B.8ingh  JI0 Imyba? _@E{Grmm)!mﬂha‘l |
e % 8.8, Bhowmick JIC Dinepur swr{nma@ur .
Mitra

ane Ufileinling prosobion of the above nete
Slunel ciriele's Le puse’y Serporsry snd w1t stend
autonntlionily ceraincted erd wovarted on axplry of
AR dnys o o fciving of romulor incimbants of i:he«
posts op mpeciile orders issued by the officer o
any cozpebent aai;imit-y raichgvan g w.ﬂie.. The

@ ﬁt&nd%’h

PR

e e BAbt e i - s . 1 (i B ot e O A ¢ = L S iy . e Pt < vomekmen "

L S




Cupy to
Je

?he a“ﬁez‘ of offtcisting pmcvtions W1 not
b&fam*' iy right om the offiolatg for regu? ar
nhm:@tian te the andre of IR Group BY post

2 ,
CmoT ,/‘che rervice avy Pendeved by She officintag
~&n the offlctating 2rpacily w11 court for
- tha mwma nr sentority eboe in the grade,.
e e ' Mecezonty chuge roport msy be sent
A !‘- ) .
tc »'7 somcornod,
80/ -

§ Gole Chyme )
Rputt, wm*a? fnnage“ s Lot coom

076 the sz:lef @mertﬂ Henagerlelecon,
Helle COPGlo SREYYonpa703 001,

aw

Tha Dlrector Gonerst FTet ecém( 8TG.II) ‘
24C. Gy Benehar Bhousn Ney Delhd,

Yanler Pefs to COMDASHE(D) [Clrele OffLcer a‘hhwu‘
D@ RYBGE P00 0G E) JDE TtV o0 /0ol SR o0t
T £ Xb*nﬁscﬁ/ﬁimrpwrfzﬂpha?.

Eaval 220V A8.0{ £ICAD mvmag ,
BAE of officlotg
Hindl Teangistor

Enate.,
53/ -
m Chiel Genteral Manapger
Talle Tolenom Clrele . .
anivy SN L w3 0010
“‘m

A gk AT L b e
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DIPARTMENT OF SERECOAUNICATLORS

N OFFICE OF THE ORLEF CEVERAT. MANAGER,ZELICOH,

f
R

RS CIRCLR, shzrfmzs- 75001,
3ﬁ a‘ﬁl’ﬁms-aﬁmxel)ﬁ: Dotod at emumg,
A - Shs %’p 9954»

‘e .i‘

Yo
;

. %ho CMief Gencrel §magew,ﬁ,&%mmm«

o Jcimm 15 pleasad to Losie the foTlowing order

;'_fo'ﬁ ‘trenefor end pogting in the Ctﬁm of a*.mu.
$o hovo imnediete offect s=

1e 8hrl B.C.Penl Ji0/Eetime L8 nov trange
forred cnd postod under IDYH/Ngartels vico wﬂse sh

- ploy 430 at tho stotion o atemta trmaz@z’reﬁ

and W@Cﬁ to ﬁim@h

2, Ghrs M.B. Datta, FTOSAze) Le now

troncforred cnd pooted zmde:; mnfngwfta!a vic%
lenges sbay JT0 ot the Station wm sbradg
transima@ and ponted to Mzewl,

6L

33 Shvl B.C.Dag, J20/8s8ha 19 now trenps
foerred tud pogted undor TDH Agortata vico thive
‘iengaa‘a stey % tho Statiow who stands t‘.rzmsfw
em end posted to Bolha,

Bo ghel B.B,Molekar, JTO/Zunhoboto &g now
trensferzred end ponted mndor TDM/fgartala vice
fourth Yeugoot stoay JT0 ot tho Stotlos who stends

trrmoferred ond pogtod to Zonbhobobe,

cocee BHXl {2).s

U U

< e e ¢ e



e A

Li.\\?.fﬁ L

'@trea axd pogted Vo Kohiame.

e - | Dt
o v

— R o9~

«1{Z2)sw

]
PRELEN

6. 8hmi D.E. Dev JT0/Kobina Lo now trenge

~fb*x:':mat’fa el posted m\&et mwaaﬁ;au vida fi.fm

Vongest JIO et the sﬁvt’ic& vho stundg trensle

€. @i B, Hampdar, 3T0/Kohime is now

“fransferred ond posted voder TDH/Agartale vide

gixth Tongedt s‘*rsﬂ IT0 a8 the ﬁtatﬁon who stmds
tranaferred ond peosted to Kobiens ‘

VA et Reshid ddmed thel, JTO/Wokba i Low

",
1

tmmefawpﬁ enG puslel under mvmzs viee frah

,_‘i,oﬁg'c:»st; JI0 et the Staetlcn uho stands tz"msﬁermﬁ

/ end pogted to Wokha,

Be 3hol ALKe Semg JUC/ M iyt 1g novu Lranpfe

"errod end posted unier deh, Mmy TDE/LCenoger

and peasted to Alzawl,

9o shrl D, Tagkar, JT0/Zurs Le treneferred

and posted unfer V¥ /Tura ig tirengforred Bnd posted

under TDM/Agertaia, Substitubed to be posted by

C TDH/EM.1 Y ong.

0
YT ~3) S S g

n e aagey e
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i BYae

G@pg @f mmaae orﬁar m;sr i«m ant; ‘te '
thl s office for rmw&g, . ‘

83/
a8 HATAW )
fou2 { Mdmo)
for Chief Genoral Msmeger Teﬁemm,
ReBs Circlie Suilionge

| | Copy to t-

1~G TR/ KO/ LEL/DUR /DR /LT /5H
7o £0uLT) G.0. SlYlong

&, Cirele 8ctrotary JBIAMI)

s RoKe B~10B EDL110NETI00%m

. 8afe
f.B. Tslacom (HRD} .
070 the C.Geli Tl B.Chrecle
miitonge TE001,
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DEPARTMENT OF TELICOMMONIC ATTONS

QWFIGB OF THE CHLEF GENBRAT, MAKAGE&? NE GIRGLE J

SHIﬁLONG- ?9° 001

TR A

-

" No, STB/E3-3/Tenure/XL Bated at fbillong g

tho 9th Feb.’gﬁ.

To,

The T0Y/SH/AZL/AGT/DME/IMP/LTH

Subt« Teoure transfer Case
| 0f JT0s. B
Ref s~ SIB/ES-3/Tenure/ik Dtds
st Shillong, the 25th
hrgust, *98&,

with reference to thig office Memo of even
o, dt. 25,8,95 in whch the tenure trensfer
order of the followings JT0g was issued,kindly

confirm whether the officipT have been trans~

- forred end 1f so date of their release of the
official may be intimsted to bhis office st @

errly datas,

sl.ﬁg. Naro of JT0g Pregent Statlon of
o e et o e e e - - - YORKINE
L Slri B,C. Paul JTJ Kohima ,
2 A ® 4R, Dutta TTO0 Al zawl

3, " B.C, Dag JTO Saihs

4, @ B,B, Malsker JT0 Zuhneboto

iu'ﬁenoo(z)otv .

- Ty e s g S 4w n



t~{2)s~

f&i@ﬁc. Nane of J%0s Pfaseﬁf'ﬁﬁbxion.

, - e, RE ymridng
5, fhr{ D.K, Deb ~ JT0 Kohima
&, ¥ M.N, Mazumer _ JT0Q mﬁg&
7e " Reshid ghued thsh JTO Wokhe
B, " £,K, Sen JT¢ M zaul
2. "D, Teekar QETO‘Tura'

S 84/~
\ (4B Bngineer ) |
Asstt, Director,Telocom {(HAD)
for Chief General Mangger, Telecom

E.E,Cirele,Shit’ong~793 OCL.

E

R N AT




St

oo TBLECOM N.B. CIROLE, SHLLIONG - 793 ooL |
"Eif:FGs S’EE/ESa-Sﬂm%re/ass . Dated ab &rllmng the 33.»5-96 _;'

OFFICE OF THE CHLIF GENERAT, Mﬁﬂfa GER,

. The T,D.M,, Ltphal, , o
_ Bubs~ Tenure Tr&nsfer o:f: Jil.‘os

| aefemnm tw BST/ITO/LFR/D607/36 , I
: Dtd. at Imph&l, th@’ll.é.?ﬁ

Kindly refer to the iether d;ai;ad abo?eo .?I;s -

;_undareig:n@ﬂ hag been directed %o infom .you that as on éa. '
- date re‘leivw of . Shm Reghid Ahmed Shah, J’.,L.G.,\mrlcing
"lncw in Wokha. ghould be relieved by the ?w

d e fowﬂmf&:@pm paaitively vefore 07.06.96, |

Sasi

(G,.K, ch;.m@) U
- Assistant Gedepal Menager, Teﬁecemﬁﬂ),
0/o the G.GM,T, Nm.; mlacam Gimleg

S Smn@ng =1
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, DEPARTMERT OF TELECOMMUNIC ATLONS
. OFFIGE OF THE TEVECON DISTRICT MANAGER,IMPHAT.

" To. EST/&T@/TFR/QG:-Q'?/@ Dtd, 10@6.96,.

- -

_ L in nurgaanc@ of Chlef Geueral: M nagw, 1
o 'i‘i‘ s+ Bo Aefeeom ercle@ Shi?lemg Iatter Nﬂ SEB/ES@SI | .
"’“ijf '7_‘ ,‘ -f;,":? @nure/ﬂ a.,,g,, a%a 9’11,?1fmg 6»:6-9& 5&1’1Wra )
o " &ing’n, Jm voritdng unden %Gifrmpha“f 1s angfnmeﬁ
‘ p@s"&ea gt Weitha to wlieve Mﬁg Bashi& Ahmecl &ms}a 1
| -.!:3‘1‘0 Wokha under I 28, Dimaspaz i th 5mmeéiiat ;fect’;'_’; !
| Faceggary Ta/DA meay be; &pp?ied | |
. Af regui:aééd@ |
TR Lo
ao T j N | | Teieeogﬁgftﬁ.ct Managerg :
' I | Impﬁa?« 79@001. ~. ‘
’ G’.apsr 6o te | _ "
i. The Chief Genaral Maneger, N.E,Tolecom
Circie, Shitlong. - , S
2+ The Asstt, Gensrel Hanagsr Ee‘leccm (A),
H.R. Circle, Sl’li”mgm e
0/6 GGHT /BN .1 long, A
3, The Telecom Digtried .rgimager,niméim. |
' 4, The 2.0.(TA) 0/0 QGKT,shillong, . | } |
A 5, The official concerned.
“hﬁ ¥, Somarendrz g8ingh JTQ
0/6 the SDOT Tmphat, ' '
ces 8,..(2),
LS
i\/,.



U
i G,
"4“;3.?""" “" E
. ) ?‘
8.
9,
10¢
..?
o

~s{ 2o

The Accownts Of£ficer (Qash)

0/0 TDM/Imphat. .
The £00T/Imphal. He is;_éequestgd o
to release the Officlal iin.medi:at-ely.

BRI

The P/F of the official,
The Circle Secretary, JTOA(L)
MLS) Saction 0/0 the TDM/Shillong.

Spare.

84/

wmn HABSA }
Agatt. Directar Telecom
for Tolecom District. rianager,-
Imphal~ 795001, ‘
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. { 8i-Local 1 ¢ T4
o metBE A N
| '5(endr:ya degalaya Loktak _ L ‘ //é y
“Loktak Hydro Bleotrle Project | %ﬁ'aq fe‘!ﬂl'ﬁﬂ&ﬁﬁ: c AW 71 [
. Vidywt Vihar, Kom-Keirup stwas as faga ofegmr — ['

Manipur-793 124 o - Mrziz, ww-aEa

qﬁngz LANEF2
cehb—

READING CHRTIFICALE . N
Qertified that Master M.Narendre Singh o A

3/0 8het M.Semarendre Singh i0 a bunufide

gtudeny of this Vitdyalays reading in class

JB during the academio session 1996-97,.
i dete of birth as per our offide . ] o

records 15 26-10-90(Twenty sixth October

L Wil finoty). /ﬂt&u9'
L —1e 1"
I ( P K IHA )
3D/ IALAL PRINCIPAL.

ConctpalingIRIeTE

P . ‘
:; A . oo oA Vilvaluya Loktak H.B. Projecs
~ ey cledis 99 Mo qitaiww

wvigud MANIPUR )-795124



. C e té;/j.f»
OFI'ICE OF THE BAL VIUYA MalUIR
CLOKTAK HE PROJECTs MANIPUR

1

RO SLOK/BYAYV 0L wX Y/ 965904 Dated: 17.06,96 . ! -

WANLING CERVIFICATE

&eztlfiad that /hster !mirangthom Dhorendra Singh ;(:ﬁi;

‘%}'}¥Z:S/Q Shrt fsiﬂaﬂq*h", Samerendrs Singh is a bonaf@dm student ',;;y T -,

57}{7& oi Bal Vidya Mndir, Loktek lig Project, manipur reading in- ,fin;" o
-~ Nursery Clasa iting the academic Bossion 1996=97, .
. His date of bizih ns per our office record 4s

“,ff'fkﬁ 08.04,%3 ( Eight April nintoen hundred nintythres)

(QQZﬁ . wg;}fﬁ. .
Vra .kh ayani Dovi) T ‘
Incharce~ Bal Vidya Mindir

‘ Loktak HE Project:Menipur ‘
', “L -‘:1: v

Toawa, e



L e, o

o tranefer order Irom lLoktak,

) 1;:_
_ Ingpostor on 12th spril, 1996 b Kokima,

: anﬁ Joined on 28th October,

/9
/\ w\wm /ﬁ &

'4 - 1. The Ghief Genoral Hmager,
o . North-Eagtom G:!.Nl@g '
' £hi 11@118;, .. - 2"7 o [
2, The Tolovon DL ghiet Maxmger,. ‘. g; i

Imphal, g

Inphal, tho 1tk .?une, 199@

Dby Transtor of ghrt i, 8amaxmdra' hgh,
Jo 0 e %.sbm;’a.ur/r@kfisk, M&m “

Hepresamzationiaﬁ H sm. M, Sanarendm am
30?0009 : § Mtw’
Manipur9 x dan
Ehsn

Thoubal B rartc,
Thoupal Distri e€ Man.tpnr.,

I have the honour tn lay the roilaw.nga for
:' ¥ our Knd sympathetie and favcurab!e action o that my

Hanippr State to &Jal».ha Nagalané
8tate may bo ravoked. '

That; I jolned in the Te;ecam Departmpxxt ag Phone' .

Nagaland Statc; and

Thon I wag pPromoted to J.T.Oa '
1985 at Gauhati, Assan aftor

sarvimg &8s Phone Ingpectay at Iophal, I’hamatter, I wag,
transferred ¢o Lemphsl, Mundpur Pivigon,

atayed for about two years,

A-ftor :;ei'ving
t'er about 4 yoors, I wog tranpgferred ag VeZeOy 1

o : ;o oo R That



"

- i
/fgr
- L
D
m_B(z)Sw
2% | That tharezif‘i;er I wag trangfarred to as oTsT,Q.ai,

L South Wt % wng omcellod and later agifin transferrﬂd as -
TU0L, WP, Tiphal na rematn ag TIOTIR) for dbout 1 yeer
o 'ﬁnenr have been “ransferrsd &b ths pregent J".f'o”mmmri;
e Efaz,a"mk, in Bighunpur Distriet of Menipur and I Jotned 1n the

. imonth of,Deem}M@‘, 1993 snd ag sugh I bave been alwvays on

. “""'"'-t;iﬁhe YD wheTeas many JT0s of this

xwphek Divigdon op Mand pup

:‘f.-:_pmgion hove not besn disturbsd foy meny ysers together,

" 39 . That By home town ig at Khangabok Villsge under
“Thoubal DL gtrlck of ¥wlour Stete., At present T ap ocdupying
AR a qv;_é.?i;e;' belonging to N.H.,Poevg Loktak and my o ’ﬁebécx.

' goixﬁg ¢hdldren arg Teading in Gontraj 8ehool and B&,Y.,Vim

Mangu_r et Toktak in Clagg-l and Margery p espéctively. The

‘A;égsgi@m of the gald two Sohoolg weXe already gtapzted 4n

‘the month of Apr11, 1996, At tne praiont moment 1f I mm

. %0 be moved and foined at Hekha, the progpesty of Ry ehildren

‘n Thoubal Distriet, The Bay viays Mendir L5 vun by the
NHPG and a3 guon Sxoept in the sald Toktax 8rea there ig Bo

other Sehooi'anymwham, hsnee, 1t wi] oreadte problem ag I
have to leave the quarter at Loktak, -

’

Beoauge of thig problew, the P & T Mannal Volume
IV, Para 37-4 specl fically dosoxt bed that

"37«~&, Tran afers ghould ganerelly be made in
April of eseh JeEr 50 that education or
Bchool going ebildren of the staff 15 not
diglocated. In sdergent cageg or cegag of
promotion thi restriction w1y naturally
Dot operate,n

o o X I’Nmbly

i

[



_ I humbly smibed$ Shat aelther of the ﬁwn 00568
- ..’i‘i"ig/cw@ sppliesble hers end as mich as I subuitted gbove that

' 1t I &m to bo transferrsd at thisg present mqment my scheol
‘going ehildren @11 be dl slaeated,

W That the order of the Chief General Mensger
o f,ﬁ:emeom mnong viie letter Noi @B/Esnaf‘fmre/%a, aa'wd,
' - .an,ong, the 3lst May, 1998 ppecd floslly mentioned that °
. "Shri Rashld fhemed Soah JT0 Verking nov 4n Welkha should bo

z.'eiiamad 'by the Longest Bﬁay J%0 $n Imphel,®

I amnot ths Mnges’c sat.ay JT6 et Tmphal ond a¢
present I wu the JTO, B guanpur/Lokbsl epd 85 suoh ageending
%o th® sald order, I showld not Po trangforred,. I aiaa

:au’fmi‘s that as & TZ0 (VIP) I wes enly for about 1 year at
_Iapbml that too 1n feet 4% was only for 11 monthg,

‘5% B That T anm fom@ﬁ to s&y that 4n ynar Brder 1 an
pi,ak:«-ap for transfer outmde Piviglon is only that T an tkm _
ﬁenigmoaﬁ JT¢ in the Mendpur Diviglon though the GJMK‘ &mllong
apaaiﬁ@auy stoted that the'longest Stay 44 Kmplml’ nlw@ld b@
'Gmnsf@r to reliedsthe sald Absmad? If you were to talm suah
declgion &geingt the ordaer of the CIMT, s8hilleng that the
saniormosh JTO in the Manipur Piviglon should go outmide
M&mipur Divi&zion as transfer why mex I weg trangforred fyom
JT0 (VIP) fxmm Lﬂlphﬁl to ag JTO0 Lokbak/Bi smnpuy only t;m
yeers sround age, hence, I felt thet the pregent transfer ig
notning tut an arbit?ary, act ss well ag mals~flée in omder to

. haxragg me wlthout ry fault,

esee O

H
’
- - R ‘ )



‘showeoff apto Mao, a town L Mandpuw B%ate, by the Zalecom

=t{4) s

@ et it 15 a fast thet the temre tsenafer order
T f i%d."hﬁa.,ma Ahmed $heh Lssued abouts 5§ months. age, kwwa‘ver,'
- - ":‘-‘it Wwag not implmmt@@ begatige 4f 4t was mpfiemaﬂt@d ﬁm ,
f , ‘cmn I@ngeﬁt Stay ag JTQ0 4% Imphal ag well gs ths Seaiomes‘&
', 'Vin Mmﬂ,pur Divigion wum bed heen affected, Af”ter the
VBaniomost 370 1n the Pividlon hns bewm offalated to the
" mmt highsr post oniy AN AR E KT
3‘ @m*ler 1.3 impimenteﬁ by pleking-up me only, mu T om not
| - %the ngea's G%ay JIO 4n Imphel end sbill there axe nany

mm’siy, the. txmgter

Lgng@%i 8tay JI0S &% Tmphel, Plcldng-up us is nathing bug

- purely an oxlltrary and msia-fidq aslt,

T I may remind one ineldent that wiile I wag &f

o 'Mgaland {Eohima) in or about 31gt Mgighy 1978, T wag a‘b@ut

| ”-'to be kllled by some of the loeslities st Koldma for & mll B
| .maﬁ;*&@x of dlgcommastion 9f telophons for mn«pamm’c of W11, |
I weo miraculoualy saved but T wag birabelly bestben, In the

818 night I wag ﬁoapi%atimd for injury on the hwd,bed;r bts.
guaﬁisd by the Depaxtmemt After Lhree mighte I wesp sacxotoly

]

Departmnt becau ze the matter Wiy comimnalized and it wag wdaly

| pubusheﬁ in the newapepers and thg localitles shd gthey
‘ n@d,ghbwrings batghed a plan $o kill Bé. The matter wag bz‘ousht

Lo the lmowlsdg@ of the Cirele 0ffice 2t 8hilileng end aﬁ‘tex dﬁe
eonsma“ation I wag trangferred %o Izphal beeau g8 it waz no%
safe to staying anywhers in }Iagal.;md 3tate as the mathay we g
publighed and marksed me, gti1] I ad my famlly heve hysteris
hearing the word "Hagalamd! and ag gich I ghould not be

transgfer in Nagaland,



,~._._',1”"'
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=3(B) 5w

ao R ¢ oy drew your kind attmﬁim to the fali@wlng :

»,chemzaant °f Indla’s dooledon Vide Govt, of India Iﬁmmry
of H@m AffRirs 4n eofgiltation with the Mintlstry of Law

" 1 5e964 under Memo Nog 75/65 Betia( 4), dated the gatn kimeeh, -

maﬁ(ma}&wam in Fegpeot of trangfer thak ¢ _

"Ar.26;3(414) Other things Mng eqtzal, the
State wiil £ek-better gervige. fmﬁi a williaa
from & vwillimg gervant than from one who L g .
SospREldd to carry out tha duties ef a po&ﬁi _ |

 @gelnst hig wligheg, 8o long ag the rametanaa
of sn officer ig not heged opn vnresgenebls oF
wnworthy mnsi@e?"@tim‘a% pabilc fnterect m&xm |
generally beg better served %@r ta/elzing oRe one
¥ho 15 not go reluctant,

(Lv) whiie the publi e intamsc is &aﬂ@dg %he ‘
ligiMaats aleing sng me@ta%icms of mamemz
enployas phould net be Lemored, It 1g ne@ess&ry’
S0 uBke #ire, not enly, that there 44 no Jowg 02‘
pay mt also that the empigya@ 8 reagongble -

@xpe@ﬁatima in the original MM% or d&pement

BFe pressrved, or equal pregpectg to vdoh the
eupioyes ig trangferred, At the same tlwe, ths
interast of neuberg of the serv*ie@ or &apartm&ﬁﬁ
to wideh the trengfer arg nede ghould almg be
songhd erad , ‘

(v) 4%

ccoe A mes




Zn viow of the above alrovmgta 08 I ou nod

."}‘.Aiﬁn & pmzi‘tion ta rendar my 8 eTvice efflolently th@re aud
I pmy ym; WMrdly ts reviev nmy trausfer onder m‘ma@ I

e '-‘;;',;'fv_f-".' mayba alleved %o continze ny serviee herve en humnit&sim

gnﬁ/munde stated above,

: _ FPor your nronpt end idud sotion .a.,ma d.ut;r h:pmtal
ghal! @ver remoln pray.

Tovrs falthfully,

(M &&Mmﬂm Singm
Bl ghampp ?/X«ak?:a}x Maﬁ.pﬁ x‘.

. Copy % o
| tvanced eppios to the

Addresgees,

(¥, Semarendre sin
JT0 R ghwmn Bur/mk

B{am.paxr iviaston, !



' THE CENTRAL ADMIRISTRATIVE TRIBUMAL
GUUAHATI BENCM3e32882238988ssCUWANATL
ORICINAL APPLICATION N0.113 of 1996.

eoe ' Rppi&cant. {
Vexsus '
Unzcn o? Ind&a & Ora. . aae Raepondanto.
~BRESERT~ . 0 TN
e TH. HON'BLE SHRI GeleSAP\G&YINE,HEPBER(A) : f‘?;v; B
b +6-For the Applicont 8freM.Blnal Shares, Advocstas . TR
' Fm: tho RespondentetMr.SeAliy 8r.CoG.S, C. R /
R ‘:‘.’- o
1 ' . T
." { Aes . ) "\
p Learned counsel . Mr M Blmal ’
* Sarma for the appllcant. Learned “Sr. )
' l :

C.G.S.C., Mr S. Ali, for the respondents.

In this application the applicant

has - . contested  the:' -transfer . order

, No.EST/JTO/TFR/96-97/39 dated 10.6.1996
* {AnnexureA/15) " ‘transferring “him from
JTC, Loktél{,v M’a—niptjr to Wakhq. N'ag'aland, o

as’ being In (coh‘traventi(.)n of the -terms

B

. -of the order of the Chief General Manager . ‘ .
- Telecommunications, N.E. Circle,. Shillong ‘
" letter No.STB/ES-3/Tenure/11 dated
© 25.8.1995 (Annexure-13) and No.STB/ES-
! | 3/Tenure/258 dated 31.5.1996 (Annexure-
| ."'A/14) lt is found that the appliéant

had submited a rebres%ntétion dated
' 14.6.1996 (Annexure-A/18) to respondent

. Nos.1 and 2. This representation has

S et pee oy e e et o

t not been disposed of -by the respondents.’
This O.A.- is, therefore, disposed of

1 twith a direction to the respondents

to dispose of the representation of the

2 ‘em

applicant dated 14.6.1996 aforesaid within

s I e S NI

“one month from the date of receipt

PO

of this order by respondent No.l. »

ation dated 14.6.1996 by the respondents

the operation of the impugned order

e b N b o ne u

No.EST/JTO/TFR/96-97/39 dated 10.6.1996

1
Pending disposal of the represent- IR {
. (Annexure-A/15) is stayed and this interim ”

-



0.A.N0.113/96 _,,é th —_

direction wili stand vacated automatically on
disposal of the aforesald ' representation dated -
14.6.1996, ‘
The application s disposed of. No ’
- order. as' to costs, R '

Copy of the. order may be furnished L
to the counsel for the parties,

KO

L o e rea(a)
o femodre. 9170 ¢ oates 8/7/ 94
-+ Capy .Por information ang necessary action to

N Ao Shri A, Sesarendra SinghyJunior Talscom Officer,
\\, o kagakg ﬁs}nlpux,‘ D@par&mqﬁ ef Telacommmationc
2, ?m?dtiéf Gonapal Ranager, Mo th Lestarn Cixcle,

Bhillong, Bzparteant of Telscoammxmuon,%inong =793 001,
- Floghalays with & copy ef opplication in 0,8.113/05,

236 The Telecom Diatrice Ransger, Ceparteent of Talecomunioauon-,"~ k
., lophal =795 GO, Fandpur with & copy of application in 0.A.113/96,

4 BeoS.ald, $2:CsGe8:Co for the Unton of India,

7 with'a copy of ‘spplication 4n 0. A.99138/08, - - o o
8o RE.A.Bimel Serse, Advocste, Gourati High Court. L
© . [Enclo s 8s shove, = L - At
" I ’ - SECTION TrF1 ER(3). -
. »#.‘,‘ p ‘r‘ i
¢
Ao
N
‘ !
3 ’ ]
i
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1, Tho Chiof General Manger,
HQED CI.RCY:E’ Shlllcﬂgo

2. Ths Telecom District Manager, °
Iﬂph—a1 .

Kmphal, the S§th July, 1996

Sub s Continuation of Representa«
tion dated 14-6-96 in resgpect
of trangler of M, Samarendra
Singh J.T1.0. Toktak, Menipur
to lWakha, Nagalend,

Reprosontationist s Shrl M, Somarendra 8ingh,
J.7,0., Bishnupur/Lokiak,
Manipur, resident of Khangabok
Avzng, Part - I, Thoubal
Digtriet, Manipur,

811’( S) ,

In continnation of ay represontation dated
14-6=1998 for cancolling or revoking my transfer order
from JTO Toktalk/Bighnupur, Manipur Diviglon to JTO Wakha,
Nagaland Divisdon, I on sabmitting my furthor some
importani facts so that 1¢ 1111 favourably digpose off

my repregentation,

1. That as my reprosentation was not dlsposed
off, I profcr a case boefore the Hon'ble Contral Admint pw
trative Tribunal, Guwahatl Bench at Guwahati which is
roglotored as 0.8. (Originel Application) 113/96. Tho
Hon'blo Tribunal dirpgeted tho GGMT, Shilleng and IDM,
Imphal ¥ digsposo off my representation whithin one month
from tho dato of rocoipt of the order to bo sent by tho

ecoe Hon'ble Tribunal
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\ | X ,
Hon'ble Irilbunal by the COMI, Shilloag, Pending

disposal of my representaricn, z;y transfer order
1s m " A xéroxed copy of tm eartified copy of

o of the a,aid order is onclosed herswith for your klnd

perusal.

| 2, : That at the Hme of disposing of my

e s
w R . ¥

e -~

répresentation the fouwlng submissions may alsob be :

- congldered as part of my earii ex rapreséntation dated
. 14841996 gnd it will help %o digpose oﬁ‘ my x‘epresen~

. tation easliy.

That g6 far I hava acquired ‘i:he seniormost
eMng JT0 in Maendipur Division and ny t’me-bound '

- promotion to the 'TEs? Gmup "B ig ovemue as the

” practica of the sat d pmmotion 15 en'ly flve years &

o (service as JT0 in the Divls..on is required. There is

8130, _no departmental examlnation and whereas I have been

compieting n (eleven) years m October, 1996 IS is :
""i*well Imom fact thsre are abont 4 (four) posts Of TE;: | ‘ |
, :'Groaph 'B! are still lying vacak in Mend pur Dms”"m Itk
| ""f‘»j*\;.»..;.f»L;:.'lcmzrachanﬁpur, Seﬁapati Imphat ete. sfter °fﬁ‘d’atmg |

| ‘proﬁation was given to Shri P.B. Singh,

v ‘;vf:‘transferred from Manipm' Division to another Di'vision
. :like Haga?and Divi si.on, my prospeet of pmmotion 1s ‘bleak:

That if at tne present stage, I am to be

.and hefnca it is purely a malamfida intention danying ny

-psremotion. e ‘ é

ﬁ.‘.. 39 Thﬂ.t 1



. i)

e v e e g )
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736 ‘ That another point may also be considerad |
t:hat JTO A(I} Unﬁ.on has already gubmitted that one shry
Jasoban@a Slngh J‘TO pasted at: Ragaiand Di.vision who held B
from Manipur state may be tmated as re'iiever of Md
Rashi ﬁhm:i Shah in whcse piace I have been transferrhxg |

f a.s x'e?iever.

Under such cireumstances stated abdve
you would kind?y be disiaosad off my" |
ropresentation eancening or re’voking my
transfer order in the interest of all

concemed .

Yours Zr{j;nruziy;
Wy

(¥, Ssmarendra sing,h)
_am Loktak/Bl shaupur,
Mam.pnr iViSiOﬁe
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To v ' AN %
"7 fne gri &DE Teley rephs, Imphal, X: =
(Sub Divigional tficer Telegraph)
<+ . Dopartnsht of Telecommnications, )
! Govemment of: India. -

o -

e .

" “v:.: ,d". ‘, oz & Ao Imphﬂ’, 15 July, 1996

- : ' . el
N -

e S Sub ' Request for 1mﬁxedia£e
; SR R B »i+ cancellatlon or- suspenglon. .
‘ oo - of the reloaged order

o ‘ Hepresentationtst s Shri M, Semsrendra Singh,

Bir’ - .
co with roference to your Release Order No,
/' E~13/IPT/96-97/12 alleged to bave been slgned on 3nd
g July, 1996, I humbly subeit that I wag on Yeave ond I
Jolned on 4th July, 1996 end my Yeave wiosi?anctioéiby
the T,D,M., ond your recomn_xend‘g;gm' ‘end as such you have
o - fully ewared that I.wmg on Teavem vhen the Releage Order
# ‘. alleged to have been issued, Under such circumstances
‘ Releaso (rder camnot be issusﬂ cazring leave period, . cven

1f 1t was actually issued on 3rd July, 1996.

had ot

, . On Sth Juty, 1996 I whnitteﬂ a continuing
' reprogentation dated 14-6-1996. té you. for onvard trang-
mission to the Chief General Banager, N.E. CircYe, Shitlong
< and the Tevecom District Hanager, Impha‘[ and the same was
roceived. ty your office under R.R. No, 411 dt, 5/7A6,
’ I vas sitting vith you and talhed about my case ﬁle¢ before-
tha Hon'ble Central Administrative Tribunai and enclosed
‘-a copy of the Stay Order with a directiVes of disposing my
reprosentation dated 14-6.19196 and you had also perused the
' " sald continuing representation, the order of the Hon'ble

Neese Trlbunal
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‘Tribunal dated 2-7-1996 passed in its Gowahati O.A.
. (Ozi@nggi"ﬁpp?.antgdn) Nc’a,{llé{
og the'sai& application along with ‘the Amnexures end

: ._I had tea with you while you we

. documents.. You never mentfoned

i sgued by you and as such I dou
~ Order was issued after 5-7-1996

; lin place of '9th?, Horeover, t

-

"'brés&fﬁiﬁng_&et admitting, ﬁhe sa

of 1996 and my petition

re porusing the sald
abont my released order
bt that the Roleased
aﬂ:er t;hought and from

g ’the Releass Order itgelf it c?ear‘ty shews 'that the’

) y‘.'l‘Dtd. _gppearing as '3rd' syspkikzas ;M:,a K overwritton

he Reiéasé Order wvas

- Even 1t was ac_stua?!y' fssued on 3rd_J‘n7,y, 1996,

me order was 1ying in your

~office t117 9-7-1996, hence, you could have suspendelthe

- ReYease JOrder in view of the di .
 Tribunet, Guweheti Bench, otherwisa such act is pure!y '

rectivec of the Hon *ble

a mala-fide act; as wez‘! as ps pure‘]y a Contempt .of the

Under such circumstan

_- 'TrimnaXICoart which is dAone knowlngly and intentionauy.@

ces stated above you

would be pleagzed to suspend the Re'!easeﬁ Order /

alleging to hsave ‘been
immediate
3rd July, 1996/in the

Your

issued and signed on
' ,
fnterest of a1} concez'ned.,

— /‘i‘
/
8 falthfutvy, ‘

/
4

(¥, Samerendra Singh)

Copy to :

The T.D.M., Mardpar Divi
information and necessar

JTO/V oktak Manipu Te

slou .I.'mphal for
¥y acgian.

(M, Samarendra Stngh)

" sent through Registered Post on 947-96 under regl strat:.on' .
No. 5847, dated 9/7/36 and ag such 1t e?ear'ly shows that .
'»the Re‘lease Order was issued only 9-7-1996,

;
.

¢
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23.7.96 Learned counsel Mr'M.EB;; Sarma

for the applicant. None for the réespondents.

Mr Sarma moves this ﬁpphcatiOn
for the applicant. The apphcant submltted
an  O.A.N0.113/96 ; against the*‘ transfer
I order No.EST/JTO/TFR/QG-Q?/i}‘Q‘ dated
. ' ©10.6.1996. On . 2.7.1996 the application
//’;ﬁ‘ﬁ%- was disposed of with a difé"ctibn to
f s the respondents to dispose of thé""repl.*esent-
ation -dated 14.6.1996 submltted by the
ﬂ;)plicant‘ within  one 'monthi homthe
date of receipt of the order by xeSpondent

* No.l. Further xnternm orcler qus issued

. that pending dlsposal of the repljiesentgtlop
' t dated 14.6.1996 submitted by thei*apb'licant
the operation of the 1mpugn!ed order
' t No.EST/JTO/TFR/96-97/39 dated 10 6.1996
" was stayed. However, on 3 7 1996 -

' " release order No.E- 13/1PT/96 97/12 dated
3.7.1996  (Annexure - M/4) wa;s issued

vy “releasing  the  applicant cions,qucm to

the aforesaid order of transfer -I\‘o EST/
ITO/TFR/96-97/39  dated  {}10.6.1996.
The present O.A. is against tp{g release

order. -
]

e e L e T

Issue notice on the respondents
to show cause as to why thisépplicétidn
should not be admitted and the relief

sousht allowed. Returnable with‘i;hl-Z'Q‘.'&.QG.

B

b i G e+ T e hin e e e e e 2T T e T g
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" Certified to be true Copy

gt sfafar

. :.l.'» .

i9 ¢ COURT OFFCER
FARTRARE RELaiL
Comra! Aday-histrative Tetbunsd

!"w,f”‘$—~f) IR L0 m’lcﬁ““

- Cuwahdt; geneh, Guwahati-B

qmgré] :mad s, T8
it R
TR ’
: i
R
[
-

: nrayer. It _has_been submxtted by hlm that the appllcant

OANo,ize/ge L

List for olsposal of show cause and
consxderatlon of admrssnon on 29 8. 1996

~Heard Mr Sarma,z‘ on . the mterxm rellef

has not handpd over charge till’ date. It is ordered :
~that pendmg disposal of the show "cause and admission

nf the O.A. the operatxon of the release ‘order No.E-13/
IPT/96-97/12 dated 3.7. 1096 is stayed

Sd/~ MEMBER (ADMN)

o
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l.earned counse! Mr M.B. Sarma

for the contempt petitioner.

The

an applicant in

contempt  petitioner is
0.A.No.113/96

was di'sposed of with directions on 2.7.96.

which

This contempt petition has been submitted
on the alleged violation of the order
dated 2.7.1996 passed in

by the alléged contemners.

Issue  notice by  registered
nost on the alleged contemners to show
cause as to
<hould

for

why contempt proceedings

not be initiated against them

wilful disobedience of “the

of this Tribunal passed on .2.7.1996 in.

0.A.No.113/96. Returnable on 29.8.96.

List for further orders on

23.8.96.

RPN

sd/~ MEMBER (AOMN)

0.A.N0.113/96

order ¢+

—ep—ma .
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o Department of Telecommunications,
A Office of the Telecom District Manager, Manipur,
T Imphal-~795001.

A
4‘“‘ LIS TR TR T T T

No. - EST/JT0/TFR/96-97/1.
Dated at Imphal, the 1&~8~°96.‘

' In pursuance of the Hon'ble Central Administrative
'Tribunal - Guwohatli Bench, Guwahati Memo No. 2176 dated 18-7-196,
_* the transfer. order issued vide our letter No., EST/JTO/TFR/96-97/39
" “dated - 10-6-'96, in respect of Shri M. Samarendra Singh, J.T. 0-9
*»Loktak is kep+ in abeyance till further ordersy

"h*ff | . 5;4\/-

Telecom District Manager,
Manipur, Imphal-~1.

Copy to :-
D Hon'ble Member (A),Hon'ble CAT, Guwahati Bensh,

Guwahati. - for kind information please,

2)  The Chief General Manager Telecom., N.E. Tclocom
Circle, Shillong-~793001 - for kind information please,

3) The Telecom District Manager, Nagalend DiVn,,.
Dimapuro C ’

| 1 4) The S.D,O.T.,'Imphal ~ He 18 requested to inform.

the official accordingly.
5) The A.O.(TA), o/o CGMT., N.E.T. C., Shillong.
6) | A o (Cash), 0/0 TDM. , Imphal
Vﬁs/ | Sbri M Samarendra Singh JT0., Loktak.l

8) The - Circle Secy., JTOA'(I), MIS Section, 0/0 TDM. ,
" Shillong. | ~ A ‘ '

9)  P/F of the official.

10) - Spara,

Telecom District Manager,
Manipur, Imphal.
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Government of India,
= Department of the Telecommunications, . (
‘Office of the Sr. S,D.E. Telegraphs, Imphal 795001.

No._ E-13/IPT/96 97/13.  Dated at Imphal, the 14-8-'96,

**x******** T

Subject :- Cancellation of Release Qrder,

.. As Shri M. Samarendra Singh, J.T.0., Loktak is
. gmlrondy on duty, the release order i18sued vide this office
letter No. E-13/IPT/96-97 dated 3-7-'96 may bé treated as

 cancelled,
( K. G/ SINGH )
Sr. S.D.E. Telegraphs,
Imphal-1,
Copy to &=

1) The Hon'ble Member (A), Hon'ble CAT, Guwahati
: Bench, Guwahati - for kind information please,

2) The Chief General Manager Telecom., N.E.Telecom

Circle, Shillong~793001 ~ for kind information
please,

3 The Telecom District Manager, Imphal.
4) Accounts Officer (Cash), 0/0 T.D.M., Imphal.

 ¥5) Shri M, Ssmarendra Singh, J.T.0., Loktak -
’ for informaﬁion.

6) Shri Kenneth Chingkhem, J.T.O., Churachandpur -
for information,

7) P/F of the official.

8) Spare,

( 1fﬁﬁf’§é%ﬁﬂ )

Sr, S. D. E. TelegfaphS,
‘ Imphal"10 |
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R o Department of Telécommunications, L0
oA _ Office of the Telecom Distri-ct Manager,Manip ’
_v‘ . : Manipur, Inphal~1,
‘.w% 4 ——
o . No, EST/JT0-2/TFR/Z.
il - Dt. at Iuphal, the 26-7-196,

 “f ‘$§1 ‘ | . ) |

SRR N \J/£§;:;;;. Samarendra Singh,
- . A uJ.T.O(

Bishenpur,

Sk s et e

S Sub, g Your representation dated 14=6-196 and
T : ’ 5*7“'960
{
o Your representation as mentioned above has been .
. forwarded to Circle Office vide our letter No, EST/JT0-2/TFR/%
- dated 26-7-996, Soon after.receipt of communication from Circle :
- Office, the same will be informed to you. C

| = VO,;‘@JT

~ ( Ao K, SRIVASTAVA ) N

Telecom,Dis{rict Manager,
Manipur, Imphal~-1.

Copy to i1~ o o '

B
QS?%?%.T., Imphal -~ for 'information,

? v
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DEPARTMENT OF TULECOMMUNICATIONS
OFFICE OF THT CHIRE GENERAL MANAGER N.E.TRLECOM CIRCLE
SHILLONG -'793 001 : ’

L

- NO.STB/ES=3/TENURE/X1/265 Dated at Shillong
' : the 22nd Augupt 19896.

To,

The Telecom District #enager,
Manipur S8A;
Imphal ~ 795 001

Subt- Repregpentation of Shri M.Ssmarendra Singho! JTO,
: Bighenpur Lo cancel his transfer .order from Manipur
83N to Wokhsa, Nagaland.

( The representotion of Sri M.Samarendra Singh JTO,
Bishenbur under TDOM, Imphal dated 14.6.96 has been exXamined
and it is intimated that the above tranasfer order |issued
to the official under letter No. EST/JTO/TFR/96-97/39| dated
10.6.96 * issued by TDM, Imphal transferring him| from
Bishenpur/Loktak 4in HManipur SSA to Wokha 4n Nagaland SSA
is justified ams belng the 1longest stey JT0 undex| TDM,

Imphal in Mapipur SSA, T

The official may be informed mccordingly.

s . L]

; ./él [
. ( G.N.CHYNE 1

Agstt. General Managerr (Admn)
for Chief Genersl M?nager
M,E.Pelecom Cirecle, Shillong.

]

Copy to :-

A l. BShri HK.Samsrendra 8ingh, JIT0 tbrough’TDM, Imphal

s o

for Chief @eneral Manager
N.E.Telecom Circle, 3hillong.

Endet alo E»f//ffT a/’fPr’\’/‘?C 97 Pt [B Y el 234 9 ¢,

| To S M. %‘&Yw'am Sinnc j; i:f{(gam% m ‘{mt\m[hb
Cbﬁa, q; /a’l +ﬁ}( Ty ,‘0% ’ﬁ, - LZ‘K\‘/“ML"{W\??D n’wv’ua iy {) S Ak /(
o C’*\Nl Covpny em v Syanp b 357, 0 oo 46§{Yec_¢‘(,+<ﬁm o Bhilley fo
The C“ﬂr\q\ai leliy wil) lag homds @ ov e AN

-*7'37’5/7 6
Asatt, irechor

£,
Horme '\l . 1¢LbC0“\ [L \;“1 ol N"df\-’-ﬁc
Sl e PPnuud.

'.*CU(" . - l.)

v b

cil, Singgubung Leiruk
img il

Nagame



g &owin nt}ﬁ

mrprgtrative ! igay

&

-t

b 4

i

-

@ 2

“"I

s ¥

»

$8;
ST
———
&
————

In the natter of o

0.A.70.184/96
Shri H.,5.8ingh ... Ap>lic-nt.
Vs

Union of Indin & Ors. ...Respondents.

In the motter of
L4 . P
viritten 3t-tement on beh-1f of
the officisl respondents,
I, Shri C.kurru, Vigilence Oificer,
in the office of the Chief Gemer:l Ikannger, Forth
Znstern Telecom Circle, Shillong do hereby solemnly “

~ffirm ond decliore s follows :-

1. Thrt - copy“of cpolicetion ~lonswith ~n

order passed by this Lon'ble Tribun:l n-ve been

served upon the responcents ond ryself being -uthorised
to defend 11 the offici-l réspondenté before this
flon'ple Tribuncl, I do hereby file this coumon w iﬁten

stlementlececens




statement ond say cotegorically that save ond excent
whnt is admitted iIn this written strtement, rest m-y

be trested cs total denial by all the respondents.

2. Thot with regord to the contents me:de in
prrogrophs 6.1 Lo 6.6 of the~applic:tion, the respondeﬁt
beg to stote thet they hnve nothing to comment.

3. | Thot with'reg:rd to the contents m:de in
prrograph 6.7 of the applicition, the respondents beg

to strte thpt TDM is empowered to lssue the transfer

~nd posting orders to the officinls ir the interest of
service considering various factors. In this connectﬂ'ﬁ<
DOT order No,1-16/82 T.Z.I d:ited 12.9.86 on Reorgnnis;;:
tion of Telecom Circle Arnexure II Paoro 7 may kindly. be
seen, copy of which 1s onrnexed herewith ~nd m.rked -s

Annexure R.1l.

4. Thet with regard to the contents mrde in

prragreph 6.8 of the ~pplicntion, the respondents beg

¢

e

o strte th 't TES Group'B' is not . tirme bound post.
Voernnt posts are filled on 11 Indin bnsis on Perum:nent
bosis. In case officicting arrangements mode for these
posts, it will be done s per the Circle Gredstion of JTX
There are more thrn 20 JTOs cv-ilnble before the
noplicant »nd his chances of getting offici ting inmre dizt

- does not rrise,

5e That with regard to the contents m~de in |
parzgraph 6.9 of the opplicrtion, the respondeits beg to

Stilte......



stute thot senior-most in S3A does not count for
getting offici~ting chence as SDE. There are more than
20 JTOs befdre him in the circle gradation list :snd
his chance of becoming senior-most does not help him

to get officicting in Manipur 3S34.

6. ‘ Thet with regrrd tc the contents m-de in
paragraph 6.10, the respondents beg to staote thut
report usked from concerned TDMN regurding early iuwple-
ment-tion of the order No.STB/ES-B/Tenure/XI_dated

25.8.95.

T That with regeord to the contents made in

paragraph 6;11, the respondents beg to stute thnt TDl/
’ /Imphal cculd not implement the tronsfer orders due to
development targets fixed for completion of v-rious
Telecom projects in Hanipur 3SA. liowever, order was
issued when it wis administrstively possible. The
The contention of the cfficial/applicant thet the delay
hos been intentionally done is totally wrong ~nd not

tennble,

8. Thot with rigard to the contents zide in
paragreph 6,12, the féspondents:bég 1o state that the
longest stny in Imphel refer to longest stay JTO in
Hanipur 8SA only under TDHM Irph-l whose jurisdiction

covers the entire state,

Contd/-.
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O That with regard to the'contents oode in
peregroph 5.13, the respondents beg to stite thet the
promotion of the ~pplic-nt will not be affected by issue
of transfer orders ns the prométion orders nre issued on

11 Indis baosis.

10. Thit with regord to the contents mode in
prregraph 6.14, the respondents beg to stote that the
tronsfer order is issued to JTOs hnving the longest stnay
under TDM/Imphal. The »pplicant is the one hoving longest
stay ot the tire of issue of orders and scerodingly orders

were issued,

11, That with regnrd to the contents mode in
paregraph 6,15, the respondents beg to stote thot the
officiating‘promdtion to T33 Group'B' is as ver grodation list
of N.E.Circle comprising oll the 6 S3As ond there are

more than 20 JTOs in the grrdstion list ~bove the applicont
nnd the officirsting chances immediuﬁely does no%t ~rise.

TDM is empowered ‘o issue truonsfer ~-nd posting orders

28 per direction of circle office beyond Hend Lusrters

2180,

12. Thot wit h regerd to the contents m-dé in
“poragraph 6.16 of the spplication, the respondenis beg
to stote that such problewms »re guite normsl in every |
transfer which everybody faces os the trunsfer ig - port
of our service conditions, The childrens :re very sm~ll,
studying in Mursery :nd Cl:ss I sé;ndard.‘Adequate
foellities for education for such children »re uv-il-ble
et Wokhr where the upplicrnt h-s becn posted.

Contd/-..



13. Th-t with reg rd to the contents m:de in
noregraph 6,17 of the ~pplic: tnon the respondents beg
to stote thot there gre 211 normsl transfers -nd posting

~s per service conditions n these orders sre issued

=y

in the interest of service of the Dep-riment without

crusing nuch inconvenience to officicls,

14, Th-t with regard to the contents made in
prragienh 6.18, the resnhondents beg to state thot the
tronsfer order laSU”d is very wuch in order as the
applicant is the longest sty JTO in Mamipurssa und it

is issued only in the interest of service.

15. ' Thot with regord to the coutents mude in
prrogroph 6.19, respondents beg to state thot the

>

@

representation of the spplicant dtd.14.53.96 his been
forwarded by TDM/Imphol =nd the some his been disposed
of on 22,8.86 ~s ner guide lines of this lion'ble Tribunal.
16. Thot with reg-rd to the contents m-de in
parograph 6.20, respondents beg to state thut the promo-
tion of JTO to TES Groun'B' is not time bound. It is egiven
on All Indl: besis. In c.se, offici.ting promotion, it is
congsidered s per gradotion list of EQE.Telecbm Circle

snd there nre more than 20 JTUs in the list senior to

The zpplicunt. lence the vosaibility of the applicant of

getting officinting oromotion to siznipur 384 does not

arise immediately, Order h:s been issued thst d.Rasid

Ahred,JTO Yokha, is to be relieved by the longest stay
JTO under TDY/Tmphal only, There is no order issued by the

Respondenteeieeess
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Respondent to post Shri Joshbsnts Singh as n reliever

of Md.Rashid Ahmed,

17. ’ Thot with reg-rd to the conténts made in
p-rrgrophs 6,21 & 6.22 of the applicetion, the respordents
“beg to state thét the order dated 3.2.96 is issued leg.lly
ond rightly on thé bosis of rules of the Depirtment nnd

in the interest of service snd the allegation of the
soplicant that the crder is » melufide one is denied by

“he respondents, ;

18, Thnt with regerd to the contents msde from
prrograph 6.23 to 6.26 of the spplicstion, the respondents

beg to state throt they hive nothing Lo coument,
o]

<2

ek

S, Thrat with regrrd te the contents made in

-

prragroph 8.27, the resnondents beg to stote thut the

<

transfer order i1s wery wuch in order -nd iﬁ is a,follow

» ~ction of thelinstrucﬂions of Governtent of India
regording relieving of officisl posted at n tenure stition
on completion of a fixed term. It will not slso ~ffect

the promction: 1l opportunities of the anplicont.
iy iy R

20. Tht with regard to the contents m-de in
prrographs 6,28,6.29 & 6.30, bhe respondents beg to state

thet they have rothing to comment.

21l Th:t with regord to the contents nmade in
paragraph 7.5 to 7.d, the respondents beg to offer the

following corments —gainst each:.

Contd/-..
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T Th:t school freilities nre =-vailpsble
in Yokh» ~nd ot the time of issue of orders sdmission

is not difficult one.

be The opplicent is the longest stoy JTO in’
Menipur. 334 :ond hence the tronsfer is in order -nd it is

not -~ mrlafide one,

Ce Thot the transfer orders .re issued in the

interest of service snd os per rules only.

de | Thet the tronsfer of the zpplicant will not
sffect his prowmction. Officiating promotion‘to vocancies
in; MandpursSA 1s as per Circle Grgdatibn List. There :re
wore Then 20 JTOs senjor to the aponlic nt and thus the
ooplicont's getting offici ting promotiocn inmediotely

does not ~rise,

22. Th:t the present appliccotion is ill-conceived

of law ond mis-conceived of frebs,

23, Th:t there being no =ny csuse of action,

the spplicction is linble to be dismissed,

24, Th:t the present spplicntion is hoving
no merit -t 311 snd »s such the same is lir-ble to be
rejected sunmnrily,

25. Th-t the regnondents beg to submit th-t

the stay order granmbed by bthis ion'ble Tribunsl h-d




o 6

put the respondents in - very difficult situztion ~nd
as such the entire sdministrotige system hos been
disturbed. The stay order grented by this Hdon'ble Tribun-l

mﬁy kindly be vacoted.

26, Thet the respondents crave leave of filing
rdditional written stotement is this Hon'ble Tribunecl

so directs.

27. Thet this written sts tement ig filed bon~fige

~nd in the interest of justice.

VERIFICATION

I, Shri C.Murmu, Vigilonce Officer, in the
office of the Chief Genernl iinnnger, W,E.Telecom Circle,
Shillong do hereby solemnly affirm.mnd‘declafe thet ihe
contents nmude in poragroph 1 of this written st;tement
are true to my kndwledge and those mnde from porogroph
21to 21 ore derived frowm records waleh I believe +o be

true and rest ore humble submissions befo*e this Hon'ble

-Tribuncl,

AND T sign this VYerific-tion on this 7/& dsy

gn
of October, 1996 -t Shillong,

GBQvC\Q\k
DEPO TTJJ N
LS g
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The sot up under the nfw .M, Talecom Distriét.

will bc rcorganiscd as iadicabed la smacxuros; L oond 11, | A
5.3‘ The 23 Minnr Tclephotc [Districts of.ﬂggu, allahabad,
airitsar, Bhopal, Baroda, Colledt, Chandig:ihj Colmbatorc, 3
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Vijayoweda oind Varanasl will algn tak:s over the leoncurned no
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reorgonlscd as inlicated in andznircs T ooad T |
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over @ full §ueeadary jLrch afber boundory adivetient fglin
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to Tuaction unlsr the Lreo Manager an ot prescibe There T

will be no cheoge in the soh ML fPaosuch Soeocndery LTLAY,

SRR e o s i
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| H : . .
5.6 1f morc than oac Scegidpry nrea is controllied by
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cother Sceondary ircas until sdeh| timc as the workload|in
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of independent Telecom Districts); undrr scparatt i-1ceom
- District wngincer, Cod :
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GUWAHATI BENCH

-

In_the matter of :

O,A.%0,184/96
Shri .S.Sing ees Applicant

-vs- .. .
Union of India & Ors. ...Respondents

L’_.' [

In the matter of :

Written Statement on behalf of the

Respondent No.3,

I, Ashok  Kvmae SWM) /

~do hereby solemnly affirm ,nd declare that I am the

Respondent Nb.s"ip the gbove noted case and notice is
\ ! . i
served upon me by the Hon'ble Tribungl and I hagve gone

through the contents of the application as well as of
the order passed by this Hon'ble Tribunal. Being called

ﬁpon by this Hon'ble Tribunal I file the written ;tate.

ment as follows 5-

2. That I fully support the Written Statement
filed by Shri G.Murmu, Vigilance Officer, in the office
of the Respondent No.2 and hence I find no necessary

of filing a fresh written statement,
. “  Contd/-,

ibﬂg

Quwaliari bl

—

—
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2

3. - Thg this may be treated as the written

stetement on behalf of the Respondent No.3.

4, " That this is filed bonafide and in the

interest of justice,

VERIFICATION

1, Ashek Kuwhewr Skivmsiao,
Telecom District Manager, Imphal, Respondent No,.3

do hereby solemnly affirm and declare that the cantents

made in paragraph 1 of this written statement are

‘true to ﬁy‘knowledge and those made in paragraephs 2,3
" and 4 are humble submf;sions before this Hon'ble

'Tribunal.

AND I sign this Verification on this 7—day

of oUdun ~ ,1996 at Imphal.

vﬂ;v”ﬁcw%ﬁbiqﬁ
TN

DEPONENT

o s R QT i
Veissam Disuiet Wasnger (mods
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£~ rbeming,

- 2.

Kak

AN THE CENTRAL ADMINISTRATIVE TRIBUNAL ~

GUWAHATI BENCH

$ocesc

GUWAHATI

Z"‘@zzf' | '
CL/:?;%&%ﬂkL&/

Sri M. Samarendra Singh

va.
Union of India & Ors.
~AND-

In the matter of :

Addl. written statement submitted by
the Respondent No. 1,2 and 3 against

the amended application.'

WRITTENSTATEMENT
: _ N~
L - That the Respondents submit thelr written
= statement as follows"
. . . N :J
1. That the Respondents have aiready filed this

written statements against the 0 A. on 9.11.96 ‘and the

applicant by the amended oO. A. has added few statements

'in para 25 of the o. A. and in prayer portion and hence it

is necessary to: submit thls additional written statements

" against the amended portJon of the 0.A.

That with regard to statements made in para 1 to
24, the Respondents beg to state that they have already

<
replied the same in their earlier written statements.

Contd...P/Z

22{1(5¢



2, ¢ The with regard to statements made ln para 25 of

the amended application, the Respondents beg to state
that it was not the intention of the Respondent No. 3 to
keep the ‘Representation of the appllcation in cold
storage as- alleged As the representation was not brought
to the notice of Respondent No. 3 in time so. he could
not send the same to the CGMT 1mmed1ately. The allegation
of compelling circumatances against the Respondent No. 3
is also not correct. Original record. submitted by the
Respondent No. 3 ip- Contempt Petition will reveal the

truth. It is not because of filing Contempt Petition No.

22/96 in O.A. 113/96; the Respondent No. 3 has fofwarded

the Representation of the applicant to the CGMT, NE

Circle. There is no malafide intention of the Respondent

No. 3 as a]leged

. 4, That with regard to statements made in paras 6.26

to 6.30, the Respondents have nothlng to be added.

5. . That with regard to statements made in para 7
regarding grounds for stay of transfer order 'are  not
maintainable in Law as well as in facts ang as- such, the

application is liable to be dlsmiésed.

7. ~ That with regard to Statenients made in para 9 of

the appllcation regarding reliefs sought for, the

Respondents beg to state -that the applicant is pot
entitled to anyone of the reliefs sought for and as such

the application is liable to be dismissed.

8. That regarding grounds for relief sought for the
Respondents beg to state that none of the grounds is

maintainable in Law as well as in facts and as such the

“application is liable to be dismissed.

Contd..p/3



9. . That with regard to statements made in para 10
regarding interlm order, the Respondents beg to state - tht-
in view of facts ang - circumstances narrated in both the

Written Statements the interim stay order is liable to be

vacatedu

10. That the Respondents submit that. there having no
malafide or illegality in the. transfer order there is
nothing to be interferred with by the Hon'ble Tribunal

and as such the application is liable to be dismissed.

11, That the Respondents . -submit that - for
administrative convenience an employee can be transferred
by the authority at any time even though there is a
circular giving some guidelines of transfer, guide lines
have staturoty force,‘and hence; S.L. Abbasis Case the
husband has not been allowed to stay  in Shillong along
with his wife by'the Supreme Court, though there is a
circular/quidelines that husband - and' wife should be

allowed to stay in same station or in same State,

12, That your Respondents submit that in Govt, -
service there are some‘inherent difficulties, while khexnp

transfer is made but .administrative convenience gets

upper hand.

13, That your Respondents submit that the transfer

having made for administrative convenience and for public

interest there is nothing to be interferred with the }

transfer order by the Hon'ble Tribunal and as such the

application is liable to be dismissed.

Contd. -.P/4



the verification on thisg

1, G.N. Chyne, Vigilance Officer, in the office of

the Chief General Manager, N.E. Telecom Circle,'shillong

88 authorised do hereby solemnly affirm ang declare that
the statementsd made above in the Written Satements are

true to my knowledge, belief and information and I sign

the 26th day of November, 199¢
at Shillong. '

- Declarant

e
- VIGILENCE OFFICER ]
OBcgueicon

N.E.CIRCLE, SHILLONG



